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GOVERNMENT OF KERALA NOTIFICATIONS

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH) : Sir, on behalf of Shri Raj
Bahadur, I beg to lay on the Table, under sub-
section (3) of section 133 of the Motor
Vehicles Act, 1939, a copy each of the
following Notifications issued by the
Government of Kerala :—

(1) Notification No. G.O. (MS) No.
246/PW, dated the 25th August,
1965.

Notification No. G.0. (MS)/
275/PW, dated the 27th September,
1965.

[Placed in Library. See No. LT-5308/65 for
(i) and (ii).]

COMMENTS OF THE GOVERNMENT ON THE
PENDING ITEMS OF THE RECOMMENDATIONS
OF THE RAILWAY ACCIDENTS COMMITTEE .

1962 (PART I AND I1)

DR. RAM SUBHAG SINGH : Sir, I slso
beg to lay on the Table the comments of the
Government on the pending items of the
recommendations of the Railway Accidents
Committee 1962 (Parts I and II). [Placed in
Library. See No. LT-5301/65.].

(i)

ALLOTMENT OF TIME FOR CONSI-
DERATION OF THE KERALA APPRO-
PRIATION (NO. 5) BILL, 1965

MR. CHAIRMAN: I have to inform
Members that under rule 186(2) of the Rules
of Procedure and Conduct of Business in the
Rajya Sabha, I have allotted thirty minutes for
the completion of all stages involved in the
consideration and return of the Kerala
Appropriation (No. 5) Bill, 1965, by the Rajya
Sabha, including the consideration and
passing of amendments, if any, to the Bill.

THE JAWAHARLAL NEHRU UNIVER-
SITY BILL, 1964—continued

MR. CHAIRMAN: Legislative business—
The Jawaharlal Nehru University Bill.  The
Minister will reply now.

THE MINISTER OF EDUCATION (SHRI
M. C. CHAGLA) : Mr. Chairman,
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Sir, T have listened to the debate on this Bill
with the consideration it deserved and I am
really surprised that there should be opposition
from the Benches opposite about naming a
university after an individual. It would appear
from some of the speeches that it is a terrible
crime that I have committed by naming the
University after an individual. May 1 point out
that in India itself today there are 11 univer-
sities which are named after individuals ? As
was pointed out in the course of the debate, in
the United States you have the George
Washington University, you have the John
Hopkins University. There are also others
which I need not mention. In the United
Kingdom, recently, two colleges were
established—one called after Lord Nuffield
and the other called after Sir Winston
Churchill. So it is not a ter-rible crime that I
am committing by naming it after an
individual. But it is said that I should not have
named it after the late Jawaharlal Nehru, Why
? Now, let me deal with some of the reasons
given for this. I want to make it perfectly clear
that the reason for naming this University as
Jawaharlal Nehru University is not to per-
petuate a particular cult; I do not want to
perpetuate the Nehru cult; I do not want any
personality cult. As the Schedule to the Bill
makes it clear, what we have enumerated there
are certain basic national principles which the
late Prime Minister believed in, which he
sponsored and supported, and to which he
gave his dynamic energy. I do not want Nehru
to become a prophet. 1 know the fate of
prophets. A prophet says a certain thing. That
becomes static, becomes crystallised although
it is only true in the context of his time, his
surroundings. He is quoted and sometimes
misquoted in subsequent times. Nehru
believed in dynamism. And it is not the
intention of this University that we should
study these principles as Nehru be'ieved in
them. It would be open to the students to
criticise these principles, to push them
forward, to give them a dynamic urge. But can
any Member of the House suggest that any of
these principles, which are enunciated in the
First Schedule to which, as I said. Nehru gave
practically all his attention, his thought and his
very life, are principles to which this House
does not subscribe"? I go further—those are
the principles to which the whole nation
subscribes and
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[Shri M. C. Chagla]

it is difficult to say of any principle as an
eternal verity. 1 do not like to use that term.
But there are certain things in a nation's life
which are more or less permanent and
immutable. And I do say that these principles
that we have enunciated are permanent and
immutable.

Now, my friend, Prof. Mukut Behari Lai
said—

"The purpose of this University would be
to fulfil the ideals of a particular person."

That is absolutely erroneous. These are not the
ideals of a particular person. These are the
ideals of a country, of a nation, which are
enshrined in the philosophy in which Nehru
believed, and it is an insult to his memory to
say that these are merely his own personal
idiosyncrasies or his personal likes and
dislikes.

Then. Prof. Mukut Behari Lai went on to
say—

'‘But I regret to say that our Education
Minister intends to perpetuate the
personality cult even after the death of
Prime Minister Nehru the personality
cult of a prophet continues and is built up by
his followers even after his death,
and ___ an attempt is made to convert a
political leader into a prophet.'

That is not a fact. As I said, the Jawaharlal
Nehru University is not going to propagate
Nehruism; the Jawaharlal Nehru University is
not trying to set up Nehru as a prophet. I do
not believe in the prophets. I think the world
marches on in spite of the prophets. A
prophet's saying should be respected, should
be given attention to. But, as I said, one must
always remember that a prophet lived in a
particular time and his sayings, tp a large
extent, are true of those times and those
circumstances. Therefore, I do not want the
students to go to this University to pay respect
to those ideals merely because Nehru believed
in them but to consider those ideals as part of
our national legacy, to criticise them; if
necessary, to suggest changes in them, or as [
said, to give a new life to them. But certainly
it is not the intention to either perpetuate
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a personality cult or set up Nehru as a prophet
or to establish Nehruism in thii University.

So, Sir, I do not think that I have committed
a crime in calling this University after the
name of Jawaharlal Nehru. I tried to raise this
debate above political controversies. I thought
this was the timo when we should not raise
these controversies but we could think of
Nehru as a great Indian, as a great statesman,
as a great world figure and not merely as a
politician. I have been disappointed because
some hon. Members opposite havo imported
politics into this discussion. Lord Acton once
said the only verdict that matters is the verdict
of history. We have still to wait for that
verdict. We are too close to Nehru's times to
pass any verdict. But I have no doubt in my
mind that when history comes to be written of
these times, ten or twenty years hence, the
name of Nehru will appear as one of the
greatest Indians who had made a singular
contribution to the progress of this country.

I may not live to read that verdict nor
perhaps some of the Members opposite. But,
after all, one can judge sometimes, one can
anticipate, and at least judging by what the
contemporaries have thought in this country
and outside, I think history will give a verdict
which wiil be very different from the verdict
some of my friends opposite have given.

Now, Sir, frankly I have been disappointed
with the speech of my friend, Mr.
Ruthnaswamy. He is a distinguished
academician, and I expected from him a
positive, constructive speech. But his speech
has been purely destructive. He dislikes the
Bill, he dislikes the name, he dislikes the
University, and [ think he dislikes the
Education Minister. Well, ft does not matter if
he dislikes me.

SHRI M. RUTHNASWAMY (Madras) : I
criticise the Minister's policies. I have no
dislike for him.

SHRI M. C. CHAGLA : Now let me
deal with some of the points. The first is that
he has never seen, he says, in any University
legislation a Schedule similar to
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the one we have appended to the Jawaharlal
Nehru University Bill. May I say, Sir, let us
straightway look at the Visva Bharati Act,
which is also one of the Central Universities ?
If he turns to Section 6(k), it says:

'to do all such things as may be necessary,
incidental or conducive to the attainment of
all or any of the objects of the University,
and in particular attainment of the objects
set out in the First Schedule for which the
Institution known as Visva Bharati was
founded by the late Rabindranath Tagore.'

You have here the First Schedule which sets
out the objects for which the late
Rabindranath founded the Visva Bharati at
Santiniketan. You have here the objects set
out. So my friend, Prof. Ruthnaswamy, has
not studied all the Universities legislation. At
least he forgot to read the Visva Bharati Act.

Then, my friend, Prof. Ruthnaswamy, said,
"What is this secularism which we have talked
of in this Bill ?" To him, according to Oxford
Dictionary, "secularism" means "anti-
religion". I do not know which edition of the
Oxford Dictionary he has quoted from.
Perhaps he looked at the pocket Oxford
Dictionary. 1 have looked at the bigger
dictionary. If he will tome to me, I will show
it to him. Secularism has many meanings. As
you know, in English a word, in any
dictionary, has many meanings. And you have
to use a particular meaning which will satisfy
the context. Secularism in this context means
not anti-religion, but something which is not
identified with religion. It is non-religious,
and not anti-religious. Our society is non-
religious, not anti-religious.

SHRI M. RUTHNASWAMY : Will the
hon. Minister quote from the Oxford Dic-
tionary ?

SHRI M. C. CHAGLA: It is a big volume. |
did not bring it. But I will certainly satisfy
him if he will kindly see me. If lie will still
talk to me after my speech, I will certainly
satisfy him. I thought of bringing it, but it was
rather a big volume. It also means a society
which is not ecclesiastical.
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Now, what is secularism in our country 7 |
agree that the Constitution does not use the
word. But secularism, as we understand it,
means equality before the law, fundamental
rights guaranteed to all our citizens, no
discrimination between 0Ou citizen and another
on the grounds of race, caste, community or
religion.

SHRI M. RUTHNASWAMY : That u
very important.

SHRI M. C. CHAGLA: And finally-most
important—no officially established Church
in this country. The distinction is between the
secular society in India and the theocratic
society in Pakistan. | gave you two examples.

Then, my hon. friend may tell me that he
does not understand secularism in this
country. We have talked of secularism for
years in this country. I am surprised that by
secularism he thinks that in this country we
mean anti-religion.

SHRI D. THENGARI (Uttar Pradesh) : 1
have some clarification to seek. Does the
word "secular" mean non-spiritual and is it in
this sense that we have accepted the term
"secular" ?

SHRI M. C. CHAGLA: No, it is not

in this sense. You may have all the spirituality
in the world, all the ethical and moral
principles, yet you may be non-religious. Our
society believes in ethical principles, in moral
principles, in spiritual principles. But our
country does not believe in making our
society religious. That is secularism.

Now, Sir, my friend, Prof. Ruthnaswamy,
mentioned that when I go to the Elysian fields,
I may meet the late Prime Minister. I am not
sure whether I will go to the Elysian fields.
Considering all my misdeeds in this world it is
very doubtful whether I shall go there. But if 1
do go there and if T have the privilege and the
honour of meeting the spirit of the late
Jawaharlal Nehru, the conversation will be not
what Prof. Ruthnaswamy suggested it would
be. I think that if the late Jawaharlal Nehru
was sufficiently interested there in the debate
in the Rajya Sabha. he would ask me, what
happened to the great aen-demician, Prof.
Ruthnaswamy, that he delivered a speech in
such a bad taste.
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[Shri M. C. Chagla.]

Among the many startling propositions to
which he has given expression in his
speech, one is correspondence courses men-
tioned in the Jawaharlal Nehru University
Bill. Whoever heard of correspondence
courses in a University, he said. May I tell
my friend, if he goes to the Moscow
University, if he goes to the Leningrad
University—I have had the honour of visit-
ing both these Universities. Perhaps he
treats them with contempt, but they are
there .

PROF. B. N. PRASAD (Nominated) : He
said 'in Oxford'".

SHRI M. C. CHAGLA: But Oxford is not
the last word in education.

PROF. B. N. PRASAD : I am glad to hear
that.

SHRI M. C. CHAGLA: Certainly, we have
advanced a great deal since my friend, Mr.
Sapru, and I read at Oxford.

SHRI P. N. SAPRU (Uttar Pradesh) : 1
never said Oxford was the last word on
education. Even I repeated that. What I
said—and I repeat—was that we should try
to achieve this standard which they have
maintained and which they are main-,
taining and which our Professors such as Dr.
Badri Nath Prasad would not try to achieve
in these Universities.

SHRI M. C. CHAGLA: Well, Sir. I «gree
that Oxford and Cambridge have maintained
high standards, and without elavishly copying
them or imitating them we should maintain
those high standards.

Coming back to the subject, I am only
pointing out that Universities like Moscow
and Leningrad are having it. I am not sure of
New York.

PANDIT S. S. N. TANKHA (Uttar Pra-
desh) : I think it is in New York also.

DR. GOPAL SINGH (Nominated)
London also.

SHRI M. C. CHAGLA : Most Universes
realise that you cannot give higher
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education to large numbers without cor-
respondence courses. And, after all, higher
education is not the monopoly or the privilege
of a few. In ' our country we want to give
higher education to as many people as
possible. That is why deliberately, advisedly
we have introduced this enabling provision of
correspondence courses.

I plead guilty to the charge that I am a great
believer in correspondence courses. We will
never be able to tackle the problem of higher
education in this country unless we have
correspondence courses because I want higher
education to spread to millions and not to be
confined to a few tens of thousands or
hundreds of thousands who can go to
universities.

Sir, again, my friend, Prof. Ruthnaswamy,
has made a curious suggestion because he has
not even read the Jawaharlal Nehru University
Bill because at page 231 it is said—I am
quoting him ipsissima verba. He said:

'You will have a number of colleges.
Although the seventeen colleges are not to
be recognised straightway, provision is
made for recognising them in due
course_ The word used is 'staggering',
staggering the admission of these colleges.
It may be that these colleges may
eventually stagger the University itself.'

I made it perfectly clear in my opening
speech—I do not know whether Mr.
Ruthnaswamy was here or not—that the
original idea of affiliating these seventeen
colleges of the present Delhi University was
given up. We are not going to affiliate any
colleges, one, two or seventeen, and the
intention is to maintain our own colleges, set
up our own colleges for undergraduate
teaching.

SHRI P. N. SAPRU : On this side of the
Ajmere Gate.

SHRI M. C. CHAGLA: That was given up.
He also said rather contemptuously that the
jurisdiction of this University extends over the
whole of India. That again is completely a
misreading of the Jawaharlal Nehru University
Bill itself. It is a University to be set up in
Delhi. It will have its under-graduate colleges
in Delhi.
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It will have association with some of the
institutions which I have mentioned in Delhi
but we have taken to ourselves the power of
recognising institutions outside Delhi in
other parts of India in case of necessity but
to say that, we are going to affiliate colleges
all over India or it has got all-India
jurisdiction is a travesty not only of facts but
of the law as set out in the BUI.

SHRI M. RUTHNASWAMY: 1 «aid

recognising institutions all over India.

SHRI M. C. CHAGLA: Recognising is
very different from affiliating.

SHRI M. RUTHNASWAMY: That
means bringing those institutions within the
ambit of this University.

SHRI M. C. CHAGLA: I think we have to
go on with the clauses. 1 will refer to Mr.
Dahyabhai PatePs remarks. 1 hope he
remembers that a very distinguished
university in Gujarat is named after his own
father and it is called the Vallabhbhai
Vidyapith, after the great statesman of this
country. I had the honour and privilege of
inaugurating the first department of that
University. So he should be the last to object
to a University being called after Jawaharlal
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Nehru.

SHRI DAHYABHAI V. PATEL
(Gujarat) : That University has been built by
the co-operative effort of the people of that
place, not by an Act by the Government of
India.

SHRI M. C. CHAGLA :That is no
answer to my argument. The question is
whether it is right to name the University
after Jawaharlal Nehru and I say another
distinguished freedom fighter and famous
Indian, Sardar Patel, has his name given to a
University. One thing I must answer and that
is about the Institute of Russian Studies. He
seems to suggest that we established this
Institute in order to import into this country
communism and the totalitarian principles.
That again is wrong.

University BUI. 1964 3804

(THE DEPUTY CHAIRMAN in the Chair]

I am very sorry that he made the rer mark
because that is not the intention of setting up
this Institute. The intention of setting up this
Institute is to study tho language, literature
and philosophy of Russia—their culture. Are
we afraid of studying communism ? Are we so
tepid about our democratic faith that it cannot
even try to understand a faith which is
different from ours ? I am an unrepentant
believer in democracy and I have no fear that
my study of communism is going to
undermine my faith in any way. [ am sure my
friend Mr. Patel is equally a democrat and if
he joins the Indian Institute of Russian Studies
and studies communist literature, I am not
afraid that his democracy will be undermined
by the study of a different faith.

There are many other points which have
been referred to but we have to finish this Bill
by six and that is why I will thank the House
for many valuable suggestions and I would
formally move that the Bill be taken into
consideration.

DR. GOPAL SINGH : The hon. Minister
said something about secularism and I think
that it is about time that he corrected his views
about what is meant by secularism. He said
that we are aiming at a non-religious society. I
do not think it is correct to say that our sodety
is non-religious but we have divorced religion
from politics. Our State has no Church of its
own established. It does not promote the
principles of a particular religion. All religions
are one before law and every religious
denomination is free to propagate its faith
according to law. Therefore, the word 'secula-
rism' would not mean that we are for a non-
religious society but that we give equal
opportunity to all our religions.

SHRI M. C. CHAGLA : I did say that. I
said that we are not anti-religious. Our society
is non-religious in the sense that wo have not
any established religion. We do not propagate
any religion officially. There is no State
religion but we permit everybody to promote
or profess his own religion and we give
perfect freedom.
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SHRI R. P. N. SINHA (Bihar): I would like
to know from the Minister as to what would
be the exact relationship between the Medical
Institute, the L.I.T., etc. vis-a-vis the proposed
University.

SHRI M. C. CHAGLA: I gave the reply in
the opening speech. The intention is that these
Institutes will have complete autonomy and
we will try to work out an arrangement
whereby collaboration will be possible
between these Institutes and the University.
The exact details can only be worked out after
the Bill has been passed.

THE DEPUTY CHAIRMAN: The
question is :

"That the Bill to establish and in-
corporate a university in Delhi, as reported
by the Joint Committee of the Houses, be
taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause con-
sideration of the Bill.

Clause 2—Definitions

PROF. M. B. LAL (UttaT Pradesh) :
Madam, I move:

3. "That at page 1, line 8, after the word
'maintained' the words 'or admitted to its
privileges' be inserted."

{The amendment also stood in the name of
shri R. S. Khandekar.)

6. "That at page 1, line 14, the words 'or
associated with' be deleted."

7. "That at page 2, line 6, for the words
'Jawaharlal Nehru' the words 'New Delhi'
be substituted."

(These amendments also stood in the

names of Shri Mulka Govinda Reddy and
Shrimati Shakuntala Paranjpye.)

SHRI D. THENGARI: Madam, I move.

5. "That at page 1, line 10, for the word
'Hall', the word 'Niwas' be substituted.
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8. "That at page 2, line 6, for the
words 'Jawaharlal Nehru University' the

words 'Rashtriya Vishwavidyalaya' be
substituted."

(These amendments also stood in the name
of Shri V. M. Chordia.)

The questions were proposed.

PROF. M. B. LAL : I am again obliged to
the Education Minister. He started his speech
with reference to what I said in the general
discussion of the Bill. I would have been
much more obliged to him if he had not been
so exercised over my speech as he seemed to
be and if he had not circulated in the gallery
all sorts of accusations against me. I beg to
submit that never in my life I tried to obstruct
any measure.

THE DEPUTY CHAIRMAN : Did the
Minister say that you were obstructing 7

PROF. M. B. LAL: I wish you would allow
me to say what I wish.

THE DEPUTY CHAIRMAN: But I
must correct you.

PROF. M. B. LAL : I am speaking with my
personal knowledge.

THE DEPUTY CHAIRMAN: All right.

PROF. M. B. LAL : I have never tried to
obstruct any legislative measure, any scheme
of work though I have never hesitated to
express my dissent from a scheme or a
legislative measure which I did not like. I wish
to point out again that I would be glad if, not
only one university but a number of new
universities, are established in India; and I
wish again to point out that I had not only
respect for Pandit Jawaharlal Nehru but also
great regard for the Education Minister
himself. *Much before he became the
Education  Minister, his  ability, his
nationalism, hit patriotism had attracted my
attention and since he has become the
Education Minister, no man in this House has
talked more of the qualities of the Education
Minister
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than I have done. If I am not able to agree with
this particular child of the Education Minister,
it is not because I have any grievance against
the Education Minister, or I am jealous of
Pandit Jawaharlal Nehru, but because I feel
that this legislative measure is not conceived
as an academic measure. The Education
Minister may have reason to be happy at the
fact that ultimately the measure he had
proposed in the Rajya Sabha was bound to be
accepted by this House. But the Education
Minister | must remember that this legislative
measure is condemned not only, by Prof. M.
B. Lai and Professor M. Ruthnaswamy, who
belong to the opposition parties, but by two
other educationists nominated by the Presi-
dent, I refer to Dr. Tara Chand and Prof. B. N.
Prasad.

DR. TARA CHAND (Nominated) : I have
not opposed the name.

PROF. M. B. LAL : You have not op-
posed the name but you have said that the
First Schedule should be dropped.

PROF. B. N. PRASAD : I was also not
against the name of Pandit Jawaharlal Nehru
being associated with this University. I had
only suggested it in a little different way. I had
said, let all those principles which have been
mentioned be first passed into the Bill and then
the name of Pandit Jawaharlal Nehru be
associated with it. In that way I had suggested
that it would ! be a unanimous decision. But |
was not against his name being associated with
this University. ®

PROF. M. B. LAL : I was not talking of
the name alone. I am talking of the legislative
measure as a whole. I pointed out a dozen
unique features of the Bill and the Education
Minister has not told me what was wrong in
my objections. ¢

Mr. K. V. Raghunatha Reddy delivered a
very nice speech on Pandit Jawaharlal
Nehru's contribution to Indian national life
and Indian national cause. I may point out to
the Education Minister and I may point out to
Mr. K. V. Raghunatha Reddy that I delivered
such lectures in Banaras University for
fifteen years before India
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became independent. 1 got introduced in the
Banaras University a paper on modern Indian
social and political thought, and under the
protection of that great leader, Pandit
Malaviya, I was freely and frankly teaching to
my students the valuable ideas and
contributions of Pandit Nehru to the national
life and national thought. I am not opposed to
them, but I am opposed to the way those ideas
are being promulgated in this particular Bill. 1
will deal with it in detail, as well as with the
reference to the Visva Bharati University Act
when I shall deal with clause No. 4.

I may here point out to the House that my
suggestion is that the University may be
allowed not only to establish colleges but to
admit to the privileges of the University certain
colleges. It would be as enabling a clause as the
one allowing correspondence courses. If any
college is not fit to be admitted to the privileges
oi: this University, if the University thinks that,
as a policy, colleges should not be admitted to
the privileges of this University, the University
need not admit to the privileges of the
University any college. But, Madam, 1 fail to
understand how education imparted through
correspondence courses could be of a higher
standard than the education that can be
imparted through well established colleges
admitted to the privileges of the University. I
may point out to the Education Minister that I
am personally not opposed to the
correspondence courses. When the
correspondence courses were being introduced
in the Delhi University I delivered a big speech
on  correspondence courses and I
communicated to this House the way
correspondence courses are being conducted in
the Moscow University, and to my utter
surprise the then Minister in charge told me, "I
do not know what Professor M. B. Lai is
talking about the matter." I am glad that there
has been a change in the Ministry. While the
old Minister in charge of the Bill was unable to
understand me when [ talked of the
correspondence course on the model of the
Moscow University, the present Education
Minister seems to be fond of that
correspondence course on the model of the
Moscow University. But I do submit tint no
harm whould be done to the standards of
education if the University is allowed to admit
to the privileges of the University certain well
established colleges. That is only an enabling

clans*.
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[Prof. M. B. Lai.]

The second thing that I would like to say is
this. There is the idea that there would be
‘recognised institutions' and according to the
Definitions, " 'recognised institution' means an
institution of higher learning maintained or
recognised by, or associated with, the
University". To the best of my knowledge,
there are universities which have the power to
recognise institutions of higher learning. That
is a power held by the University of Delhi, by
the University of Bombay. As I was told by a
professor of the Bombay University yesterday,
certain research institutions are recognised by
the Bombay University, so that research
facilities and research professors of those
research institutions may be available to the
research students of the Bombay University. I
also agree with the idea of the recognition of
institutions of higher learning. "But I do not
understand what is the meaning of the expres-
sion, 'or associated with', do not understand if
there is any distinction between '‘recognised
by' and ‘'associated with*. The Education
Minister, who is a jurist, must have pointed
out in detail what is meant by 'association' and
what is meant by 'recognition’. He will forgive
me if I say that in our enthusiasm for building
up the glory of this University we do not wish
to build up the University. There are certain
institutions that have already built up their
glory and this University seeks to shine in the
glory of those institutions.

As far as the name is concerned, I am
unrepentant. When the Banaras University
Bill was under consideration, I opposed the
association with that University the name of
that great son of India, to whom I owe
everything in life, and today 1 oppose the
association with this University of the name of
another great son of India, who has
undoubtedly made a great contribution to the
building up of the national life of this country.
We know now what is happening in the
Banaras University, how the name of that
great man is dragged in a controversy hardly
befitting the students and teachers of that
University to which he dedicated his entire
life. And today we are associating the name of
another great man, and God knows what is
going to happen. I may point out that, when
we were discussing the Banaras University
Bill, the Education Minister mentioned the
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names of tweleve or thirteen universities which
bear names of some persons. If we carefully
analyse that list, we will find that so long as the
British government remained in charge of
universities, no university was named after a
person. After the universities became a
transferred subject through some manipulation
the Annamalai University was recognised by
the Madras Government. Then the Thackersey
University was established, though it was not
so recognised by the Government up to 1946.
There were of course, the Osmania University
and the Sayaji Gafkwad University. But this
was the vanity of the erstwhile Princes. It is
only when India became independent that we
began associating names with universities. The
hon. Education Minister last time said that he
was prepared to associate the name of a man of
international fame with a university, but not of
an ordinary man. Yes, we have the name of a
man of international fame associated with a
university in Madhya Pradesh, namely Ravi
Shankar Shukla. After his name a university
has been named. I can name hundred persons
who have contributed to the national life, more
than Shri Ravi Shankar Shukla. If we wish to
stop this tendency, we have to take a
determined step at the Centre and see that the
Centre does not itself set a bad example for all
the State Legislatures. My fear, Madam, is that
in India municipalities go on changing the
names of their streets. I will not be surprised if
a uni-. versity which is named today by one
name, say, Mr. X, a prominent person of the
country, may tomorrow be named after Mr. Y,
another prominent person. What a havoc it
would be. More than that I do not wish to
speak on this subject.,

SHRI M. RUTHNASWAMY: May I crave
your indulgence to intervene just now for a
minute The Education Minister accused me of
misquoting from the Oxford dictionary. May |
quote the meaning of 'secular' given here ? It
says :

"sceptical of religious truth, opposed to
religious education etc. whence secularism.'

SHRI M. C. CHAGLA : That is a small
dictionary. I have got a slightly bigger one.

SHRI M. RUTHNASWAMY : I will get a
bigger one for the hon. Minister's benefit
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THE DEPUTY CHAIRMAN: Mr.
Thengari, you have your amendments.

SHRI D. THENGARI: Madam, in this
context I want to suggest a change for the
word "Hall" occurring here. I am not very
particular about using the word "Niwasa" that
I have suggested. All that I want is some
word from an Indian language should be used
instead of "Hall" which is an English word.
This University is going to be a national thing
and it is high time that we dispense with
English terminology.

As for my other amendment, I am happy
that the hon. Minister of Education has
appreciated some of the points raised by us
the other day. Though I am not a steno I
may try to quote him. He said that this
University stands for "certain basic national
principles Pandit Nehru believed in". Also
that "these are the principles to which the
whole nation subscribes." He also said that
this University was "not to study the
principles as Nehru believed in them." As a
matter of fact, we are next to none in our
high regard for Pandit Nehru, and my hon.
friend Shri M. M. Dharia has done us a
great service by quoting extensively from
what Shri Atal Bihari Vajpayee said in this
House while paying his tribute to the
memory of the late Shri Jawaharlal Nehru.
That is precisely the reason why we should
try to see that no injustice is done to the
memory of Pandit Nehru, which we may do,
though with the best of intentions. To put
the thing in a nutshell, what I want to say is,
whether it is intended by the hon. Education
Minister today or not, in course of time, this
is going to convert this University into a sort
of school of thought, if the First Schedule is
adopted. Therefore, we want to repeat that
this formulation of an ism is going to do
some injustice and damage to the memory
of Pandit Nehru, and that for two reasons. I
shall try to put it as briefly as I can. First of
all, isms are static, while situations are
dynamic. Again, all isms are close systems
of thought while the frontiers of human
knowledge are ever expanding. And so I
think to convert any institution into a school
of thought and associate that institution with
the name of any great dignitary would be
doing injustice to that great dignitary. As a
matter of fact, the facts placed before U9 by
the hon. Education
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Minister are all correct, but I am unhappy to
see that on the basis of those correct facts he
has according to me—I may be wrong and |
shall be happy if I am wrong in this—the
conclusions drawn do not naturally and
logically flow from the facts he has
mentioned. Therefore, I request that in view
of the fact that, as mentioned by the hon. the
Education Minister, these are principles to
which the whole nation subscribes, the name
"Rashtriya Vishwavidyalaya" would be more
appropriate and it should be adopted. Thank
you.

PROF. A. R. WADIA (Nominated)
Madam .

THE DEPUTY CHAIRMAN: Mr. Chagla.
You want to say something, Prof. Wadia ?

PROF. A. R. WADIA : May I draw the
attention of the Education Minister to...

THE DEPUTY CHAIRMAN: Have you an
amendment 7

PROF. A. R. WADIA: No, Madam. I only
want to point out a very serious omission in
this Bill. The word "school" has been used
and in no other Bill concerning a university is
that term used. So the word "school" should
be defined in clause 2. It has a peculiar
connotation in Indian conditions. A school is
considered to be totally dissociated with a
university. So the word "school" which is
used, instead of faculty or department or
whatever it be, needs clarification and it needs
definition. Just one word more.

THE DEPUTY CHAIRMAN : You are
not speaking on any amendment.

PROF. A. R. WADIA: No, I am hut
pointing out a lacuna.

SHRI M. C. CHAGLA: There is no lacuna
and I do not want to go into the matter
because there is no amendment moved. As for
the points referred to by Prof. Lai, I do not
want to repeat what I have already said,
because I have already
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[Shri M. C. Chagla.]
taid what I have to say on the question of th

name of the University. | am not accepting
any of the amendments, Madam.

THE DEPUTY CHAIRMAN: Thg

question is :

3. "That at page 1, line 8, after the word
'maintained’ the words or admitted to itg
privileges' be inserted."

The motion was negatived.

THE DEPUTY CHAIRMAN : What

about amendment No. 5 ?

SHRI D. THENGARI: I may request the
hon. Minister to

THE DEPUTY CHAIRMAN : He has
opposed the amendment.

SHRI M. C. CHAGLA : May I point out
that both the Delhi University Act and the
Aligarh University Act have the word "Hall"
used in them and it is more than a hostel. It is
not merely meant for students residing, but
also for students' activities and so on. It is an
English word, of course, but we all use
English words and the whole Bill is in
English. So, I said I oppose the amendment.

SHRI D. THENGARI: I beg leave of the
House to withdraw my amendment No. 5.

*Amendment No. 5 was, by leave, with-
drawn.

THE DEPUTY CHAIRMAN The

question is :

6. "That at page 1, line 14, the words
‘or associated with* "be deleted."

[RAJYA SABHA]

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:
7. "That at page 2, line 6, for the

words 'Jawaharlal Nehru' the words
*New Delhi' be substituted."

The motion was negatived.
N
*For text of amendment, vide col. 3805
supra.
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THE DEPUTY CHAIRMAN: The
question is :
8. "That at page 2, line 6, for the
words 'Jawaharlal Nehru University' the
words 'Rashtriya Vishwavidyalaya' b»

tituted."
. fpe
The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

"That clause 2 stand part of the BUL."
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3—The University

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra) : Madam, I move:

9. "That at page 2,-—

(D in line 8, the words 'in the Union
territory of Delhi be deleted; and

(i) after line 9, the following b»
inserted, namely :—

'(1A) It shall be situated at

Delhi/"

(The amendment also stood in the nam* of
Shri S. K. Vaishampayen.)

SHRI D. THENGARI: Madam, I move :

12. "That at page 2, line 11, the words The
first Chancellor and' be deleted."

(The amendment also stood in the nam* of
Shri V. M. Chordla.)

The questions were proposed.

SHRIMATI TARA RAMCHANDRA
SATHE: Madam, I only want to sny that the
words 'in the Union territory of Delhi'
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should be deleted. It should be established in
Delhi. That is all.

SHRI D. THENGARI As the hon.
Education Minister has put it, this is going to
be a unique University and I think in this
University, particularly superfluous posts
should not be there. I have not been able to
understand the propriety of having a
Chancellor's post and after the apportionment
of some responsibility between the Visitor and
the Vice-Chancellor, there remains nothing
left to be done by the Chancellor. I will,
therefore, request the hon. Education Minister
to make this University unique in this respect
also. All the other universities are having
these ornamental posts and our unique
University should drop this convention.

SHRI M. C. CHAGLA: Madaio, the
Chancellor has a certain role to play in the
University. He presides over the Court and I
think he has been given the right of
nominating one or two members to the Court.
I do not know any university in the world
where you do not have a Chancellor. When
you have a Vfce-Chancellor, you must have a
Chancellor. The Vice-Chancellor is deputising
for the Chancellor. How can you have a Vice-
Chancellor without a Chancellor ? My friend
would realise that I have done away with the
posts of Pro-Chancellor, Pro-Vice-Chancellor,
etc.

SHRI P. N. SAPRU : That is a mistake yoa
have made.

SHRI M. C. CHAGLA: I have made many
mistakes but I am only explaining this
particular thing. I am sorry I cannot accept
this.

As regards Shrimati Sathe's amendment, |
have given thought to it. I think the clause as
it stands is better drafted from the legal point
of view and I hope she would not press her
amendment. If she does, then I will have to
oppose it, [ am sorry.

SHRIMATI TARA RAMCHANDRA
SATHE : Madam, I beg leave to withdraw my
amendment No. 9.
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*Amendment No. 9, was, by leave, with
drawn.

SHRI D. THENGARI: Madam, I beg
leave to withdraw my amendment No. 12.

* Amendment
leave,
withdrawn.

No. 12 was, by

THE DEPUTY CHAIRMAN
question is ;

The

"That clause 3 stand part of the Bill." The
motion was adopted. Clause 3 was added to
the Bill.

Clause 4—Objects
DR. TARA CHAND : Madam, I move :

15. "That at page 2, line 19, for the
words 'to advance knowledge' the words
'to disseminate and advanced knowledge'
be substituted."

SHRI M. C. CHAGLA : I am accepting this
amendment, Madam.

THE DEPUTY CHAIRMAN: You
might say it later on, Mr. Chagla. Let the
amendment be moved now.

SHRI D. THENGARI:
move :

Madam, I

16. "That at page 2, lines 20 to 22,
the words 'and by the example and in
fluence of its corporate life and in parti
cular the objects set out in the First
Schedule* be deleted."

(The amendment also stood in the name of
Shri V. M. Chordia.)

PROF. M. B. LAL : Madam, I move :

18. "That at page 2, lines 21-22, the
words 'and in particular the objects set out
in the First Schedule' be deleted."

(The amendment also stood in the names of
Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)

The questions were proposed.

*For text of amedment, vide col. 3814
supra.
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DR. TARA CHAND: i need not say many

words. It is purely a verbal amendment.
SHRI M. C. CHAGLA: I accept it, Madam.

SHRI D. THENGARI: Madam, the
arguments in favour of this amendment have
aheady been put forward and I need not
repeat them. Whatever I have said against
naming this University after any great
dignitary remains in this case also. Either the
First Schedule should be dropped or should
be redrafted.

PROF. M. B. LAL:  Mr. Tbengari has
tried to drop the words 'the example and
influence of its corporate life'. 1 personally
feel that these words may remain in the Bill.
I do admit that the first part of the objects is
very well denned, the object of the
University shall be to advance knowledge
and wisdom and understanding by teaching
and research and by the example and the
influence of its corporate life. It is very well
drafted. ButIam sorry, in spite of the
pleadings of the Education Minister, it is
not possible for me to accept the latter portion
i.e. in particular the objects set out in the
First Schedule. I may point out that I have
had occasions to express my differences
with Pandit Jawaharlal Nehru but I think I am
respecting Pandit Jawaharlal Nehru  since
my childhood and I think I can claim to have
greater respect for® Pandit Nehru than
even the Education Minister himself. 1
am sorry even then, [ am not prepared
to accept it.  Of all the universities of the
world, the Education Minister has been
able to refer to Vishwa Bharati Act where
certain objects dear to Gurudeva  are
enumerated in Schedule I. 1 should say
firstly that Vishwa Bharati was the product or
the creation of Gurudeva. It was his Ashram,
his Gurukul and when Gurudeva established
the  Vishwa Bharati, he had no idea of
converting it into a chartered  University
through an Act of Parliament, and when for
certain reasons those who followed him
thought it proper to convert that institution
into a chartered University, they thought it
also proper to preserve the spirit of Gurudeva.
They wished the institution to be what It was
during Gurudeva's days. Now, the case in
respect of the present University
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is a very different one. If Pt. Nehru bad also
established an institution like that of Vishwa
Bharati, if be had put in his spirit in that
institution and his followers had asked that that
spirit should be preserved, I could appreciate
it. Further, I beg to point out, Madam, that the
words 'and in particular the attainment of the
objectives set out in the First Schedule' for the
institution known as the Vishwa Bharati
founded by the late Rabindranath Tagore do
not form part of the section dealing with the
objectives. They form part of the "section
concerning the powers of the University. With
due respect to the great jurist of India, I beg to
submit that when you say that the object of the
University is to fulfil the objectives' and ideals
of so and so or those propounded by Pandit
Jawaharlal Nehru, there is very little scope of
criticism.

1pP.M.

If you had said that the study of these ideas
would be promoted in the University, one
could have understood that the study of these
ideas would be promoted in the context of the
age or the period concerned also. But when
you say that these ideas would be in particular
the objects of the University that means all the
other objects of the University are
subordinated. I do not know what else is
meant. [ beg to submit that it would lead to
scholasticism.

Again there is an interesting thing What is
said in the First Schedule of the Visva Bharatf
Act? Itsays:

'The objects for which the late
Rabindranath Tagore founded the Visva
Bharati at Santiniketan:

(1) to study the mind of Man in its
realisation of different aspects of
truth from diverse points of view;

(ii) to bring into more intimate relations
with one another, through patient
study and research, the different
cultures of the East on the basis of
their underlying unity;

(iii) to approach the West from the

standpoint of such a unity of the life

and thought of Asia;

to seek to realise in a common
fellowship of study the meeting

(iv)
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of the East and the West and thus
ultimately to  strengthen the
fundamental conditions of world
peace through the establishment of
free communication of ideas
between the two hemispheres; and

(v) with such ideals in view to provide
Santiniketan aforesaid a Centre of
Culture where research into and
study of the religion, literature,
history, science and art of Hindu,
Buddhist, Jain, Islamic, Sikh,
Christian and other civilizations
may be pursued along with the
culture of the West, with that
simplicity in externals which is
necessary  for  true  spiritual
realisation in amity, good-fellow-
ship and co-operation between the
thinkers and scholars of both
Eastern and Western countries, free
from all antagonisms of race,
nationality, creed or caste.'

Now, what is the First Schedule which is
proposed under the guidance of one of the
greatest jurists of India. What does it say ? It
says :

To be worthy of its name, the University
shall endeavour to promote the study of the
principles and fulfil the ideals that
Jawaharlal Nehru stood and worked for

during his life time, namely national
integration, social justice, secularism,
democratic way of life, international

understanding and scientific approach to
the problems of the country. Towards this
end, the University shall—

(f) promote the composite culture of
India and establish departments or
institutions as may be necessary for
the study and development of the
various Indian languages;

(ii) take special measures to facilitate
students and teachers from all over
India to join the University and
participate  in  its  academic
programmes;

(iii) promote in the students and teacher* an
awareness and understanding of the social
needs of the country and prepare them for
fulfilling such needs; L»2RS'65
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(iv) make special provision for integrated
courses in humanities, science and
technology in the educational
programmes of the University;

(v) take appropriate measures for pro-
moting inter-disciplinary studies in
the University;

(vi) establish such departments or in-

stitutions as may be necessary for

the study of languages, literature

and life of foreign countries with a

view to inculcating in the students a

world perspective and international

understanding.

(vii) provide facilities for students and
teachers from other countries to
participate in the academic pro-
grammes and life of the University.'

I would request the learned jurist to compare
the two Schedules and find out which is better
worded.

Madam, I also wish to point out....

THE DEPUTY CHAIRMAN : I may
inform the House that the House will rise at
1.15 p.M. and reassemble at 2.15 P.M.

PROF. M. B. LAL : .... to the House the
definition of 'secularism'. Here 1is the
definition of 'secularism' given in Collins
Dictionary. It says that secularism is an ethical
doctrine which advocates a moral code
independent of all religious considerations or
practices. Whether we stand for secularism or
we do not stand for secularism, it is for us to
decide. But let us not distort the meaning of
secularism. I stand for secularism and 1 feel
that India needs a moral code independent of
all religious considerations and practices. Un-
less we broadbase our moral code on some
social principles and on ideals of democracy
we are not going to have in India a really
secular democracy. Secular democracy is a
democracy which has a moral code
broadbased on the basic principles and values
of democracy. Whether we stand for secular
democracy or not it is for us to decide but it is
no use distorting secularism and converting
the ideal of secularism to only religious
toleration. Madam, I again wish to point out
that in
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[Prof. M. B. Lai.]

my opinion the ideals that are enumerated
here are the ideals which are no more tne
ideals of a particular person. It is just possible
that a particular person might have made
some definite contribution in popularising
those ideals but as pointed out by Dr. Tara
Chand these ideals form part of our Indian
Constitution and they are now not to be
associated with a particular person but are to
be associated with the entire nation. Again I
must say that in this Schedule an attempt is
made to convert a political leader into a
philo-sopher. Nay; more than that; the philo-
sopher is cut to the size of the followers.
Nehru stood for socialism but the word
'socialism' is conspicuous by its absence in
this particular Schedule. You may ask me that
in the amendment that I have j proposed to
the next clause also there is | no mention of
socialism. Now, I am a I socialist but I know
that while the entire country stands for a
democratic way of life, for national unity, for
international cooperation, the entire nation
does not stand for socialism. If 1 had
introduced in j my amendment the word
'socialism', I would have been sectarian in my
attitude. At the same time I wish to say that
when you talk of the ideals for which Pt.
Jawaharlal Nehru stood, either you agree with
me that his conception of socialism was very
vague and nebulous or you introduce
'socialism' here when you talk of the ideals of
Pandit Nehru. That is what I wish to say. I
again would like to say, Madam, that in my
opinion the first part of the object is very well
drafted.

The main theme of the particular object
may be embodied in the next clause where
the powers are enumerated, where it is said
that the University would establish institu-
tions and colleges for this study and that
study. Even if the Education Minister wishes
that it should form part of the object. I do not
mind if my amended clause is elevated to
clause 3, but I do feel that the First Schedule
should be dropped. The method adopted here
should be dropped. Otherwise, you will have
today the Jawaharlal Nehru University
propagating or fulfilling the ideals of Pandit
Jawaharlal Nehru. Tomorrow you will have a
university fulfilling the ideals of Rajen Babu.
The third day you will have a university
fulfilling the ideals of Mahatma Gandhi and
God
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knows ultimately you may have a university
which may be entrusted with the object of
fulfilling the ideals of Pandit Ravi Shankar
Shukla. Therefore, this particular thine should
not be adopted. I am very keen about it. I have
as much respect for Jawaharlal Nehru as
anybody else has. 1 fully subscribe to the
objectives that are laid down in the first part of
the first Schedule. It is the mission of my life
to work for them to the extent I am capable of
doing so, but I feel that you cannot put them
the way you have done it.

SHRIMATI SHAKUNTALA
PARANJPYE (Nominated) : Madam, I have
heard all the speeches in this debate and
particularly my respected friend, Prof. Mukut
Behari Lai, talking on his amendment. I have
often wondered what would happen if our late
Prime Minister, Jawaharlal Nehru, were to
come to life again and participate in this
debate. I am sure the ibi iiung he would say is:
Strike it off. I do not think he would have ever
stood for his name being attached to any uni-
versity. It is said in this Schedule that it should
endeavour to promote the study of the
principles and fulfil the ideals that Jawaharlal
Nehru stood, etc. Madam, all the different
objectives that are mentioned here are so
nebulous, as my friend just now said and are
so vague, that it would be difficult to define
them in a mathematical and accurate manner.
One will be putting his or her interpretation on
it. As has happened to all religions, whoever
the founder was, it is the followers who have
made a mess of the religion and I am very
much afraid that something of that sort might
happen to this University. Like my friend, who
has joined me in moving the amendment, I
think this name should be dropped and, also,
the First Schedule should be dropped. This is
all what I have to say.

PROF. A. R. WADIA : Madam Deputy
Chairman, as I studied the wording of the First
Schedule, the impression left on my mind was
that it would lead to a development of
personality cult or hero worship. T am very
happy to hear from the Education Minister that
this is not his intention, but unfortunately we
know from the days nt the British that the
assurances given by Ministers, at the time of
discussing a Bill, have not been followed later
on. Later on, it is the language that stands
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and it is from that standpoint that I am very
unhappy about the whole idea of the Hirst
Schedule. If we agree with the Education
Minister that the ideas are so important that
they ought to be incorporated here, I would
say that they should form part of the body of
the Bill. They should form part of clause 4
and not be consigned to the First Schedule,
but, on the whole, 1 feel that if the First
Schedule is omitted, it would be better for the
Bill, because the danger of developing the
personality cult or hero worship would be
both minimised. I think, as a result there
would be the danger that a time may come
when we have to establish a Mahatma Gandhi
University. Now, with all due deference to
these two great leaders, all of us know there
were fundamental differences in the «illosophy
of life as advocated by Pandit Nehru and as
advocated by Mahatma Gandhi. The one thing
common to both was their burning passion,
their burning patriotism for India, but in many
other ways they were different, as different as
the North Pole from the South Pole.
Therefore, if we try to mould universities into
development of the philosophies of particular
persons, we shall be led into very great
difficulty.

SHRI M. C. CHAGLA : Madam, just one
word. May I ask my friends, Prof. Mukut
Behari Lai and Prof. Wadia. whether the First
Schedule to the Vishwa Bharati University
Act has led to a personality cult of
Rabindranafh Tagore ?

PROF. M. B LAL : That is his institution.

SHRI M. C. CHAGLA : Madam. I have
said what I had to say in my opening speech
and I do not want to add anything more. [ am
sorry I do not agree either with the views of
Prof. Mukut Behari Lai or Prof. Wadia that
the First Schedule should be deleted.

THE DEPUTY CHAIRMAN : You are
accepting amendment No. 15. You are
opposing amendment Nos. 16 and 18.

SHRI M. C. CHAGLA : Yes.
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THE DEPUTY CHAIRMAN: The question
is:

15. "That at page 2, line 19, for the
words 'to advance knowledge' the words
'to disseminate and advance knowledge'
be substituted."

The motion was adopted.

THE DEPUTY CHAIRMAN
question is:

The

16. "That at page 2, lines 20 to 22,
the words 'and by the example and in
fluence of its corporate life and in parti
cular the objects set out in the First
Schedule' be deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN :
question is:

The

18. "That at page 2, lines 21-22, the
words 'and in particular the objects set out
in the First Schedule* be deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

"That clause 4, as amended, stand part of
the Bill."

The motion was adopted.

Clause 4, as amended, was added to the
Bill.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 2.15 p.M.

The House then adjourned for
lunch at sixteen minutes past one of
the clock.

The House reassembled affer lunch at
fifteen minutes past two of the clock, THE
DEPUTY CHAIRMAN in the Chair.

THE DEPUTY CHAIRMAN: We begin
with the nes; clause, clause No. 5.
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Clause 5—Powers of the University. SHRI
D. THENGARI: Madam, I move:

19. "That at page 2, lines 24-25, the
words 'including correspondence courses'
be deleted."

{The amendment also stood in the name of
Shri V. M. Chordia.)

DR. TARA CHAND: Madam, I move:

20. "That at page 2, for lines 24 to
29, the following be substituted,
namely:—

(1) to provide for instruction including
the method of correspondence courses in
such branches of learning as the
University may from time to time
determine, and to make provision for
research and for the advancement and
dissemination of knowledge."'

Prof. M. B. LAL : Madam, I move :

21. "That at page 2, after line 29, the
following be inserted, namely:—

'(1A) to provide for education in social
justice, secularism, democratic way of
life, cosmopolitan nationalism and
international co-operation."'

{The amendment also stood in the names of
Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paran'ipye.)

SHRI D. THENGARI: Madam, I move:

22. "That at page 2, after line 29, the
following be inserted, namely:—

'(1A) to provide for instruction and
research in Bharatiya culture, compa-
rative study of religions and of Western
socio-economic philosophies;"

{The amendment also stood in the name of
Shri V. M. Chordia.)

SHRIMATI TARA RAMCHANDRA
SATHE: Madam, I move:

23. "That at page 2, lines 30-31, the
words "within the Union territory of
Delhi or outside that territory, be deleted."

{The amendment also stood in the name of
Shri S. K. Vaithampayen.)

[RAJYA SABHA]
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SHRI D. THENGARI: Madam, I move:

24. "That at page 2, lines 30-31, for the
words 'within the Union territory of Delhi
or outside that territory' the words 'in India'
be substituted."

{The amendment also stood in the name of
Shri V. M. Chordia.)

PROF. M. B. LAL: Madam, I move:

28. "That at page 3, for lines 21 to

24, the following be substituted,
namely:—
(13) to recognise an academic

institution of higher learning for such
purposes and on such terms and con-
ditions as may, from time to time, be
prescribed and to withdraw such
recognition;'"

{The amendment also stood in the names of
Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)

SHRIMATI TARA RAMCHANDRA
SATHE: Madam, I move:

29. "That at page 3, lines 23-24, for
the words 'to withdraw such recognition'
the words 'to recommend to the Visitor
the withdrawal of such recognition' be
substituted."

{The amendment also stood in the name of
shri S. K. Vaishampayen.)

SHRI D. THENGARI: Madam, [ move:

30. "That at page 3, at the end of
line 24, after the word 'recognition*® the
words 'subject to subsequent approval of
the Visitor' be inserted."

"The amendment also stood in the name
ofShri V. M. Chordia.)

PROF. M. B. LAL: Madam, I move:

31. "That at page 3, for lines 25 to
30, the following be  substituted,
namely:—

'(14) to
Uaiverritiei,

with  other
initirotioM

co-operate
educational
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and other academic associations for the
promotion of the objectives of the
University in such manner and under
such conditions as the University may
deiermine;"

(The amendment also stood in the names of
Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)

SHRI D. THENGARI: Madam, I move:

32. "That at page 3, lines 26 to 28, "
the words 'having in view the promotion
of purposes and objects similar to those
of the University' be deleted."

(The amendment also stood in the name oj
Shri V. M. Chordia.)

DR. TARA CHAND: Madam, I move:

33. "That at page 4, lines 10-11, for
the words 'to invest any funds represent
ing such property' the words 'to invest
funds' be substituted."

SHRI D. THENGARI: Madam, 1 move:

34. "That at page 4, line 11, the words
'representing such property' be deleted."

(The amendment also stood in the name of
Shri V. M. Chordia.)

The questions were proposed.

SHRI D. THENGARI: Madam, regarding
my amendment No. 19, I am prepared to
withdraw it provided the hon. Education
Minister assures me that the quality of
education will not suffer adversely because of
these correspondence courses.

SHRI M. C. CHAGLA: The University will
not introduce correspondence courses the
quality of which is likely to suffer. It will take
every precaution to see that quality is
maintained.

THE DEPUTY CHAIRMAN: Are you
prepared to accept the amendment?

SHRI M. C. CHAGLA: No, no.
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SHRI D. THENGARI: Madam, I withdraw
my amendment No. 19.

THE DEPUTY CHAIRMAN: You may do
it later when I put the amendment. Is the
Minister accepting any amendment ?

SHRI M. C. CHAGLA: I am accepting Dr.
Tara Chand's amendments Nos. 20 and 33.

THE DEPUTY CHAIRMAN: Mr.
Thengari, you speak on your other amend-
ments.

SHRI D. THENGARI: In aramendment No.
22, 1 want that at page 2, after Una 29, the
following be inserted, namely:—

'(1A) to provide for instruction and
research in Bharatiya culture, comparative
study of religions and of Western socio-
economic philosophies'.

As our hon. Minister said, being a democrat,
he is not nervous about or afraid of study in
different philosophies, socioeconomic and
political. 1 think it is necessary that such
studies should be conducted. Similarly, it is
necessary that there should be comparative
study of religions because I again beg to differ
with our hon. Education Minister on this
point. The word 'secular', as our friend, Prof.
Ruthna-swamy has explained, has also a
meaning 'sceptical of religious truth or
opposed to religious education'. I think that
secularism of our revered Mahatmaji was not
opposed to religious instruction. It supported
instructions in all the religions, and in that
sense comparative study of all religions
should also be one of the items for instruction.
Also in Bharatiya culture, the character of
Bharatiya culture needs to be explored and
properly explained and people should be
educated in the great character Of Bharatiya
culture.

In amendment No. 24 I have said: "for the
words 'within the Union territory of Delhi or
outside that territory' the words 'in India' be
substituted". I think there is nothing much in
it and the hon. Education Minister will not be
reluctant to accept it.
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{Shri D. Thengari.]

In amendment No. 30 I want that at page 3,
at the end of line 24, after the word
'recognition' the words 'subject to subsequent
approval of the Visitor' be inserted. That is
also only a formal amendment.

In amendment No. 32 I want that at page 3,
lines 26 to 28 the words 'having in view the
promotion of purposes and objects similar to
those of the University' be deleted, because |
have also opposed the insertion of objects
and purposes in the Schedule. That is all,
Madam.

THE DEPUTY CHAIRMAN: Dr. Tara
Chand, your amendments are being accepted
by the Minister.

PROF. M. B. LAL : Madam, I have three
amendments. The first amendment is that
among the powers of he University must be
enumerated 'to provide for education in social
justice, secularism, democratic way of life,
cosmopolitan nationalism and international co-
operation. We have just decided that
secularism, social justice, democratic way of
life, national unity and international
understanding will be an objective of the
University. If this is an objective of the
University, it is but proper that among the
powers of the University, where really you are
enumerating what the University is to do, you
must also say that it will be the duty of the
University to provide for education in social
justice, secularism, democratic way of life,
cosmopolitan nationalism and international co-
operation. I have purposely used the word
'education' rather than 'instruction', \ because
while instruction has a narrow meaning,
education has a wider connotation. I wish that
students are not only to be given instruction in
these ideals, they are also to be helped to
cultivate them in their lives, that is to say, there
should be also cultivation of emotions on these
lines, cultivation of character on these lines. I
do not think that I need dilate upon it more.

Then there is an amendment which I have
moved to sub-clause (13). Sub-clause (13)
reads:

'to recognise for any purpose, either in
whole or in part, any institution or
members or students thereof on such
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terms and conditions as may, from time to
time, be prescribed and to withdraw such
recognition;’'

I proposed that it should be:

'to recognise an academic institution of
higher learning for such purposes and on
such terms and conditions as may, from
time to time, be prescribed and to withdraw
such recognition;'

Madam, I will just point out where my
amendment differs from the original thing
Firstly, in the original it is said 'recognition of
any institution'. 1 have used the words
"recognition of an institution of higher
learning'. In clause (2) we have already said
that recognised institution means an institution
of higher learning maintained or recognised by,
or associated with, the University. A University
is to recognise institutions of higher learning,
and I told the House a few minutes before that
in Bombay the University recognised important
research institutes like the Tata Institute of
Fundamental Research, so that the facilities
that are provided by the Tata Institute of
Fundamental Research may be available to the
research scholars of the Bombay University.
And the professors that are working there
might be the guides of university students. I do
not think that we wish to recognise a primary
school or we wish to recognise an institution of
a secondary stage. And, therefore, it is
necessary for us to use the words 'an academic
institution of higher learning'.

Secondly, I wish to point out that here the
words are 'to recognise the students'. No
university recognises a student. Students are
admitted to the privileges of a university. They
are registered in the university. They are not
recognised by a university. The phraseology is
absolutely incorrect. My attention was invited
to the constitution of a British university where
the words were 'to admit to the privileges of
and to recognise for any purpose'. There, the
whole thing was right. When you drop the
words 'to admit to the privi-'leges of it becomes
meaningless because students are not
recognised, they are enrolled by the university
or admitted to the privileges of a university. In
my opinion, of all these three terms 'to admit to
the



3831 Jawaharlal Nehru

privileges of the university' is the best I am
sorry I missed that idea at that time and I did
not move an amendment. If the Education
Minister had moved an amendment to say 'to
admit to the privileges of the university, a
student, a research scholar or a teacher', I
would have surely accepted (hat amendment.
But as it stands It seems to me to be
meaningless. When [ say 'to recognise an
academic institution of higher learning for such
purposes and on such terms...., it is not
necessary to say, 'in part or in whole', or 'for
any purpose'. So, all these words are redundant
which I have dropped.

Then I have given an amendment to ;
“ub-clause (14). This sub-clause reads— .

'To co-operate with any other Univer- j
sity, authority or association or any other
public or private body having in view the
promotion of purposes and objects similar
to those of the University for such purposes
as may be agreed upon, on such terms and
conditions as may, from time to time, be
prescribed;'

I have given an amendment that this
sub-clause should read as follows :—

'to co-operate with other Universities, '
educational institutions and other acade- !
mic associations for the promotion of the
objectives of the University in such manner
and under such conditions as the
University may determine;*

Now, I have very serious objection to
the use of the words 'public or private
body'. This is a very vague term. As I said
before, we are determined to have certain
ideals of Pandit Jawaharlal Nehru as the
objects of the University.  Any political
(party may say that these are its
objectives. The  Congress would
surely say so, whether it follows them or
not. Even the P.S.P. may be tempted to say
that they also stand for secularism, social
justice, for international understanding and
so on. Then the objectives of the P.S.P. and
the objectives of the Congress Party would
be the objectives of this new University.
And if the University begins to cooperate
with the political organisations, the political
parties, be it the Congress or the P.S.P., the
academic character of the University would
be finished. To preserve
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the academic atmosphere of the University, it
is necessary to say that that co-operation
would be extended to the other universities,
other educational institutions and other edu-
cational bodies such as the Inter-University
Board, the scientific associations, the eco-
nomic associations and so on and so forth.

These are the three amendments which I
have moved.

SHRIMATI TARA RAMCHANDRA
. SATHE: Madam, I have moved my

ment No. 23 reading—

"That at page 2, lines 30-31, the words
'within the Union territory of Delhi or
outside that territory' be deleted."

I think these words are redundant because
we are going to establish Special Centres
which will be inside Delhi or outside Delhi, I
think these words are redundant and that is
why I want that they should be deleted.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam, I support the amendments
moved by Prof. Mukut Behari Lai. They stand

in my name also. Particularly about
amendment No. 21 which reads—
"to provide for education in social

justice, secularism, democratic way of life,
cosmopolitan nationalism and international
co-operation."

I wish to say that after having heard the
eloquent speech of the Education Minister
while answering to the debate, I feel strongly
that this is in consonance with what has been
stated in the First Schedule and there cannot be
any difference of opinion with regard to the
amendment that has now been moved by Prof.
Mukut Behari Lai. We believe in social justice
asd. therefore, it is necessary that we should
educate our young men and women in social
justice. About secularism, I need not dilate
upon it. The Education Minister himself has
answered this question which was posed by
Prof. Ruthnaswamy. Democratic way of life,
cosmopolite* nationalism and international co-
operation, these are all values and objectives
ever which we can have no two
opiniom.
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[Shri Mulka Govinda Reddy.]

Therefore, I strongly feel that the Educa-
tion Minister should not have any hesita-
tion in accepting this simple but at the
tame time very salient amendment that has
been moved by Prof. Mukut Behari Lai.

SHRI M. C. CHAGLA: T think Dr.
Tara Chand's amendment which I have
accepted answers many of the amendments
which have been moved. If you look at
Dr. Tara Chand's amendment, it says—

"That at page 2, for lines 24 to 29, the
following be substituted, namely :—

'(1) to provide for instruction
including the method of correspond-
ence courses in such branches of learn-
ing as the University may from time
to time determine, and to make pro-
vision for research and for the
advancement and dissemination of
knowledge;".

Which means that it is sufficiently wide.
It covers, I suppose, all kinds of learning,
research and so on. As we have drafted
it, in a sense, it contains a limitation
because it mentions only certain subjects.
As my friend pointed out, we do not have
law there. But we are accepting Dr. Tara
Chand's amendment No. 20, and we do
not enumerate certain subjects. If you
enumerate some, you leave out others. And
Dr. Tara Chand's amendment includes all
branches of learning and makes provision
for research and for the advancement and
dissemination of knowledge.

Coming to Prof. Mukut Behari Lai's
amendment No. 21, if you look at it, his
object is to provide for education in social
justice, secularism, democratic way of life,
cosmopolitan nationalism and international
co-operation. My simple answer to this
amendment is that all these ideas are con-
tained in the First Schedule and this will
merely be a repetition.

As regards amendment No. 22, I agree
that we should provide for these but in view
of the wide language which is used in the
Bill, it would be open to the University to
teach comparative religion, socio-economic
philosophy or any other philosophy for the
matter of that.

[RAJYASABHAL1
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As regards the amendment of Shrimati
Tara Ramchandra Sathe, in view of the
fact that the University is incorporated in
Delhi—that is the incorporation clause —
it is necessary to have the language used in
this particular clause. It is a matter of
legal drafting. I assure Shrimati Sathe that
it is not on merits that I object to it; it is a
matter of legal drafting. If you
incorporate the objective in the Bill you
have to use that language. My law might
be rusty but it is the Law Department's
advice.

Then, I come to amendment No. 28.

DR. TARA CHAND: May I suggest one
word if you agree to it ? I suggest that
before "body' you should say 'academic'.
That will meet every possible point.

SHRI M. C. CHAGLA: I will explain
it. Nothing is farther from my mind than
the possibility of the University associating
itself either with the Congress Party or the
Socialist Party or the Communist Party. The
reason why we have used this language is
this: We want the University students, if
necessary, to work in factories for practical
training, or with firms when you are
teaching Business Administration. And
that is why we have said, 'to co-operate
with private or public bodies'. The sug-
gestion is not' to co-operate with political
parties. A man studying technology in the
University wants to go to a factory. A
student studying Business Administration
wants to work in a firm. He will co-operate
with a private or a public body. I do not
agree to have the words 'academic body'.

DR. TARA CHAND: I do not press.

SHRI M. C. CHAGLA: This is, after
all, an enabling provision, and if an occa
sion arises, there is no reason why the
University should look down either upon
public or private bodies or upon institu-
tions. Therefore, I am sorry I cannot
accept that amendment.

{Shrimati. Tara Ramchandra Sathe stood
in her seat.)

THE DEPUTY CHAIRMAN: You have
spoken. You cannot speak now when the
Minister is speaking.
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SHRI M. C. CHAGLA: Amendment No.
29 has not been moved.

SHRIMATI TARA RAMCHANDRA
SATHE: I have moved it.

THE DEPUTY CHAIRMAN: You are
supposed to speak on all the amendments
when you stand up. After that the Minister
stands up to reply.

SHRIMATI TARA RAMCHANDRA
SATHE: It is all right. But I moved it in
the beginning.

SHRI M. C. CHAGLA: May I answer it
without your speaking on it ? The object of
the hon'ble lady Member is to bring in the
Visitor. She says :—

'to recommend to the Visitor the with-
drawal of such recognition'.

1 do not think it is right that we should bring
in the Visitor for the purpose of withdrawing
recognition. I am sorry I cannot accept that
amendment.

PROF. M. B. LAL : You. have not dealt
with Amendment No. 28.

SHRI M. C. CHAGLA: I have answered
that. The amendment says :—

'to recognise an academic institution of
higher learning for such purposes and on
such terms and conditions as may, from
time to time, be prescribed and to withdraw
such recognition;'.

About members, my friend, Prof. Mukut
Behari Lai, agrees that you may have to
recognise certain institutions for research or
for doctorates. But he says that the better
term is 'admit to the privileges' rather than
'recognise’. It is matter of language.

PROF. M. B. LAL: Is it academic language
?

SHRI M. C. CHAGLA: You can recognise
a member just as you can recognise an
institution. Prof. Mukut Behari Lai's
expression might have been more felicitous,
but I think this does not convey the same
idea which Prof. Mukut Behari Lai wants to
convey.
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DR. TARA CHAND: Why do you not

accept both these phrases, 'to acknowledge' as
well as 'to admit to the privileges' ?

SHRI M. C. CHAGLA: i cannot accept an
amendment on the spur of the moment
without considering it. I do not know what it
might read to. I am afraid I cannot accept
amendment No. 28 for the reasons I have
given.

PROF. B. N. PRASAD: Madam, as far as
clause 5 is concerned . .
THE DEPUTY CHAIRMAN:
You cannot speak on clause 5. What about
amendment No. 30?

SHRI M. C. CHAGLA: It is the samo as
amendment No. 29, 'subject to subsequent
approval of the Visitor'. My answer is the
same. It is unnecessary to bring in the Visitor.

Amendment Nos. 31 and 32 I have already
answered to. Amendment No. 33 I am
accepting. Amendment No. 34 would be
barred.

THE DEPUTY CHAIRMAN: I shall take
the amendments now before the House. Mr.
Prasad, you wanted a clarification.

PROF. B. N. PRASAD: On sub-clause (19)
of clause 5 I shall seek a clarification when
you put the clause to vote.

THE DEPUTY CHAIRMAN: You can
speak now.

PROF. B. N. PRASAD: Sub-clause (19)
says i—

'to provide for the printing, reproduction
and publication of research and other work
which may be issued by the University;'.

. It is absolutely pious and O.K. My sub-
mission is that it should not find a place in the
Act of an University. It is a matter in relation
to universities, a matter of very ordinary
import. In every university there is something
for printing. My submission is if you put in
such a thing as the objective of the University,
it will not raise the dignity of the University
because it is such an ordinary thing.
Therefore, I would suggest that there is no
need of it.
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SHRI M. C. CHAGLA: There are many ,
university which have no press, which do
not publish anything. We want universities to
have an ambition to publish. This is merely a
power.

THE DEPUTY CHAIRMAN:
Thengari, you are withdrawing?

Mr!

SHRI D. THENGARI:
beg leave

No. 19.

Yes, Madam. I
to withdraw my amendment

* Amendment No. 19 was. by leave, with-
drawn.

THE DEPUTY CHAIRMAN: The ques-
tion is:

20. "That at page 2, for lines 24 to
29, the following be substituted,
namely:—

'(1) to provide for instruction in-
cluding the method of correspondence
courses in such branches of learning as
the University may from time to time
determine, and to make provision for
research and for the advancement and

"

dissemination of knowledge;'.
The motion was adopted.

THE DEPUTY CHAIRMAN . The ques-
lion is:

21. "That at page 2, after line 29, the j
following be inserted, namely :—

'(1A) to provide for education in social
justice, secularism, democratic way of

life, cosmopolitan nationalism and
international co-operation."'

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

22. "That at page 2, after line 29, the
following be inserted, namely :—

'(1A) to provide for instruction and
research in Bharatiya culture, compa-
rative study of religions and of Western
socio-economic philosophies;'."

The motion was negatived.

*For text of amendment, vide col. 3825
supra.
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SHRIMATI TARA RAMCHANDRA
SATHE: Madam, I beg leave to withdraw my
amendment.

*
with
drawn.

Amendment No. 23 was, by leave,

SHRI D. THENGARI: Madam, I beg leave
to withdraw my amendment.

*
with
drawn.

Amendment No. 24 was, by leave,

THE DEPUTY CHAIRMAN: The qucs
tion is :

28. "That at page 3, for lines 21 to 24, the
following be substituted, namely :—

'(13) to recognise an academk
institution of higher learning for such
purposes and on such terms and con
ditions as may, from time to time, be
prescribed and to withdraw such
recognition;"."

The motion was negatived.

SHRIMATI TARA RAMCHANDRA
SATHE: Madam, I beg leave to withdraw my
amendment.

*
with
drawn.

SHRI D. THENGARI: Madam, I beg leave
to withdraw my amendment.

Amendment No. 29 was, by leave,

*
with
drawn.

PROF. M. B. LAL: I press.

Amendment No. 30 was, by leave,

THE DEPUTY CHAIRMAN: The qucs
tion is:
31. "That at page 3, for lines 25 to 30, the
following be substituted, namely :—

'(14) to co-operate with other
Universities, educational institutions and
other academic associations for the
promotion of the objectives of the
University in such manner and under

*For text of amendments, vide cols. 3825

and 3826 supra.
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such conditions as the University may

"

determine;'.

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

32. "That at page 3, lines 26 to 28,
the words 'having in view the promotion
of purposes and objects similar to those
of the University' be deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

33. "That at page 4, lines 10-11, for
the words 'to invest any funds represent
ing such property' the words 'to invest
funds' be substituted."

The motion was adopted.

THE DEPUTY CHAIRMAN: Amend
ment No. 34 is barred. Now I put clause 5, as
amended, to the vote. The question is :

"That clause 5, as amended, stands part
of the Bill."

The motion was adopted.

Clause 5, as amended, was added to the
Bill.

Clause 6—Jurisdiction of the University
PROF. M. B. LAL: Madam, I move:

36. "That at page 4, for lines 25 and 26,
the following be substituted, namely :—

'6. (1) The jurisdiction of the Uni-
versity shall extend to such parts of the
Union territory of Delhi as are notified
by the Visitor after consultation with the
University of Delhi authorities."

(The amendment also stood in the name of
Shri R. S. Khandekar.)
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SHRIMATI TARA RAMCHANDRA
SATHE: Madam, I move:

40. "That at page 4,—

(i) in line 30, for the words 'by the
University of Delhi' the words 'by a
University' be substituted; and

(i) in line 31, for the words 'Uni-
versity of Delhi' the words ‘said
University' be substituted."

SHRI D. THENGARI: Madam, I move:

41. 'That at page 4, lines 30 to 32,
the words, 'unless the Central Govern
ment, after consultation with the Univer
sity of Delhi, authorises the Jawaharlal
Nehru University to do so' be deleted."

(The Amendment also stood in the name of
Shri V. M. Chordia.)

SHRIMATI TARA RAMCHANDRA
SATHE: Madam, I move:

42. "That at page 4, line 31, for the
words 'after consultation with' the words
'after obtaining the approval of be sub
stituted."

SHRI D. THENGARI: 1 move:

44. "That at page 4, lines 33 to 36 be
deleted."

(The amendment also stood in the name of
Shri V. M. Chordia.)

The questions were proposed.

PROF. M. B. LAL: I have not much to say
on this. All that I say is that statesmanship
does not consist in running after a person or
after his glory. Statesmanship consists in
facing a problem and in solving a problem.
When the idea of instituting a new university
was mooted, it was felt that Delhi required
another university to avoid overwork for the
University of Delhi, but now it seems to me
that this idea is absolutely given up and we
are only after having a unique university
worthy of a great leader of ours, I mean
Pandit
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[Prof. M. B. Lai.] Jawaharlal Nehru. Pandit
Nehru had served Delhi for quite a Ions time
and Pandit Nehru's name can well be
associated with a University meant to deal with
the educational problems of Delhi. I am rather
surprised that the Joint Select Committee,
instead of taking into consideration the original
draft of the Jawaharlal Nehru University Bill,
meant to provide a university for the Union
Territory of Delhi, dropped that idea and began
to roam in the air of India. I, therefore, feel that
the jurisdiction of this University be confined
to the Union Territory of Delhi so that the
academic needs of the Union Territory of]
Delhi may be adequately solved. It is true that
Pandit Nehru belonged to the whole of India
but if the whole of India so wishes, it can
establish Nehru universities. Already there is
one? in Madhya Pradesh, known as Jawaharlal
University of Agriculture. So, in every State a
Jawaharlal Nehru  University can be
established if the people of every State are so
keen but the problem of Delhi should not
remain unsolved. What does the proposed
clause say, to which I have moved an
amendment ? It says:

[RAJYA SABHA]

"The jurisdiction of the University shall
extend to all Colleges and recognised
institutions."

It is mere tantology. We need not say so in this
particular clause. Even then, if you read the
whole Bill, the jurisdiction of the University
extends to the colleges established and to the
institutions recognised or established by the
University. So this sub-clause, as it stands, is
more or less redundant. While I do feel that
there is need for putting this, it may be said or
asked as to what about certain institutions. 1
may point out that under the Banaras
University constitution and under the Aligarh
University constitution, it is provided that the
jurisdiction would be limited to certain areas
of Banaras and Aligarh but they may, for
certain purposes, establish educational centres
elsewhere and may even recognise certain
institutions. For example, the students of the
Banaras University, it is within my
knowledge, often go to Science Institute at
Bangalore for research work. Some such
provision may be made so that some important
institutions outside the Union Territory of
Delhi may
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be recognised, the recognition of which may
be helpful to the students of this University.
At the same time I feel that its territorial limits
must be within the Union Territory of Delhi
so that the authorities of the University may
realise that their primary responsibility is to
the students residing in the Union Territory of
Delhi.

SHRIMATI TARA RAMCHANDRA
SATHE: 1 will speak on amendment Nos. 40
and 41. Here is clause 6(2) it is said that the
University of Delhi will be consulted.
Suppose, an institution is from Bombay, then
after consultation with that 'said' University
this institution should be recognised by this
Jawaharlal Nehru University; otherwise how
can the Jawaharlal Nehru University recognise

SHRI M. C. CHAGLA: That is covered by
clause 7.

SHRIMATI TARA RAMCHANDRA
SATHE: The wording should be changed. If
the institution is from other places, then
instead of this 'University of Delhi', we can
say 'the said University' and approval should
be taken, not only a consultation with the
University. There should be approval of the
said university where the institution was
originally affiliated to. That is my suggestion,
Does it belong only to Delhi?

SHRI D. THENGARI: If this idea of
Jawaharlal Nehru University materialises—
and it is going to be—naturally the University
of Delhi will be like a dwarf by the side of this
giant and some proctective walls should be
raised. This has been recognised by the first
part of sub-clause (2) of clause 6 which says:

'Notwithstanding anything contained in
clause (13) of section 5, the Jawaharlal
Nehru  University shall not grant
recognition, either in whole or in part, to
any institution which has already been
recognised by the University of Delhi

So, this first part of the clause recognises the
necessity of some protecting wall but
subsequently there is a qualifying clause for
which I have objection. It says:

'.... unless the Central Government, after
consultation with the University of
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Delhi, authorises the Jawaharlal Nehru
University to do so.'

My objection is that though we have all faith in
the justness and fairness of our present
Education Minister, we have to err on the safe
side and here consultation with the University
of Delhi has been provided for but approval has
not been explicitly provided for and, therefore,
it would always be possible for the Government
to bring pressure to bear upon the Delhi i
University authorities to accept this parti- |
cular recognition of their institution by the
Jawaharlal Nehru University even against their
will. So either the word 'consultation' should be
substituted by 'approval' or else, the entire thing
'unless the Central Government etc., should be
dropped and consequently sub-clause (3) also
should be dropped.

SHRI P. N. SAPRU: I would like to say that
the needs of the Delhi University should be
taken into consideration. The Delhi University
has expanded very greatly. The work of the
Delhi University is very heavy, and the
University needed relief. The original
objective of the Bill was that it should provide
for another university so far as Delhi is
concerned. That objective has been more or
less changed by the present Bill. Even so I
would give all authority to this University to
recognise different colleges of the Delhi
University if the Delhi University agrees and
this University agrees. I think that is essential
in the interests of higher education in Delhi.
To this limited extent I would support the
amendment of Mr. Thengari.

SHRI M. RUTHNASWAMY: In answer to
my contention that there is a loophole in the
Bill by which the existing colleges in the area
of the new Delhi University can be recognised
by the Jawaharlal Nehru University, the
Minister accused me of not having read the
Bill properly.

THE DEPUTY CHAIRMAN: But you are
speaking on the amendments here.

PROF. M. B. LAL: He is speaking on the
clause.
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SHRIM. RUTHNASWAMY: On the
clause, because sub-clause (2) of clause 6
says:

'Notwithstanding anything contained in
clause (13) of section 5, the Jawaharlal
Nehru University shall not grant recog-
nition, either in whole or in part, to any
institution which has already been recog-
nised by the University of Delhi unless the
Central Government, after consultation with
the University of Delhi authorises the
Jawaharlal Nehru University to do so.'

This is what I meant when I said that the
admission of these existing colleges will be
staggered. That was the expression used in the
discussions in the Joint Select Committee.
Now, in answer to pressure of all kinds—
political pressure, personal pressure—it may
be possible for the Union Ministry of
Education to admit one after the other the
colleges that already exist in the Jawaharlal
Nehru University area, which now are
affiliated to the Delhi University. So I was
perfectly justified in saying that there is a
loophole by which these existing colleges may
be admitted to the privileges of the University,
or be recognised by the University.

SHRI M. C. CHAGLA: Madam, with
regard to amendment No. 36 by Prof. M. B.
Lai, which runs as follows:

The jurisdiction of the University shall
extend to such parts of the Union Territory
of Delhi as are notified by the Visitor afer
consultation with the University of Delhi
authorities.'

If we turn to the Definitions, we see—

" 'recognised institution' means an
institution of higher learning maintained or
recognised by, or associated with, the
University;".

Now, if we are to recognise any institution
outside Delhi at all, I do not know whether
we will do it and, if so, how many. Then
we have got to have a specific provision
that the jurisdiction of the University shall
extend to those recognised institutions. I
see also the words "to all Colleges" in
amendment No. 37 in the name of Shri S.
K. Vaishampayen. Now 'College' has been
defined.
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[Shri M. C. Chagla.]

"College" means a college maintained by
the University. We have no intention of
maintaining colleges outside Delhi. As a
matter of fact there was an amendment No. 37
which, unfortunately, has not been moved by
Mr. Vaishampayen. I would have accepted it
if he had been there and moved it as far as its
application to Delhi colleges was concerned.
But it can remain as it is. I assure the House
that there is no intention on the part of the
Jawaharlal Nehru University to establish
colleges outside its jurisdiction. But with
regard to institutions it is important that we
must have this clause because, otherwise, we
will not be able to recognise the institutions
outside. Professor M. B. Lai's amendment cuts
down even the concurrent jurisdiction of the
existing University in Delhi. His amendment
runs this way:

'"The jurisdiction of the University shall
extend to such parts of the Union Territory
of Delhi as are notified by the Visitor after
consultation with the University of Delhi
authorities.'

Now, this runs counter to the whole scheme of
the Bill. As I said in my opening address
when the Bill came from the Joint Select
Committee, the scheme was that this
University and the Delhi University have
concurrent jurisdiction over the whole Union
Territory of Delhi, but the colleges affiliated
to the present Delhi University will continue
to remain so affiliated. We will have colleges
maintained by ourselves. Now my friend,
Prof. M. B. Lai, wants to cut down the
jurisdiction back to the old idea that some
parts of Delhi should be governed by the new
University and other parts by the existing
University. So I am afraid I cannot accept his
amendment.

3P.M.

Then I turn to amendment No. 40, I am
afraid that perhaps I have not made my
position clear to the respectable lady Member.
Now, Clause 6, in sub-clause (2), contains
this—

'Notwithstanding anything contained in
clause (13) of section 5, the Jawaharlal
Nehru University shall not grant recog-
nition, either in whole or in part, to any
institution which has already been recog-
nised by the University of Delhi unless

[RAJYA SABHA]
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the Central Government, after consultation
with the University of Delhi, authorises the
Jawaharlal Nehru University to do so.'

Now, 1 want to answer both my friend, Mr.
Ruthnaswamy, and the hon. lady friend. The
intention is not to deprive the present Delhi
University of any institution, but we must
provide for a contingency where it may
become necessary that a particular institution,
which is now associated with the present
Delhi University, might have to be associated
with the Jawaharlal Nehru University. But that
cannot be done without consulting the Delhi
University and the Central Government. This
is a safeguard for the existing Delhi
University.

Now the point raised by the hon. lady
Member is answered by clause 7. She says,
"What about the Bombay University?"

SHRIMATI TARA RAMCHANDRA
SATHE : Or any other university.

Shri M. C. Chagla : Yes. Now let us
turn to clause 7 and see what it says:

'Notwithstanding anything contained
in section 5,—

(a) where any institution or body
established outside the Union Territory
of Delhi seeks recognition from the
University, or

(b) where the University establishes
and maintains any institution or body
outside the Union Territory of Delhi,
then the powers and jurisdiction of the
University shall extend to such institution
or body subject to—

(i) the laws in force in the State within
which, and

(i) the rules and regulations of the
University within whose jurisdiction
the said institution or body is
situated.'

Now, let me take a concrete case, a college
where 1 was educated, the St. Xavier's Col-
lege, Bombay, which is affiliated to the
Bombay University. Now suppose tb«
Jawaharlal Nehru University makes up its
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mind to recognise that college, it cannot do so
unless the State permits it first of all because,
under the State law, the university and the
college come within the jurisdiction of the
State. Even if the State agrees, we cannot do
so unless the University of Bombay does so,
so that, when we are dealing with universities
or institutions outside Delhi we are covered by
clause 7. Clause 6 only deals with cases where
we are dealing with institutions which are at
present affiliated to the present Delhi
University. This is the scheme of the Bill and,
there-tore, f am sorry I cannot accept this
intendment.

Then my friend, Mr. Thengari, wants the
deletion of these words—

'unless the Central Government, after
consultation with the University of Delhi,
authorises the Jawaharlal Nehru University
to do so.'

Now this proviso is very necessary, because
sve must respect the present Delhi University.
Without this proviso the Jawaharlal Nehru
University can take over or recognise or be
associated with any institution which is
affiliated to the Delhi University. To prevent a
conflict of jurisdiction and to respect the
existing Delhi University this proviso is
necessary.

SHRI D. THENGARI: If this be the
condition governing recognition then, instead
of the word 'consultation', the word 'approval'
should be used.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION (SHRI
BHAKT DARSHAN): That comes next.

SHRI M. C. CHAGLA: You want it to be
linked together. Now, you are suggesting
something stronger. The Central Government
is not likely to act in a highhanded manner. It
will consult the Delhi University before
deciding the matter on merits, but we have
provided a safeguard for the existing Delhi
University. I think these are the amendments,
Madam, and I have dealt with all of them.

THE DEPUTY CHAIRMAN : The ques-
tion is:

[6 DEC. 1965]
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36. "That at page 4, for lines 25 and 26,
the following be substituted,, namely :—

'6. (1) The jurisdiction of the Uni-
versity shall extend to such parts of the
Union Territory of Delhi as are notified
by the Visitor after consultation with the
University of Delhi authorities."

The motion was negatived.

SHRIMATI TARA RAMCHANDRA
SATHE: 1 beg leave to withdraw my
amendment No. 40.

* Amendment No. 40 was, by leave,
with
drawn.

THE DEPUTY CHAIRMAN: The question
is:

41. "That at page 4, lines 30 to 32, the
words "unless the Central Government,
after consultation with the University of
Delhi, authorises the Jawaharlal Nehru
University to do so' be deleted."

The motion was negatived.
SHRIMATI

SATHE: 1 beg
amendment No. 42.

*Amendment No. 42 was, by leave, with-
drawn.

TARA RAMCHANDRA
leave to withdraw my

SHRI D. THENGARI: 1 beg leave to
withdraw my amendment No. 44.

* Amendment No. 44 was, by leave,
with
drawn.

THE DEPUTY CHAIRMAN: The
question is :

"That clause 6 stand part of the Bill."
The motion was adopted.
Clause 6 was added to the Bill.

Clause 7—Powers and jurisdiction in rei-

pect of institution or body outside the
Union territory of Delhi

THE DEPUTY CHAIRMAN: The
amendment suggested by Prof. Lai, No. 45, to
this clause is a negative one. So, it cannot be
moved. But he may speak on the matter.

*For text of amendments, vide col. 3840
supra.
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PROF. M. B. LAL: Madam, I feci that
this clause, clause 7 needs to be
negatived by this House. In the course an
hour or two, the hon. Education Minister
was good enough to say twice that he
had no idea of establishing any college
or institution outside the Union territory
of Delhi. And yet in sub-clause (b) it is
stated :

"where the University establishes and
maintains any institution or body out-
side the Union territory of Delhi,".

So, from clause 7 it becomes obvious at
least to me, that this University, accord-
ing to the Education Minister's plan,
would certainly recognise institutions
established outside the Union territory of
Delhi, and also establish and maintain
institutions or bodies outside the Union
territory of Delhi. This apart, what is
most important is that further it also
says—

"then the powers and jurisdiction of
the University shall extend to such ins-
titution or body subject to—

|
(1) the laws in force in the State

within which, and

(ii) the rules and regulations of the
University within whose jurisdic-
tion,

the said institution or body is situated."

Madam, we are living in a country
organised on a federal basis and a university
is a corporation. Like all corporations, the
university is bound by the laws of the State
and by the laws of the Union Government.
To the best of my knowledge, I know not of
a case where an institution established by a
university is subject to the jurisdiction of
two universities or is smbject to the rules
and regulations of two universities. This
seems to me to be m very strange thing.

AN HON. MEMBER : It is unique.

PROF, M. B. LAL: Of course, it it
unique, there is no doubt about it, I do

(RAJYA SABHA]
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not think that a college can be subject to
the academic jurisdiction of two universi-
ties. If you recognise an institution, I may
understand it. But you recognise an insti-
tution only for a particular purpose. It
would not be possible for you to say that
the Tata School of Fundamental Research
which the Jawaharlal Nehru University
recognises, should not be recognised by
the Bombay University and should not be
bound by the rules and regulations of the
Bombay University to the extent there is
this recognition. But to establish an insti-
tution which is subject to the jurisdiction
of another university is a thing which I
have not been able to understand. It is
pointed out to me that there is in Madras a
law that the jurisdiction of the Madras
University extends to the whole of the
State of Madras and that no institution can
be established in Madras State which is
not under the jurisdiction of the Madras
University. If that rule stands there, then
you cannot establish an institution which is
under your jurisdiction also. That is my
contention. If you really wish to extend the
scope of your work to other States also, I
am sure that Nehru's name is so attractive
and the money which Nehru's name will be
able to secure from the Centre will be such
that it will tempt every State to so modify
its laws that the Nehru University will be able
to establish institutions under its control
anywhere il likes. But unless the University
under contemplation is allowed exclusive
academic jurisdiction over an institution
established by the Jawaharlal University, the
Jawaharlal University should not establish
any institution outside the Union territory.
I will not say "the Union territory of Delhi"
because there are other Union territories like
Manipur and Tripura, under the direct
jurisdiction of the Union Government.
Therefore, 1 say this clause should be
deleted. Perhaps some new clause may be
needed for the purpose and the hon.
Education Minister is competent enough to
formulate a new clause which may suit the
situation.

SHRI M. C. CHAGLA: I am afraid my
hon. friend has misunderstood the legal
position in respect of this clause. First of
all, he has misquoted me, for I did not
say—and the records will show it —that
the Jawaharlal Nehru University
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.does not mtend to establish any institution
outside Delhi. 1 said "no college". Institution
you may want to establish to enable the
students of the Jawaharlal University to do
field work. For instance, in marine biology or
in oceanography you have no ocean in Delhi
and so you want to establish an institution and
for postgraduate work they can go out and do
that. So we" may have to establish institutions
outside.

And with regard to the words "subject to",
the hon. Member has not fully realis ed the
legal effect. It is clear that wc cannot in law
and in accordance with any law, establish any
institution unless the law of the State, and the
university concerned, agrees to it. The hon.
Member gave the example of Madras
University. If there is a law that no institution
in Madras can be affiliated to another
university, we cannot do it, unless the Madras
Legislature passes a law permitting an
institution to be affiliated to some other
university. So "subject to" does not mean that
institution will be subject to two jurisdic lions.
"Subject to" means that we can only recognise
or establish, an institution provided the law of
the State or of the uni versify permits us to do
so. Therefore. I must oppose this suggestion.

THE DEPUTY CHAIRMAN: The
question is :

"That clause 7 stand part of the Bill." The

motion was adopted. Clause 7 was added
to the Bill.

Clause 8—Visitor

SHRIMATI SHARDA BHARGAVA
(Rajasthan) : Madam, I beg to move :

46. "That at page 5, lines 15 to 20 be
deleted."

47. "That at page 5, at the end of line 35,
after the word 'Ordinances' (he words
'within three months' be inserted."

48. "That at page 5, lines 36 and 37 be
deleted."
L22RS/65—5
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PROF. M. B. LAL: Madam. I beg to
move :

184. "That at page 5, lines 15 to 20 be
deleted."

185. "That at page 5, for lines 28 to 32,
the following be substituted namely :—

'(4) The Visitor shall in every case
give notice to the University of his
intention to cause an inspection or
inquiry to be made, and the University
shall be entitled to appoint a
representative who shall have the right to
be present and be heard at such
inspection or inquiry.

(4A) The Visitor may address the
Vice-Cbancellor with reference to th-
result of such inspection and inquiry,
and. the Vice-Chancellor shall com-
municate to the Executive Council (he
views of the Visitor with such advice as
the Visitor may offer upon the action to
be taken thereon.

(4B) The Executive Council shall
communicate through the Vice-Chan-
cellor to the Visitor such action, if any,
as it is proposed to take or has been
taken upon the result of such inspection
or inquiry.

(4C) Where the Executive Council
does not, within a reasonable time, take
action to the satisfaction of the Visitor,
the Visitor may, after considering any
explanation furnished or representation
made by the Executive Council, issue
such directions as he may think fit and
the Executive Council shall be bound to
comply with such directions."

(The amendment also stood in the name of
Dr. Tara Chand.)

The questions were proposed.

SHRIMATI SHARDA BHARGAVA
Madam, by my first amendment I want sub-
clause (2) deleted. This sub-clause was not
there in the Bill as originally introduced and
this was included by the Joint =~ Committee.
This provision is not
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[Shrimati Sharda Bhargava.] there in the
Delhi University Act. I consider this to be
superfluous and hence want it removed.
This is what is said in the Bill :

'The Visitor may, from time to time,
appoint one or more persons to review the
work and progress of the University and to
submit a report thereon; and upon receipt of
that report, the Visitor may take such action
and issue such directions as he considers
necessary in respect of any of the matters
dealt with in the report and the University
shall be bound to comply with such direc-
tions.*

On the one hand we talk of preserving the
autonomy of the University and on the other
try to go into the day-to-day business and we
want to keep this in the hands of Government.
As 1 said the other day, the Visitor means
always some official of the Education
Ministry. Even if you leave that aside, this
day-to-day disturbances of the affairs of the
University is not at all in the interest of the
University and that is why I want this to be
deleted. If you keep this, it would look as if
the University was another department of the
Government.

My second amendment relates to sub-
clause (5). This says :

The Visitor may by order in writing
annul any proceeding of the University
which is not in conformity with this Act,
the Statutes or the Ordinances.'

Here I want some time limit to be fixed. If
something is done and the Visitor is not aware
of this for a period of two or three years, then,
what would happen is that after he comes to
know of this, all the things will have to be
annulled and it would be difficult to manage
things. If something is done which is not in
conformity with the Act, Statutes or the Ordi-
nances, it has got to be annulled within a
reasonable time and I have suggested a period
of three months. I do not insist on this period
of three months; it may be a month or two
more than this figure, as the Education
Minister likes it, but I insist upon this fact that
there should be

[RAJYA SABHA]
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a time-limit for the annulling of the pro-
ceedings not in conformity with the Act, etc.

My third amendment relates to subclause
(6) which says :

'"The Visitor shall also have such other
powers as may be prescribed by the
Statutes.'

I say that Parliament should decide upon the
powers to be given to the Visitor or the Court.
Why should this be left to the Court ?
Parliament should decide on the powers to be
given to the Visitor, the Court, etc. Hence I
request that subclause (6) should be deleted.
These are my three amendments and I hope
that the Education Minister would be good
enough to accept them.

PROF. M. B. LAL: Madam, the
amendments to clause 8 that stand in my name
are also endorsed by a great educationist, Dr.
Tara Chand.

SHRI P. N. SAPRU There is no

amendment.

THE DEPUTY CHAIRMAN : They are in
the Supplementary List, numbers 184 and
185.

PROF. M. B. LAL Madam, if my
amendments are accepted, the situation would
be what it is under the Banaras University Act
and the other Acts relating to Universities. The
Visitor must have some power and the
University must also have autonomy and,
therefore, it is decided that when something
goes wrong and the Visitor thinks it proper to
hold an enquiry, a member of the University
should also have an opportunity to take part in
that enquiry and before the Central
Government or the Visitor makes up his mind,
the report must be submitted to the University
authorities for their opinion and for such
action as they may deem fit. Only when the
University authorities fail to take due action or
sleep over the report that the Government in
the name of the Visitor or the Chancellor, as
the case my»y be, has the painful duty to act
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on the advice of the Report and issue
directions to the University concerned. This
procedure is followed in almost all
Universities and I feel this procedure should
be followed in this University also. Madam,
we know that the Andhra Legislature has
passed recently a law whereby the autonomy
of the Universities situated in Andhra is
considerably circumscribed. There is a lot of
disaffection in the academic circles of
Andhra State. I forgot to mention, 'in the
academic circles of all India' because the
Inter-University Board says that it would
refuse to recognise the Universities of
Andhra if the Andhra Universities are
subjected to the law recently passed by the
Andhra Legislature.

SHRI P. N. SAPRU : All honour to the
Inter-University Board.

PROF. M. B. LAL : If I do not mistake, the
Government of India and the Union Education
Minister also are considerably troubled over
this issue and have a good file On the question.
I do not know, Madam, if the Inter-University
Board will dare think in terms of refusing
association with a University with which the
name of a great leader is associated and the law
with regard to which is passed by the Indian
Parliament. But if the Inter-University Board
does so, it will ' be really a very peculiar
situation. Madam, when we prescribe the
object of this University, we purposely and
deliberately use the word that we would pro-
mote the objectives of the University by the
example and influence of its corporate life.
One of our objectives is to promote the
democratic way of life. I really do not know
how, by an example and by the corporate life
of the University, the democratic way of life
can be promoted if we subject the University to
regulations prescribed in clause 8. Therefore,
Madam, I have proposed that clause 8 should
be amended. I have suggested the deletion of
sub-clause (2) of clause 8, the retention of sub-
clause (3) and the substitution of sub-clause (4)
by mv amendment 185.

There is nothing new in that amendment
No. 185. It is only a reproduction of the
clause, that exist in the Banaras University
Act. Even now when you changed the
Banaras University Act, you have not
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proposed to change that particular clause. I beg
to submit that the University autonomy
demands that if an enquiry is held on the
University there should be a representative of
the University on the enquiry and before any
action is taken by th'--Government or the
Visitor on the Report, opportunity should be
given to the University authorities to send their
comments thereon and to act on the
recommendations if they can do that.

SHRI P. N. SAPRU : Madam Deputy
Chairman, [ find myself in substantial
agreement in this matter with my friend, Mr.
Mukut Behari Lai and my colleague. I do not
recognise brothers and sisters here and
therefore I am using the word 'colleague' and
by saying 'my colleague' I am referring to
Mrs. Sharda Bhargava.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar) : A sister may be a colleague.

SHRI P. N. SAPRU : Quite right. So I
would say that so far as sub-clause (2) of
clause 8 is concerned, it is covered by the
present position governing the relationship of
the University to "the Visitor. So far as the
first part of that clause is concerned, it
introduces a new principle and the question for
consideration is whether university autonomy
should or should not be respected. Now, there
is a tendency unfortunately in this country to
tighten control over the universities. When 1
was serving on the Committee on Aligarh Uni-
versity affairs I quoted from two Judgments of
the Supreme Court of the United States in
regard to University autonomy. I quoted from
the Judgements of Chief Justice Earl Warren
and Mr. Justice Frankfurt and in those
opinions—as they call them there in the United
States—the case for university autonomy in a
free community such as ours has been beauti-
fully put. I think that it is not desirable. it is not
in the interest of higher education that
universities should be treated more or less as
departments of Government. They should be
allowed to evolve policies for themselves, to
experiment with those policies and to research
into unknown realms. For I hold that search for
truth is an important aspect and if I were to
make a choice it would certainly choose
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[Shri P. N. Sapru.] search for truth. The
university should be a place where there is a
desire to search for the truth. I think if you had
this meticulous control by departmental
officers over the everyday affairs of the
University, the autonomy of the University
will suffer. Therefore, I find no justification
for subclause (2) of clause 8. I think my
friend, Mr. M. B. Lai, has submitted a very
thoughtful amendment which covers all the
points, it is necessary when you are inspecting
a University or when the Visitor is inspecting
a University, the University should be given a
chance of being represented before the
enquiry. It is one of the principles of natural
justice that when you hold an enquiry against
the University authorities

SHRI M. C. CHAGLA : You need net
labour the point. I am accepting amendment
No. 185.

THE DEPUTY CHAIRMAN : Have
you finished Mr. Sapru ?

SHRI P. N. SAPRU : If my object is
achieved, then I am finished.

(RAJYA SABHA]

DR. TARA CHAND : I could not quite
follow what the Minister of Education said in
regard to sub-clause (2) of clause 8. What |
was going to point out was that I do not read
any nefarious intention in it on the part of the
Minister of Education, nor do I agree with the
view that this sub-clause tends to interfere in
the day lo day affairs of the University. These
things are not connoted by this subclause. But
there are two kinds of situations which are
contemplated in clause 8. One is that the
University like some other institutions should
be inspected from time to time. T know there
are institutions in our country like the
Technological Institutes which are subjected to
this kind of visitation at intervals of three to
five years and that probably is in the mind of
the Minister of Education when he brings
forward this provision. Secondly, this sort of
situation arises when there is some trouble in
the University. There was trouble in the
Aligarh University and a Committee was
appointed to go into that trouble. There was
some trouble in the Banaras University and
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SHRI P. N. SAPRU : On a point of
information I want to correct Dr. Tara
Chand's statement. The Aligarh University
Committee was appointed by the Executive
Council of the University with the
concurrence of the Education Ministry.

DR. TARA CHAND : I accept his cor-
rection but the fact is that this Committee was
suggested by the Minister of Educa tion. He
told me himself that he wanted it to be
appointed and the powers of the Visitor

THE DEPUTY CHAIRMAN The
Minister is accepting amendment No. 185.

DR. TARA CHAND : That is, the Visitor's
inspection is being dropped ? If the
amendment which stands in the name of my
friend and myself is accepted then .

SHRI M. C. CHAGLA: 1 am not accepting
amendment No. 184. I am accepting only
amendment No. 185. I am not accepting the
deletion of subclause (2) and I will explain
why.

DR. TARA CHAND : That is what I am
speaking about deletion of sub-clause (2) of
clause 8. What I was saying is that this does
not contemplate the corrective procedure laid
down in sub-clause (3). This relates to the
working of the University and inspection of
the working of the University at intervals.
Now, as I was saying, such a thing is known
in connection with the Technological
Institutes in India and I think—though I am
not sure—that that was the procedure in the
mind of the Minister of Education when he
put this clause in.

PROF. M. B. LAL: May I ask Dr. Tara
Chand whether, in the case of appointing this
committee for inspection under clause 8, he
would not like that on that enquiry committee
there should also be a representative of the
university

DR. TARA CHAND : You have not ri2ard
me. | want that this should be deleted. The
reasons why I want this to be deleted are not
the reasons which have.
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so far, been stated. My reason is that a
university is not a technological institute. It is
not a laboratory. The university consists of
numerous institutes and  numerous
departments. How is it that one person or
two.persons or three persons are going to
inspect such an institution as the university
and give any worth-while opinion in regard to
the working of the university. It is impossible.
It is practically impossible. Number two, it
ought not to be done. It is not dignified for
any university that it should accept inspection
by outsiders of its working. ~ {Interruption).

THE DEPUTY CHAIRMAN : Have you
got any No. 3 explanation to offer? You have
given two reasons.

DR. TARA CHAND : Sub-clause (2)
says —

'The Visitor may, from time to time,
appoint one or more persons to review the
work and progress of the University..."

Now, what is he going to review ? What I was
saying was that it is not a dignified procedure
for a university to accept, from time to time,
one or more persons to review its work. The
review of the working of a university cannot
be carried out by one person or two or three
persons and ought not to be done. After all,
this University will consist of Professors and
other highly trained academic persons. From
where are you going to get other persons who
will come and inspect its work ? Because I am
teaching history I would not allow anybody to
come into my department and say : "I am
going to inspect your work." I would leave the
university rather than be inspected on my
teaching. Therefore, 1 say that it is not
dignified on the part of the University to
accept this visitation from others. If you drop
sub-clause (2), I have nothing to say. If it is
not being dropped, then I say you have got the
University Grants Commission. It is the duty
of the University Grants Commission, when it
is giving grants to various universities, to
satisfy itself that the standards of teaching are
proper. Now, besides the University Grants
Commission, you want to have another kind
of commission to go into the
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working of this University. You have got
other bodies. Prof. M. B. Lai stated that there
is this body of universities which considers
and discusses matters relating to universities
and the academic work of the universities.
There ¢ is the body of the Vice-Chancellors of
universities where also these things are
discussed. Where is the need, after all these
discussions, debates and considerations, for a
further provision to be made in the Bill that an
inspector should be appointed to inspect this
University V I am most strongly opposed to
the inclusion of sub-clause (2) of clause 8.

SHRI M. C. CHAGLA: Madam, I have
given very anxious thought to the
amendments moved by my friends, Prof. M.
B. Lai and Dr. Tara Chand. Because I am
most anxious to maintain the autonomy of the
university. I am certainly not in favour of
making the university a department of the
State. I think the cause of education would be
lost in the country if the autonomy of the
universities is undermined. Now, may I
explain the purpose of sub-clauses (2) and (3).
There is a great deal of misunderstanding.
Sub-clause (3) deals with inspection, which
concerns itself with a specific complaint that
might be made to the Visitor, something
wrong, some maladministration, somebody
misappropriating, factions, groupism, what-
ever it may be. I am prepared to accept the
amendment of my friends, Prof. M. B. Lai and
Dr. Tara Chand, because the University's
autonomy should be respected.

Now, let us come to sub-clause (2). It is
entirely wrong on the part of my hon. friend,
the lady Member, to-say that subclause (2)
deals with the day-to-day administration of
the University. I think Dr. Tara Chand used
the same words. Dr. Tara Chand has a habit of
raising a bogey and knocking it down when
the bogey does not exist. Sub-clause (2) does
not deal with inspection. Now, let us see

DR. TARA CHAND: Will you kindly tell
me what review means ?

SHRI M. C. CHAGLA : I may tell you
what review is, but let me read this. You will
know what it is. It says :—

The Visitor may, from time to time,
appoint one or more persons to review
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[Shri M. C. Chagla.]

the work and progress of the University

Now, if I am not mistaken—perhaps Mr.
Sapru may correct me as he is more in touch
with these things—some time back or recently
a Royal Commission or a Committee was
appointed to review the progress of
administration of the Oxford and Cambridge
Universities. For instance, just now we had a
very important, high powered committee from
England, to review the work of the C.S.I.LR. In
the LLT. Bill which was passed by
Parliament, we have made a provision for
review. The idea is this that after five years or
ten years a. high-powered committee—it may
be Indians or it may be outsiders—should
look into the working of this University and
see what progress it has made, what are the
deficiencies

SHRI P. N. SAPRU : Where it has failed.

SHRI M. C. CHAGLA : It has nothing to
do with the day-to-day administration. But |
am prepared, if the House will agree, to
amend this by an addition to it, because I feel
the University should have a voice. I move :

184A. "That at page 5, line 18, after the
word 'may', the words 'after obtaining the
views of the Executive Council thereon' be
inserted."

Now, there can be no objection to this Prof.
M. B. Lai's amendment to sub-clause (3) says,
after all the procedures have been gone
through on this, the Visitor has been given the
power to issue directives. So, I am quite
prepared, instead of subclause (2), to add this,
so that sub-clause (2) reads :—

The Visitor may, from time to time,
appoint one or more persons to review the
work and progress of the University and to
submit a report thereon; and upon receipt of
that report, the Visitor, after obtaining the
views of the Executive Council thereon,
may take such action..,’

I feel this is a very important provision. As
I said, I gave very anxious thought to
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it. It is not my intention to interfere with the
day-to-day administration. This may happen
after five years or ten years or fifteen years,
i.e., a reviewing body, a high-powered body,
consisting of Indian educationists and may be
some outsiders also, to look at the progress
made. The words used are to report upon the
work and progress of the University. Now, Dr.
Tara Chand says: "If I was Professor of
History, I would go out." But this is not
inspection. Inspection is dealt with in sub-
clause (3). There is a world of difference
between review and inspection. In the case of
review you take a general survey of what an
institution has done. As I said, we have a first
class report just now by the reviewing
committee on the C.S.LR. The L.L.T's have a
similar provision. I am not in any way
undermining the autonomy of the university in
making this provision. If 1 were satisfied. I
would immediately withdraw this sub-clause.

PROF. M. B. LAL: When youare
prepared to accept my other amendment, will
you not be prepared to make a further
modification, that is, on that committee there
will be a representative of the University also.

SHRI M. C. CHAGLA : No. no. You
cannot have a representative in any reviewing
body. When you have a reviewing body, it
must be an outside one. Therefore, if the
House will permit me to amend it that way, I
would beg of my friends, Prof. Lai and Dr.
Tara Chand, to withdraw their amendments,
because we have the same interests at heart,
namely, the autonomy of the University and
also the progress of the University.

Now, as regards amendment No. 47, 1 am
sorry I cannot accept it because it takes some
time for the Ministry of Education to look at a
statute or ordinance which has been passed.
The U.G.C. has to be consulted. Sometimes
we receive representations from teachers'
organisations and so on and to fix a time-limit
is not practicable.

I assure the hon. Lady Member that we will
try and expedite this matter as much as
possible.



3863 Jawaharlal Nehru

With regard to sub-clause (6), it says :

"The Visitor shall also have such other
powers as may be prescribed by the
Statutes."

This is a general provision. If a statute is
passed giving certain powers to the Visitor —
it is merely an enabling clause. We cannot
contemplate what statutes will be passed. A
statute is passed and that statute says that the
Visitor shall have certain powers. That
enabling clause is sub-clause (6). I am sorry I
cannot accept that amendment also.

THE DEPUTY CHAIRMAN : Are you
pressing your amendment, Mrs. Bhargava ?

SHRIMATI SHARDA BHARGAVA : 1
am not giving any argument. My amendment
No. 46 and Mr. Lai's amendment are the
same. But I feel he just said that if it is
modified, he will accept. I accept the
modification.

PROF. M. B. LAL : I want one more
modification that there should be a repre-
sentative of the University.

THE DEPUTY CHAIRMAN Mrs.
Bhargava, first you say whether you want
amendment No. 46 to be put to the vote.

SHRIMATI SHARDA BHARGAVA : No.
I beg leave to withdraw my amendment.

* Amendment No. 46 was, by leave, with-
drawn.

THE DEPUTY CHAIRMAN : Are you
pressing your amendment Nos. 47 and 48 ?

SHRIMATI SHARDA BHARGAVA :
No. I beg leave to withdraw my amendments.

*Amendment Nos. 47 and 48 were by
leave, withdrawn.

PROF. M. B. LAL : I beg leave to with-
draw my amendment.

*Amendment No. 184 was, by leave,

withdrawn.

#For text of amendments, vide cols. 3851
and 3852 supra.
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THE DEPUTY CHAIRMAN : I shall now
put the amendment proposed by Mr. Chagla:

The question is :

184A. "That at page 5, line 18, after the
word 'may' the words 'after obtaining the
views of the Executive Council thereon' be
inserted."

The motion was adopted.

THE DEPUTY CHAIRMAN : I shall now
put amendment No. 185 of Prof. M. B. Lai,
which is accepted by the Minuter of
Education. The question is :

185. "That at page 5, for lines 28 to 32,
the following be substituted, namely :

'(4) The Visitor shall in every case
give notice to the University of his in-
tention to cause an inspection or inquiry
to be made, and the University shall be
entitled to appoint a representative who
shall have the right to be present and be
heard at such inspection or inquiry.

(4A) The Visitor may address the
Vice-Chancellor with reference to the
result of such inspection and inquiry, and
the Vice-Chancellor shall communicate
to the Executive Council the views of the
Visitor with such advice as the Visitor
may offer upon the action to be taken
thereon.

(4B) The Executive Council shall
communicate through the Vice-Chaa-
cellor to the Visitor such action, if any,
as it is proposed to take or has been
taken upon the result of such inspee-tion
or inquiry.

(4C) Where the Executive Council
does not, within a reasonable time, take
action to the satisfaction of (he Visitor,
the Visitor may, after considering any
explanation furnished or representation
made by time Executive Council, issue
such directions as he may think fit and
the Executive Council shall be bound to
comply with such directions."

The motion was adopted.
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THE DEPUTY CHAIRMAN: The
question is :

' "That clause 8, as amended, stand part of
the Bill."

The motion was adopted.

Clause 8, as amended, was added to the
Bill.

Clause 9—Officers of the University

SHRIMATI SHARDA BHARGAVA
Madam, I move :

49."That at page 6, lines 1 to 4 be
deleted."

(The amendment also stood in the names of
Shri D. Thengari and Shri V. M. Chordia.)

SHRIMATI SHARDA BHARGAVA:
Madam, I move :

50. "That at page 6, line 5, for the word
'Vice-Chancellor' the word 'President' be
substituted."

51. "That at page 6, line 9, the words 'in
the absence of the Chancellor" be deleted."

PROF. M. B. LAL : Madam, I ~ove :

52. 'That at page 6, line 11, for the
words 'one or more Rectors' the words
'a Rector' be substituted."

{.The amendment also stood in the names
of Shri Mulka Govinda Reddy, Shri S. K.
Vaishampayen, Shrimati Shakuntala Paranj-
pye, Shrimati Sharda Bhargava, Shri D.
Thengari and Shri V. M. Chordia.)

PROF. M. B. LAL : Madam, I move :

53. "That at page 6, lines 14 to 16 be
deleted."

54. "That at page 6, line 14, for the
words 'School of Study' the word 'Faculty'
be substituted."
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(These amendments also stood in the
names of Shri Mulka Govinda Reddy and
Shrimati Shakuntala Paranjpye.)

SHRIMATI SHARDA BHARGAVA:
Madam, I move:

55."That at page 6, for lines 17 to 20,
the following be substituted, namely :

'(6) There shall be a Secretary to the
University who shall be appointed in
such manner and with such powers and
duties as may be prescribed by the
Statutes.""

The questions were proposed.

SHRIMATI SHARDA BHARGAVA:
Madam Deputy Chairman, [ move my
amendments and I say, as I said in the general
discussion also, that in the University there
should not be so many officers Firstly : there
was an amendment in the beginning for the
removal of the Chancellor's office. At this the
Education Minister said (hat the Chancellor
should be « there because the next person would
be Vice-Chancellor. Without Chancellor there
cannot be any Vice-Chancellor. I agree with
him, that is all right. But I suggest by this
amendment that instead of Chancellor and Vice-
Chancellor there should be one man who may
not be called Vice-Chancellor, but he may be
called President and he will have the duties of
the Vice-Chancellor. In American Universities
also the Vice-Chancellor is called President.

SHRI P. N. SAPRU : That is a bad example
to follow.

SHRIMATI SHARDA BHARGAVA : In
your opinion it may be a bad example. We
want to abolish the Chancellor's post which
has not got any duties except that he has to
preside over convocations. According to my
amendment the Vice-Chancellor will be called
the President. The President will preside over
convocations. There should be only one
person as the head of the University, and he
shoulld be called the President. That is my
amendment.

, Then, in clause 9(4) it is said that there shall
be one or more Rectors. ,-' think there again
the same argument applies, that
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there should not be so many officers. I think
one Rector is sufficient to help the Vice-
Chancellor or the President as it will be if my
amendment is accepted. So many Rectors are
not required. There is not so much work that
Rector after Rector should come and help the
Vice-Chancellor. So ray amendment is that
instead of Rectors (here should be one Rector.

Another amendment is about the Registrar.
I oppose the name Registrar because 1 say
Registrar is a person who registers; but he
should be named as Secretary. The duties of
the Registrar are always to keep things secret
because he has to deal with examinations and
other duties which the University has to keep
as secret from many people. Otherwise also
he is the Secretary of the University. He
should be called Secretary of the University
instead of Registrar.

These are my amendments and I hope they
will be accepted.

PROF. M. B. LAL Madam, my
amendments deal with two subjects. Firstly,
there is a provision that there shall be one or
more Rectors. I am of the opinion that if there
is to be a Rector, he should be only one, not
more. If you have one Rector, that Rector may
occupy a position perhaps second to the Vice-
Ghancellor, even though he will be dis-
charging only such duties as are assigned to
him by the Vice-Chancellor or as are assigned
by the statutes or ordinances. But if you have
more than one Rector, the status of that officer
will be considerably reduced. If by chance
instead of two Rectors the University chooses
to have three or four Rectors, these Rectors
will be nothing more than personal assistants
to the Vice-Chancellor, and there will be
considerable jealousies and friction among the
various Rectors. So, I feel that now when we
have decided (hat there should be no Pro-
Vice-Chancellor and we feel that the
University may be a big one and one single
Vice-Chancellor may not be able to cope with
all the duties assigned to him, he may have a
Rector to assist him; but more than one Rector
should not be appointed.
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The second amendment of mine deal* with
the question of sub-clause (5) which says:
"There shall be a Dean for each School of
Study" etc. To the best of my knowledge there
are in the world Schools of Studies.

In almost all the universities now, we have
certain Schools of Studies. Though they are
called 'Schools', they are institutions of higher
learning and they are doing some good work.
But their heads are not known as Deans. The
word 'Dean' is reserved for an officer, for a
head, of a Faculty. Secondly, the stature of
these heads of Schools just like the London
School of Economics where he is called the
Director—is just like that of a principle of a
college and he is not counted among the
officers of the university unless you are
prepared to call all principals—by whatever
name they are known—as officers of the
university. I do not think that is the intention
of this Bill. Otherwise, something must have
been said about the principals of the colleges
also. So, I feel that two things are possible. I
have given two amendments. I leave it to the
Education Minister to choose any one of the
two. One is that instead of saying 'Dean for
each School of Study', he might say 'Dean of
the Faculty'. Or if he does not like this thing,
he may drop sub-clause (5) which says—

"There shall be a Dean for each School
of Study who shall be appointed in such
manner and with such powers and duties as
may be prescribed by the Statutes.'

To the best of my knowledge, in first class
universities the term 'School of Studies' is not
used for 'Faculties'. If the term 'School of
Studies' here is intended to be used for a
Faculty or something like that, I beg to submit
that there will be a lot of confusion if at one
place you use 'School of Studies' for one
institution and at another place you use such a
comprehensive word as 'Faculty*. It is
perhaps said that in the Faculties all sujects
pertaining to one discipline are
comprehended. Here we are going to have
integrated studies and therefore there may be
overlapping. But there is no difficulty. In the
Banaras University—and 1 hope in all the
universities— mathematics forms part of both
the Faculty
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LProf. M. B. ' of Arts and the Faculty of
Science. In Banaras University, Geography
belongs to the Faculty or Art and also the
Faculty of Science. I think that might be the
case in Allahabad University and in certain
other universities also.

So, my proposition is that you have one
Rector instead of one or more Rectors and
either you drop clause 9(5) altogether or
instead of 'School of Study' you substitute
'Faculty'.

PROF. B. N. PRASAD : I would just like
to express my views on the various points
which are of substantial importance in
relation to a university. First of all, when I
take up this provision about the appointment
of a Chancellor, may I have your permission,
Madam, to point out to the lady Member that
the functions of a Chancellor in a university
are not only to preside over the convocation
or Co make certain nominations ? In fact.

SHRIMATI SHARDA BHARGAVA: On
a point of information, he can tell me if he
has read the whole of the Bill. I think I have
read it. There are only two functions; no
other.

PROF. B. N. PRASAD : I was going to
say that the function of a Chancellor in a
university is of a quite substantial character.
As a matter of fact, when there are members
of the staff who have to represent any type of
grievance, it is the Chancellor to whom they
send in their applications. Various types of
regulations and ordinances, etc. are framed
by various bodies and they are subject to the
final approval of the Chancellor. In this way,
there are quite a large number of functions
which the Chancellor of a university is
expected to perform. Therefore, I would like
to clarify the position that the Chancellor's
post is not only a decorative one but a
Chancellor has got to perform certain
important functions and therefore, I should
say that as suggested in the Bill, the
Chancellor's name should remain there.

4 PM.

As regards the second suggestion that the
word 'Registrar' should be substituted by <he
word 'Secretary', if [ have been able'
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to understand her correctly, I suppose that this
is not a suggestion which would b; very useful
in practical life because with every university,
the post of a Registrar gets associated. Unless
there is some substantial reason for deviating
from this practice, there is no point in just
putting a new name for a certain functionary.

As regards the suggestion which has come
from Prof. Mukut Behari Lai, I am glad that I
agree with him entirely in this matter, namely,
his suggestion to substitute this nomenclature
'School of Study'. If you retain the term 'School
of Study' to mean any Faculties, it will lead to
confusion. For example, take any university.
There are a number of subjects introduced.
Take the Faculty of Science, Mathematics,
Physics, Chemistry, Biology, Zoology, Botany,
Geography—all these subjects are included in
one group of subject in a broad manner and
they are grouped together. There is the Faculty
of Science, there is the Faculty of Arts, there is
the Faculty of Commerce etc. But if you say
'School of Studies', my opinion is that that will
not denote the same thing; people will be
confused as to what is meant by these Schools
of Studies. A School of Study may pertain to a
subject or certain subjects which are very
closely allied to each other. But the subjects
which I have named and which form at present
the various Faculties are not so closely allied to
each other. Therefore, no harm will be done if
the hon. Minister of Education would accept
this suggestion that instead of terming it as
'School of Study', he says 'Faculty' and
thereby, the usual terminology, namely, the
'Dean of Faculty' would also come into
existence.

Regarding the question of Rectors, of
course, one feels a little apprehensive that if
there are too many Rectors possibly there may
be a confusion. Here, after discussing the
provision in the Banaras Hindu University
Bill, it was decided, after a good deal of
discussion, that instead of calling that officer
by the name of Pro-Vice-Chancellor, we might
name him by the word 'Rector', because they
thought if they pushed through the term Pro-
Vice-Chancellor there might arise sometimes
undesirable rivalry between (he two and so
they thought that it should be the Rector. But
for all practical purposes, he will be fulfilling
the functions for
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which oridnarily a Pro-Vice-Chancellor is
appointed. If, in the university, there is the
Chancellor, there is the Vice-Chancellor, let
there be the Rector. He will be a big officer,
almost as big as the Vice-Chancelior. And if
you put many Rectors, there may not be a
very healthy competition.

Lastly, about sub-clause (6), I would like to
put in a suggestion before the hon. Education
Minister. It says—

There shall be a Registrar who shall act
as Secretary of the Court, the Executive
Council and the Academic Council and he
shall be appointed in such manner and with
such powers and duties as may be
prescribed by the Statutes.'

I quite agree with this but there should be
one more provision. The Registrar is the
Secretary of all these bodies as is usual in the
various universities.

But it is clearly put down that he will be
Secretary, but not a member of that body. So
this provision has got to be taken into
consideration. Therefore, I put my suggestion
before the hon'ble Education Minister that he
might put a clause to this effect that he shall
be Secretary, but not a Member-Secretary;
otherwise this will lead to confusion.

Sir, Registrars are not members of these
bodies or Courts. You can see the existing
constitutions of the Universities. Therefore, it
is necessary that this clarification should be
made. This is all that I have to say.

THE DEPUTY CHAIRMAN: I may here
request Members that we are supposed to
finish with this Bill today. Therefore, please
be brief and to the point.

SHRI P. N. SAPRU : I shall be very brief,
Madam Deputy Chairman. I have already made
my position in regard to one matter clear. I am
for multiplicity of officers in a University. |
think public life should be associated with the
Universities. Therefore, I am for Pro-Vice-
Chancellor, Chancellor and all sorts of things.
Therefore, I cannot agree with the view that
there is no necessity for a Chancellor. If you
read the records of the work  don* by’
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Chancellors in foreign Universities, you will
find that they have been able to enlist for the
University much public co-operation.

I do not like the word President. Eisen-
hower was the President of the Columbia
University before he became the President of
America. 1 do not like the word 'President’ to
be used for the word 'Chancellor' and 'Vice-
Chancellor'. In the American language it may
be so. But I would like the British language. 1
would not like the American language.
Therefore, 1 would like the word 'Vice-
Chancellor to be retained.

So far as the question of Rector is con-
cerned, I think that you may need in a
University of this character, which has
indefinite objects, both Rectors and Directors.
It will have schools like the Institute of
Medical Sciences or the Institute of
Technology associated with it, and it may be
desirable, in order to get them associated with
this University, to give their Directors a
position of dignity in the University.
Therefore, I am not prepared to say that the
word 'Rector' should alone be there.

PROF. M. B. LAL : He cannot be given the
function of a Director. Rector and Director
are different.

SHRI P. N. SAPRU : I am not against more
than one Rector. A University may slart with
one Rector. But in course of time, as it
develops, we shall need more than one
Rector. This is only an enabling provision and
a sensible man should be able to work in co-
operation.

Then I come to the term 'School of Studies'.
I rather like the term "School of Studies'. We
have Honours schools and Tripos in the
British Universities. A School of Study is not
the same thing as a faculty. Now you may
have, for example, the Indian Institute of
Medicine or the Indian Institute of Sciences
associated with it. You will like to have under
a School of Study medicines as well as
sciences.

PROF. M. B. LAL: Everywhere it is
Dean.

SURI P. N. SAPRU : Therefore, for pur-
poves of having these schools associated with
the University, or enabling these
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schools to be associated with the University, I
would substitute the word 'faculty' for the
term 'School of Study'. Whether they should
be called Deans, whether they should be
called Principals or they should be called
Rectors or some other name is a minor matter.
I am not prepared to be dogmatic in regard to
this matter.

Then I come to the question of the word
'Registrar’. Mrs. Sharda Bhargava has dis-
covered that the word 'Secretary' is the best
word for describing what the position of the
Registrar in a university should be. I know of
no university which calls its Registrar
Secretary. While there are Secretaries General
even today, the Secretaries would like to be
described as Secretaries-Gsneral, I think the
word 'Registrar' is a word which is best
understood in the academic world. The
London University has a number of
Registrars, Resident Registrar and a Registrar
on the administration side and so on. So the
University designation by which the Secretary
of a University is known is, as far as I know,
Registrar. I think Jaipur may have discovered
that there is some virtue in the name
'Secretary'. But so far as I am concerned, 1
have not been able to discover it. Thank you.

SHRIMATI SHARDA BHARGAVA
Madam, will you permit me to reply ?

THE DEPUTY CHAIRMAN : I do not
want to shut out discussion at all but the
Business Advisory Committee has given one
day to this Bill. Therefore, this House may
have to sit until it finishes the Bill tonight.

SHRJ D. THENGARI : Madam, the post of
Rector has been created, first, to assist the
Vice-Chancellor in carrying out his duties
effectively. But I fear that if there are more
than one Rectors, then none of them would
acquire the stature necessary for assisting
effectively and substantially for such duties.
The multiplicity will weaken the authority of
a Rector, and further, it will affect adversely
the unity of administrative responsibility and
authority. Therefore, I think that there should
be only one Rector, not more than one.

PROF. A. R. WADIA : Madam Deputy
Chairman. I am inclined to agree with Prof.
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Prasad when he prefer* the word 'faculty* to
'school'. School may be a good word, but it
will create a lot of confusion if we introduce
different words in our University vocabulary.
Now, so far as Rector is concerned, Madam
Deputy Chairman, I think there are as many as
7 or 11 Members who have sent their
amendments that there should be only one
Rector, and if I had a chance of doing so I
would have also done so.

Madam, I am very unhappy about the use of
the word 'Rector’ because it has been used in
different Universities for different purposes.
Till very recently, and even now, so far the
Aligarh University is concerned, the word
'Rector’ stands for the Governor if tiie State of
Uttar  Pradesh. Banaras and  Aligarh
Universities also had it. There is one meaning
of the word 'Rector' there. I think the
Education Minister is not carried by the idea
that the Bombay University has a Rector.
Now, I beg to draw the attention of the
Minister to the fact that Bombay University is
a very peculiar University because it has still
not got a full-time salaried Vice-Chancellor; it
has a honorary Vice-Chancellor, and,
therefore, he cannot possibly devote his
attention to the affairs of the University and,
therefore, the office of the Rector was created.

Now, in the Bombay University, the Rector
gets a higher position really than the Vice-
Chancellor. If I may be permitted to quote the
Bombay Telephone Directory, you will be
amused to find that under the Bombay
University the name of the Rector comes first.
Then comes the Registrar, and then the Vice-
Chancellor which means that the Vice-
Chancellor gets more or less an ornamental
position in Bombay.

SHRI AWADESHWAR
SINHA : Alphabetically.

PRASAD

PROF. A. R. WADIA : Therefore, I would
seriously suggest to the Education Minister
not to use the word 'Rector' but to use some
other word. In connection with the Banaras
University, Dr. Tara Chand had proposed the
words 'Deputy Vice-Chancellor*.

THE DEPUTY CHAIRMAN
amendment ?

Which
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SHRI M. C. CHAGLA : He is not speak-
ing on any amendment. It is a purely acade-
mic discussion.

PROF. A. R. WADIA: I am merelj making
a suggestion because 'Rector’ m.i\ nic;:ii one
thing in one place and anotliei thing in another
place. It is from that point ol view ihat I want
you to use the word i
U.ch can be easily understood. Dei Vice-
Chancel lor is something like saying ity
MiniSter who need not be a Mem ber of the
Cabinet. In the same way the Deputy Vice-
Chancellor may not be m member of the
syndicate. It is accepted. It is on that stand
point that I want thai 'liferent word may be
used.

SHRI M. C. CHAGLA : With regard 1 i
Chancellor, 1 think sufficient discussion I
taken place and there is no doubt that a
Chancellor is needed in every Univer not
merely because he presides over ihc conrt
or makes nominations but if you appoint a
good Chancellor, he can be a good counsellor
to the Vice-Chancellor members of the
Executive Council. He

lis wisdom to guide the university also
without bavins statutory powers. 1 have
known Chancellors here and abroad who have
done very useful work for the universities
even though they may have statutory
rights. My lady friend has a great desire for
innovations and she wants to change the
Vice-Chancellor into PresiJ-Registrar into
Secretary, etc. but let us be , conservative about
these. We fully under- j stand a Vice-
Chancellor and we all fully understand a
Registrar.

About Rector, I may tell Prof. Lai this is
merely an enabling provision. As far a®
possible we will not have more than one
Rector but supposing we need another, have to
come to the Parliament to change i the Act.

PROF. M. B. LAL : Why not say 'one or
more' ?

SHRI M. C. CHAGLA : It need not j
necessarily mean having more. There is no- j
thing sacrosanct about having one Rector, j
Voti cannot have more than one Chancel- j lor
or one Vice-Chancellor but what is the
objection in having more than one Rector
assuming it is necessary ?
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About school, this is very important. We
have not provided for faculties in this Bill at
all, because we want integrated courses of
study and inter-disciplinary courses. If my
friends will see page 25 of this Bill wnere
statutes are, they will find this:

'"The University shall have such Schools
of Studies as may be specified in the
Ordinances'.

"Eveiy School of Studies (hereinafter
referred to as the School) shall consist of
such Departments as may be assigned to it
by the Ordinances'.

In other words, so far in the universities you
have faculties which are confined to one
subject. The modern tendency is not to do that
but to have Schoo's of Studies where you have
more than one subject. In the Schools of
Studies you have different departments. My
hon. friend is mixing up this with the School
of International Studies hich exists In Delhi
but that is not correct. Wc have made no
provision for faculties at ill. There are only
Schools of Studies, and the head of the School
of Study is the Dean. If you turn over the page,
you will find that it says :

'Each Department shall consist of the
fo'lowing members, namely :

(i) Teachers of the Department;

(i) Persons appointed to conduct
research in the Department;

(ii1) Honorary Professors,
ched to the Department;'

if any,

So the scheme is of having various depart-
ments dealing with various subjects and each
having a head and a School where you will
have integrated courses of studies so that more
than one department -will be represented in
this School. That is how we have this Dean of
Studies. So I cannot accept any of the
amendments.

THE DEPUTY CHAIRMAN : I shall now
put the amendments to vote.

SHRIMATI SHARDA BHARGAVA T
beg to withdraw my amendment Nos. 49 to 51.
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*Amendment Nos. 49 to 51 were, by
leave, withdrawn.

THE DEPUTY CHAIRMAN : The ques-
tion is :

52. "That at page 6, line 11, for the
words 'one or more Rectors' the words 'a
Rector' be substituted."

The motion was negatived.

PROF. M. B. LAL : I beg to withdraw my
amendment No. 53.

"Amendment No. 53 was, by leave, with-
drawn.

THE DEPUTY CHAIRMAN : The ques-
tion is :

54. "That at page 6, line 14, for the
words 'School of Study' the word 'Faculty'
be substituted."

The motion was negatived.

SHRIMATI SHARDA BHARGAVA : 1
beg to withdraw my amendment No. 55.

'Amendment No. 55 was, by leave, with-
drawn.

THE DEPUTY CHAIRMAN : The ques-
tion is :

"That clause 9 stand part of the Bill."
The motion wax adopted.
Clause 9 was added to the Bill.

THE DEPUTY CHAIRMAN : Before I go
on to the next clause I want to inform the
House that this Bill must be finished to-day
and therefore the House will have to sit till we
finish the Bill. It is for the ! Members to
decide how brief they can be in their
explanations to the following clauses. Clause
10.

#For text of amendments, vide cols. 3865 and
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Clause 10—Authorities of the University.
SHRIMATI TARA  RAMCHANDRA

SATHE : I am "ot moving amendment No.

56.

THE DEPUTY CHAIRMAN: Prof. Lai's
amendment No. 57 is barred. The question is :

I hat clause 10 stand part of the Bill."
The /notion was adopted.
Clause 10 was added to the Bill.
Clause 11—The court

SHRIMATI SHARDA  BHARGAVA :

Madam, I move :
58. 'That at page 6,—
(1) in line 32, for the words 'prescribed
by the Statutes' the words the following

—Dbe substituted; and

(i) after line 32, the following be
inserted, namely :—

'(1) The Court shall consist of the
following members, namely :—

Ex-officio Members :

(f) The Chancellor;
(i1) The Vice-Chancellor;
(iii) The Rector or the Rectors;

(iv) The remaining members of the
Executive Council who are not
otherwise members of the Court;

fv) The Dean of Students;
(vi) The Chief Proctor;
(vfl) The Librarian;*

(viii) Vice-Chancellor, Delhi Uni-
versity;

(ix) Director, All-India Institete of
Medical Sciences, New Delhi;

3866 supra.
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(x)  Director, Indian Institute of j
Technology, New Delhi;

(xi) Director, Indian Agricultural
Research Institute, New Delhi;

(xii) Director, Indian School of
International Studies, New Delhi;

(xiii) Director, Indian Institute of
Public Administration, New Delhi;

(xiv) Director, Institute of Ad-
vanced 'Studies, Simla;

(xv) Sheikh-ul-Jamia. lamia Millia
Islamia, New Delhi;

(xvt) The President, Alumni Asso- |
ciatioa;

J
Representatives of Municipal Bodies:

(xvii) Mayor, Municipal Corpo- I
ration of Delhi;

(xviii) President, New Delhi Muni-
cipal Committee;

Representatives of Education Board :

(xix) Chairman, Central Board of !
Secondary Education, New Delhi;

(xx) Director of Education, Delhi;

Representatives of Schools, Depart-
ments and Colleges :

(xxi) All Deans of Schools of
Studies;

(xxii) Not more than ten Heads of
Departments, who are not Deans, by
rotation according to seniority;

(xxiii) Not more than five Princi-
pals of Colleges, by rotation according
to seniority of whom at least one shall
be Principal of Women's Colleges;

(xxiv) One Professor from each
School of Studies, not being the Heat!
of Department, by rotation according
to seniority;

[6 DEC. 1965]

University Bill, 19C4 3880

txxv) Two Readers, by rotation
according to seniority;

(xxvi) Five Lecturers, by rotation
according to seniority; members of the
Court refered to in items (xxii) lo
(xxvi) shall hold office for a term of
two years:

Representatives of Alumni Association

(xxvii) Not more than five repre-
sentatives, other than the President. to
be elected by Alumni Association;

Representatives of Parliament :

(xxviii) Six representatives of
Parliament, four to be elected by the
Lok Sabha in such manner as the
Speaker may direct and two to be
elected by the Rajya Sabha in such
manner as the Chairman may direct;

Persons representing Learned Pro-
fessions, Industry, Commerce and
Agriculture :

(xxix) Not more than ten persons
representing learned professions to be
nominated by the Visitor;

(xxx) Not more than six persons
representing Industry, Commerce and
Agriculture to be nominated by the
Visitor;

Other Nominated Members :

(xxxi) Not more than five persons
to be nominated by the Visitor;

(xxxii) Not more than two persons
to be nominated by the Chancellor :

Provided that in making nomina-
tions under items (xxix), (xxx), (xxxi)
and (xxxii) due regard shall be had to
the representation of the different
interests, professions, cultures and
learnings and also of the different
regions of the country :

Provided further that no employee
of the University shall be eligible to be
a member under any of the items
(xxviii) to (xxxii).
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(2) When an elected member of
the Court becomes an tx-officio
member before the expiry of his
term, he shall cease to be an elected
member.

(3) If any body of persons entitled
to elect members fails to do so with
in the time prescribed by the Court,
the Court may appoint as a member
any person whom that body of per
sons could have elected as a mem
ber:

Provided that in the case of first
elections to the Court, the powers
conferred upon the Court by this
clause shall be exercisable by the
Executive Council.

(4) Save as otherwise expressly
provided, a member of the Court thall
hold office for a period of three years.

(5) Thirty members of the Court
shall form the quorum." "

SHRIMATI TARA RAMCHANDRA
SATHE : Madam, I move :

59. "That at page 6, after line 32, the
following proviso be inserted, namely : —

'Provided that the Chief Commis-
sioner of the Union territory of Delhi or
any other officer of the same or

equivalent status representing that
territory shall be a member of the
Court."

60. "That at page 6, lines 36-37, for
the words 'and shall exercise all the
powers of the University" the words 'pro
vided that such a decision is taken by a
majority of two thirds of the members
present and shall exercise all the powers
of the University' be substituted."

(The amendment also stood in the name ol
Shri S. K. Vaishampayen.)

The questions were proposed.

SHRI M. C. CHAGLA : I an) accepting j
amendment No. 60.

iRAJYA SABHA]
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SHRIMATI SHARDA BHARGAVA : By
my amendment I want that the composi iion
and the duties of the Cuurt as given in the
statute should be shifted to the Bill itself. It
should be inside the Bill, in the clauses of the
Bill. 1 also understand that these statutes are
in the Bill but statutes are statutes and clauses
of the Bill are different. 1 know that statutes
are also part of the Bill and Ordinance also
may be part of the Biil but the Bill itself is a
separate thing and statutes are separate. What
I say that we should make the Bill so strong
that there may be no loopholes. So I want that
the composition of the Court should not
remain in the statutes but should corns as a
clause of the Bill. 1 think the Education
Minister realises because he has raised an
objection and I have tried to reply.

*AIRMAN, (SHRI M. P.BHAEGAVA)In
the Chair]

SHRIMATI TARA RAMCHANDRA
SATHE : Coming to amendment No. 59. When
the University will be constituted in tiie Union
territory of Delhi, it is very I necessary that
some authority in the Union territory of Delhi
should be there. So I have moved No. 59.

As the Minister is accepting amendment
No. 60, I will not speak on that.

SHRI M. C. CHAGLA : Sir, as regards
No. 58 I have already explained that we have
provided for the composition of the Courts in
the statutes, and this is so in all University
Bills. You cannot have all the details set out
in the Bill and statutes are part of the Bill,
and I do not see any point in transporting it
from the statutes to the Bill.

As regards No. 59, this deals with the
composition of the Court, and really this
should have been moved when we come to
the composition of the Court. What the lady
Member wants is the insertion of the
following proviso :

'Provided that the Chief Commissioner
of the Union territory of Delhi or my other
officer of the same or equivalent status
representing that territory shall be a
member of the Cowrt.'
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We are not dealing with the members of , the
Court here. No. 60, I have accepted.

SHRI I. K. GUJRAL (Delhi) : My points
are these. | had requested the Minister also in
this regard. One of the members that you are
taking on the Court is to be itie President of
the New Delhi Municipal Committee. Now, I
think the Minister ignored, or the Joint
Committee did not pay attention to this aspect
that the President of the New Delhi Municipal
Committee is an official of the rank of Deputy
Secretary, whereas a representative of the New
Delhi Municipal Committee in the Delhi
University is always a representative of the
New Delhi Municipal Committee and not the
President of the New Delhi Municipal
Committee. Therefore I have requested the
Minister (1) that instead of the President, he
should be a representative of the New Delhi
Municipal Committee and (2) also that the
three Secretaries of the Academies should be
members of the Court, and I think the Minister
is likely to accept this if you can give him this
opportunity.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Have you anything to say to
Mr. Gujral's points ?

SHRI M. C. CHAGLA: What are they?

SHRI 1. K. GUJRAL: I said I have
requested the Minister that instead of the
President of the New Delhi Municipal
Committee, who has the rank of Deputy
Secretary to the Government of India, instead
of having him, if you have a representative of
the New Delhi Municipal Committee, then a
non-official will come.

SHRI M. C. CHAGLA: We have not come
to that stage yet.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) When we come to the
statutes you can put this.

SHRI I. K. GUJRAL: No, Sir, this is not one
of the statutes. It is one of the clauses.
L22RS/65-6
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SHRI M. C. CHAGLA: We are not dealing

now with the composition of the Court at all.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You make the point when we
come to the statutes.

SHRI M. C. CHAGLA: Now, Sir, my
attention has been drawn to amendment No.
60 which I accepted. I revert to it to say that,
as it is, it has not been properly worded, and it
is difficult to follow it up. Now if you please
turn to that amendment, it says:

"That at page 6, lines 36-37, for the
words 'and shall exercise all the powers of
the University' the words 'provided that
such a decision is taken by a majority of
two-thirds of the members present and shall
exercise all the powers of the University' be
substituted."

The

But there is no 'decision' here.

language is not proper.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): So you are not acceptinj the
amendment.

SHRI M. C. CHAGLA: Now I cannot, as it
is worded, unless I can change it. Here there
is no decision taken. If there was a decision, |
can understand that a two-thirds majority was
necessary, but...

SHRIMATI TARA RAMCHANDRA
SATHE: But you said that you accepted this.

SHRI M. C. CHAGLA: I am sorry |
said so when my attention had not been
focussed on the wording of the amendment.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : It does not fit in well.

SHRI M. C. CHAGLA: I should not have
accepted it hastily; it is not right and proper to
accept the proposed proviso when what is laid
down in sub-clause 11.(2) does not refer to
any decision. The Court is not taking any
decision. It is merely reviewing the work of
the Executive Council and the Academic
Council. Therefore, where is the question of a
two-thirds majority?
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SHRIMATI TARA RAMCHANDRA
SATHE: Will there not be some decision
taken? And there I want that the decision is
taken by a two-thirds majority.

SHRI M. C. CHAGLA: But where is the

SATHE: It says, 'shall exercise all the
powers' etc.

SHRI M. C. CHAGLA: 'Exercise of powers' |:

is no 'decision'. For a decision you must decide
something.

SHRIMATI TARA RAMCHANDRA
SATHE: 'to review the acts of the Executive
Council and the Academic Council * * * and
shall exercise all the powers' etc. That means
that in the exercise of the powers some
decisions will be taken.

PROF. M. B. LAL: I beg to submit that the
provision as it stands in the Bill is the correct
provision, because all that it says is that the
Court 'shall exercise all the powers of the
University not otherwise provided for by this
Act or the Statutes.' In the case of every public
institution there must be an authority capable
of exercising residuary powers that escapes
specific assignment to other authorities of that
institution. Under this Bill, while different
powers are assigned to different bodies, such
powers, as are not assigned to any other body
or any other authority, shall be exercised by the
Court under this clause. So this is the proper
thing here. Here there is no question of two-
thirds majority or three-fourths majority.

SHRI M. C. CHAGLA: Now this is the
provision in the Banaras Hindu University
(Amendment) Bill, which perhaps you may
accept; this is the proviso :

'Provided that the power of review under
this sub-section shall not be exercised
except by a majority of the total
membership of the Court and by a majority
of not less than two-thirds of the members
of the Conrt present and voting.*
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decision, Where does the clause provide for a
decision ?

SHRIMATI TARA  RAMCHANDRA

PROF. M. B. LAL: It must be there in the
statutes.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Soyouwant toadd a
proviso.

SHRI M. C. CHAGLA: Either this or the
other.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Here this will have to be as a
proviso if you want it.

PROF. M. B. LAL: In the case of the
Banaras Hindu University (Amendment) Bill,
it is put in the statutes, I think.

SHRI M. C. CHAGLA: No, no, it is in the
proposed section 9:

'9. (1) The Court shall be the supreme
authority of the University and shall have
power to review the acts of the Executive
Council and the Academic Council (save
where those authorities have acted in
accordance with the powers conferred upon
them by this Act, the Statutes or the
Ordinances).'

exactly the same. Then comes the proviso—

'Provided that the power of review under
this sub-section shall not be exercised
except by a majority of the total
membership of the Court and by a majority
of not less than two-thirds of the Court
present and voting.'

Therefore, Shrimati Sathe wants some
restriction. This is much better because what
she wants is that the power of review should
not be exercised by a bare majority voting for
it. Now would the House permit to have this
in place of amendment No. 60? Will the
House permit me to do that?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You have to move an official
amendment to that effect.

SHRI M. C. CHAGLA: Will the House
permit me to move it?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You can move it as a Vfr-
bal amendment now.
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SHRI M. C. CHAGLA: Sir, I beg to move:

"That at page 6, the following proviso be
added at the end of clause 11 :

'Provided that the power of review
under this sub-section shall not be
exercised except by a majority of the
total membership of the Court and by a
majority of not less than two-thirds of the
members of the Court present and

voting'.
The question was proposed.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : What about amendment No.
59 7 Is the hon. Minister accepting it?

SHRI M. C. CHAGLA: No, Sir.

SHRIMATI TARA RAMCHANDRA
SATHE: How can it be? He said that the
discussion on the Court will take place later.

DR. TARA CHAND: Does this apply to
what the Executive Council or the Academic
Council do when they discharge the duties
that are imposed upon them, because there is a
clause "save when these authorities" etc. ?

SHRI M. C. CHAGLA: It does not apply. It
is only when they go outside the jurisdiction
marked for them; that is clearly put.

SHRIMATI SHARDA BHARGAVA:
Sir, I beg leave to withdraw my amendment
No. 58.

* Amendment No. 58 was, by leave,
withdrawn.

SHRIMATI TARA RAMCHANDRA
SATHE: Sir, I beg leave to withdraw my
amendment No. 59.

*Amendment No. leave,

withdrawn.

59 was, by

#For text of amendments,
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mrs. Sathe, I hope you are
not pressing this amendment in view of the
substitute amendment proposed by the hon.
Minister to add a proviso at the end of the
clause.

SHRIMATI TARA RAMCHANDRA
SATHE: Sir, 1 beg leave to withdraw my
amendment No. 60.

"Amendment No.
withdrawn.

60 was, by leave,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I now put the new amendment
proposed by the Minister to vote. The
question is:

"That at page 6, the following proviso be
added at the end of clause 11 :

'Provided that the power of review
under this sub-section shall not be
exercised except by a majority of the
total membership of the Court and by a
majority of not less than two-thirds of the
members of the Court present and
voting."*

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

"That clause 11, as amended, stand
part of the Bill."

The motion was adopted.

Clause 11, as amended, was added to the
Bill.

Clause 12—The Executive Council

SHRIMATI SHARDA BHARGAVA: Sir,
I beg to move:

61. "That at page 7,—

(0 in lines 3-4, for the words 'pres-
cribed by the Statutes' the words the
following:—' be substituted; and

vide cols.3878—81 supra.
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(i) after line 4, the following be
inserted, namely:—

'(a) The Executive Council shall
consist of the following members,
namely:—

(1) The Vice-Chancellor, ex-officio;
(ii) The Dean of Students, ex-officio;

(iii) Not more than three Deans of
Schools of Studies, by rotation
according to seniority;

(iv) Not more than three Principals of
Colleges including at least one
Principal from a Women's College,
by rotation according to seniority;

(v) Three persons, none of whom shall
be an employee of the University or
an institution recognised by, or
associated with, the University,
elected by the court from among its

members;

(vi) Four persons nominated by the
Visitor;

(vii) Such number of other persons

representing institutions recognised
by, or associated with, the
University, as may be determined
by the Visitor, from time to time.

(b) The members of the Executive
Council referred to in items (iii) and
(iv) shall hold office for a term of two
years.

(c) The members referred to in
items (v), (vi) and (vii) shall hold
office for a term of three years.

(d) The term of office of the
members of the Executive Council
shall commence from the date of
election, nomination or appointment,
as the case may be.

(e) Five members of the Executive
Council shall form the quorum."

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Any remarks?

SHRIMATI SHARDA BHARGAVA : The
same remarks and the same arguments. 1
have to give Sir,as I did in
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relation to clause 11. I do not want to waste
the time of the House by repeating them now.
So I suggest the Education Minister may say
what he feels about it

The question was proposed.

SHRI M. C. CHAGLA: I have the same
remarks as I made about the Court.

SHRIMATI SHARDA BHARGAVA: I beg
leave of the House to withdraw my
amendment.

*The Amendment No. 61 was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

"That clause 12 stand part of the Bill."
The motion was adopted.
Clause 12 was added to the Bill.
Clause 13 was added to the Bill.
14—The

Clause Academic

Committee.

PROF. M. B. LAL: Mr. Vice-Chairman, I
beg to move:

Advisory

64. 'That at page 7, line 23, the words
'not being members of the staff of the
University,' be deleted."

{The Amendment also stood in the names
of Shri Mulka Govinda Reddy, Shrimati
Shakuntala Pdranjpye and Shri D. Then-gar
i)

This amendment relates to the Academic
Advisory Committee and there it is stated :

'(a) not more than seven persons of high
academic standing, not being members of
the staff of the University, who shall be
appointed in such manner as may be
prescribed by the Statutes,'.

And if you see the statutes, you will find that
the power of appointment is vested in the
Visitor, and if the Visitor is to appoint the
members of the Academic Advisory
Committee, I do not see why this restriction is
to be imposed in their not being members of
the staff of the University. The Visitor may
not appoint any member of the staff of the
University

#For text of amendment, vide col., 3888-89
Supra.
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as a member of the Academic Advisory
Committee. Yet there may be in the Uni-
versity a very distinguished professor of, say,
science or technology or of an arts subject,
and the Government may deem it necessary to
avail of the abilities of the person concerned.
Therefore, I propose that the words 'not being
members of the staff of the University' be
deleted.

The question was proposed.

SHRI D. THENGARI: Sir, barring the
members of the staff from being members of
the Academic Advisory Committee by
implication would mean as if the members of
the staff are lower in stature when compared
to those persons who will be appointed on this
Committee. I think there is no valid reason for
preventing a member of the staff from
becoming a member of this Advisory
Committee also.

SHRI M. C. CHAGLA: As I visualise the
functioning of this University, as [ had
occasion to tell the House, as soon as this Bill
is passed by this House and the other House,
and it has received the assent of the President,
the first thing is to appoint the Vice-
Chancellor and give him this Academic
Advisory Committee. This will consist of the
best educationists we can get in India. They
cannot be members of the staff. This advisory
body will plan the University.

PROF. M. B. LAL: There is no need for
such a restriction. You need not have a*
member of the staff. The appointment will be
in the hands of the Visitor, that is to say, the
Central Government.

AN HON. MEMBER: I hope it will be
dropped.

SHRI M. C. CHAGLA: 1t is left to the
Visitor.

PROF. M. B. LAL: If there is no such
member on the staff, then he will not appoint
him. If there is a member, he need not appoint
him, if he is not qualified to be there on this
advisory body.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : This seems t0 be redundant.
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SHRIM. C. CHAGLA: All rightI
accept amendment No. 64.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

64. "That at page 7, line 23, the words
'‘not being members of the staff of the
University,' be deleted."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

"That clause 14, as amended, stand part
of the Bill."

The motion was adopted.

Clause 14, as amended, was added to the
Bill.

Clause 15—Statutes

DR. TARA CHAND: Sir, I beg to move:

66. "That at page 8, line 6, for the word
'grant' the words 'the grant* bo substituted."

Mine is a purely verbal amendment.
The question was proposed.

SHRIM. C. CHAGLA: T accept the
amendment.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

66. "That at page 8, line 6, for the word
'grant' the words 'the grant' be substituted."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

"That clause 15, as amended, stand part
of the Bill."

The motion was adopted.

Clause 15, as amended, was added to the
Bill.

Clause 16 was added to the Bill.
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Clause 17—Ordinances
PROF. M. B. LAL: I beg to move:

67. 'That at page 9, lines 11 to 15 be
deleted."

(The amendment also stood in the names of
Shri Mulka Govinda Reddy and Shri' mati
Shakuntala Paranjpye.)

I want by my amendment the deletion of some
lines, that is to say, lines 11 to IS. The lines
which I wish to delete read as follows:

The first Ordinances shall be made by the
Vice-Chancellor with the previous approval
of the Central Government and the
Ordinances so made may be amended,
repealed or added to at any time by the
Executive Council in the manner prescribed
by the Statutes.'

And the statutes have provided for the usual
way of making ordinances. If these ordinances
concern certain matters relating to education
etc. then the consent of the Academic Council
is needed. Otherwise the ordinances are passed
by the Executive Council. I personally see no
reason why this power should be given to the
Vice-Chancellor. Even under the ordinary
rules, the ordinance, that will be prepared by
the Executive Council, will go before the
Central Government and will not be valid
unless it is approved by the Central Gov-
ernment. Now, the Education Minister
envisages certain things, the Vice-Chancel-lor
will be appointed. Under the statutes and the
rules, the first Executive Council and the
Academic Council will also be appointed by
the Visitor or by the Central Government.
Now, I do not see any difficulty if along with
the Vice-Chancel-lor, the Executive Council
and the Academic Council are also nominated
by the Visitor. The Academic Council and the
Executive Council will function for three
years, and in consultation with that body
ordinances are formulated. I remember once I
went to a country. For diplomatic reasons I
will not mention the name of that country. And
a gentleman, a public man of the place, told
me, "Yes, we have just passed a Constitution
wherein we have said that no laws will be
passed except by the Legislature." And then
quietly he

[RAJYA SABHAJ
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added, 'This is passed after almost all
important laws were passed through ordi-
nances." Here you say the Executive Council
and the Academic Council will have powers to
pass ordinances. But after all the ordinances
will be passed by the Vice-Chancellor with the
consent of the Central Government. I feel this
is an autocratic power assigned to the Vice-
Chancellor. I do not think that there is any
man anywhere who can claim to be-absolutely
perfect in his wisdom. This Bill was moved by
the Central Ministry and it went to the Joint
Select Committee. The Joint Committee
changed its character and when it comes to the
Rajya Sabha, most of my amendments are not
accepted and yet the Education Minister has
thought it proper to accept certain
amendments. So, I do feel that in formulating
the first ordinances the association of the
Executive Council and the Academic Council
should be taken. If it be not possible to have
the association of both the Executive Council
and the Academic Council, then at least there
should be the Executive Council whose
consent must be taken and there the Ordinance
must be deliberated upon.

Therefore, I propose that theso words

should be deleted.

The question was proposed.

SHRI M. C. CHAGLA: Tamsorryl
cannot accept this. This is a new University. It
may take some time for the Executive Council
to frame ordinances and that is why the power
is given to the Vice-Chan-cellor. My friend
should remember that even though the Vice-
Chancellor is given the power, the power of
the Executive Council to alter the ordinances
still remains. If there is anything wrong, the
Executive Council can still alter it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

67. "That at page 9, lines 11 to 15 be
deleted."

The motion was negatived.
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THE VICE- CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

"That clause 17 stand part of the Bill."

The motion was adopted.

Clause 17 was added to the Bill.

New Clause VA

SHRIMATI TARA RAMCHANDRA
SATHE: Sir, I move :

68. "That at page 9, after line 15, the
following new clause be inserted, namely :

'17A. An up-to-date copy each of the
Statutes, Ordinances and Regulations
made under this Act shall be kept at a
convenient place and shall be open to
public inspection. The copies of the
Statutes and Ordinances shall also be
put on sale to the public."

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): No remarks 7

SHRIMATI
SATHE: No.

TARA RAMCHANDRA

The question was proposed.
SHRI M. C. CHAGLA: Not accepted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Are you pressing it, Mrs.
Sathe 7

SHRIMATI TARA RAMCHANDRA
SATHE: May I know the reasons why he is
not accepting it ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He does not feel like
accepting it. Are you pressing it or are you
withdrawing it ?

SHRIMATI TARA RAMCHANDRA
SATHE: I beg leave of the House to withdraw
the amendment, number 68.

[6 DEC. 1965)
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"Amendment No. 68 was, by leave.
withdrawn.

Clause 18 was added to the Bill.
SHRI D. THENGARI: Sir, I beg to move:

69. "that at page 9, line 24, for tho
words 'and shall be considered' the words
'for consideration and approval' be subs-
tituted."

I want that the annual report of the
University should not only be considered by
the Court but that it should also be approved
by the Court, The Court is a larger body and a
more democratic body and, therefore, the
approval of the annual report by the Court
would be conducive to the democratic
atmosphere.

The question was proposed.

SHRI M. C. CHAGLA: I am sorry, 1
cannot accept It would lead to serious
difficulties.

SHRI D. THENGARI: I beg leave of the
House to withdraw the amendment, Sir

'Amendment No, 69 was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

"That clause 19 stand part of the Bill."
The motion was adopted.
Clause 19 was added to the Bill.
Clause 20—Audit of accounts

DR. TAR \ CHAND : Sir, I move :

73. "That ax page 9, line 33, for the
word 'University' the word 'Registrar' be
substituted."

The question was proposed.

*For text of amendments, vide cols. 3895
and 3896 Supra.
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SHRI M. C. CHAGLA: I accept it, Sir.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

73. "That at page 9, line 33, for the word
'University' the word 'Registrar’ be
substituted."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

"That clause 20, as amended, stand part
of the Bill."

The motion was adopted.

Clause 20, as amended, was added to
the Bill.

Clauses 21 to 27 were added to the Bill. The
First Schedule

DR. TARA CHAND: Sir, I move:

77. "That at page 11, for lines 3 to 8.
the following be substituted, namely :—

The University shall endeavour to
promote the study of the principles for
which Jawaharlal Nehru worked during
his life-time, namely, national
integration, social justice, secularism,
democratic way of life, international
understanding and scientific approach to
the problems of society."

SHRI D. THENGARI: Sir, I move:

78. "That at page 11, line 4, the words
'and fulfil the ideals' be deleted."

SHRIMATI TARA RAMCHANDRA
SATHE: Sir, I move:

79. "That at page 11, line 4, the word
'fulfil' be deleted."

81. That at page 11, lines 6-7, after the
words 'international understanding' the
words 'world peace' be inserted."

SHRI D. THENGARI: Sir, I move :

83. "That at page 11, line 10, for the
word 'composite' the word 'national' be
mibstituted."

[RAJYA SABHA]
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DR. TARA CHAND: Sir, I moves' "That at
page 11, for lines 10 to 12, the following be
substituted, namely :-

'(i) foster the composite culture of
India and establish such departments or
institutions as may be required for the
study and development of the languages,
arts and cultures of India."

The questions were proposed.

SHRI M. C. CHAGLA: I am accepting No.
84.

DR. TARA CHAND: My amendment No.
77 relates to the preamble to the First
Schedule. In the first place, it seems odd that
the University should be suspected of proving
unworthy of its name. Therefore, I do not
think it desirable that the words 'be worthy of
should be there. This is a University which we
all hope and expect will be worthy of its name
and we need not state it.

So far as the language of the rest of the
preamble is concerned, I want it substituted
by my words:

'The University shall endeavour to pro-
mote the study of the principles for which
Jawaharlal Nehru worked during his life-
time, namely, national integration, social
justice, secularism, democratic way of life,
international understanding and scientific
approach to the problems of society.'

What I have left out is, 'fulfil the ideals that
Jawaharlal Nehru stood for'. It is neither
possible nor practicable for the University to
fulfil these ideals. Ideals can only be fulfilled
by either the State or society. I do not,
therefore, consider it desirable to lay upon the
University what the State is unable to do. That
is why I have suggested the change in the
preamble.

SHRI D. THENGARI: Sir, whatever has
been said by the hon. Education Minister goes
to prove that he wants this University to
conduct an objective study and research into
the ideals of Pandit Jawaharlal Nehru. As 1
said, the fulfilment of those ideals cannot bo
the legitimate work or task of
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the University. It is the work of the society,
not of the University and, therefore, this
fulfilment of the ideals should be dropped and
the University should be entrusted only with
the work of conducting an objective study and
research into the ideals of Pandit Jawaharlal
Nehru.

Secondly, the phrase 'composite culture' is a
very unhappy one. Let it be replaced by the
phrase mational culture' because our culture is
compact, not composite. A number of factors
have contributed to its evolution and,
therefore, I think the word 'composite' should
be replaced by the word 'national'.

SHRIMATI TARA RAMCHANDRA
SATHE: Coming to my amendment number
79, 1 feel that the University will have only to
study and make research into this aspect. The
students cannot go out and fulfil the work or
ideals. They have only to do research.

In my amendment number 81, I have
suggested that the words "world peace' should
be inserted after the words 'international
understanding". As there is less time I would
only say that Pandit Nehru was an apostle of
peace. We know how he strove for peace and
unless there is peace, there will be no co-
existsnce possible and so, peace was the most
important principle for which he worked
throughout his life. That is why I have
suggested that the words *world peace' should
be inserted after the words 'international
understanding'.
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SHRI P. N. SAPRU: Mr. Vice-Chair-man, I
was interrupted S0 much on the last occasion
that I could not make a point which I wanted
to and that was that per-haps the ideal
language of the First Schedule would be this:
To be worthy of iu name—that is, Jawaharlal
Nehru University, that is the meaning here—
the University shall endeavour to promote the
ideals of national integration, social.

SHRI AWADHESHWAR  PRASAD
SINHA: To promote the study of the ideals.

SHRI P. N. SAPRU: Quite right. The
University shall endeavour to promote the
study of the ideals of national integration,
social justice, secularism democratic . . .

SHRI M. C. CHAGLA: What is studying
the ideals?

SHRI P. N. SAPRU: You may say, to
promote the ideals of national integration,
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secularism, democratic way of life,| onanamendment which I have not moved but
international understanding and scientific| [ say it would have avoided any controversy

approach to the problems of the country. Then
we go on to the other clause and I do not find
any difficulty with the other clause because
there is no doubt that our culture is a
composite culture and we are rather proud of
that fact. It has been the glory of this country
that it has not believed in what you would call
the absolute truth but that it has believed that
the different cultures can co-exist.
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SHRI P. N. SAPRU: There are minor
differences. You cannot get away from certain
hard facts of life. Mr. Jinnah may have
exaggerated those differences; but there is a
difference between the culture of the people of
the south and the culture of the people of the
north, though there are many points in
common between them. I am not thinking in
terms of Hindu and Muslim cultures only; I
am thinking in terms of the culture of the
country generally and I think it is our glory
that we have different cultures and we try to
give scope to the peoples of those cultures to
express themselves while maintaining their
unity with the country which is theirs as well
as ours. Therefore, I rather like the expression
‘composite culture'. I have no objection to it.
We are a multilingual State and we cannot get
away from that fact and therefore 1 would
prefer this expression "composite culture'. The
amendment which I have in mind would have
avoided any explicit . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARAGVA) : But Dr. Sapru, you cannot
speak on amendments which are in your
mind.

t[ ] Hindi transliteration.

regarding this clause. I know that I have not
moved my amendment but it may be that the
other House might take it up. I would support
the amendment, for these reasons, of Dr. Tara
Chand in these circumstances.

So far as Mr. Abdul Ghani is concerned, the
ghost of Mr. Kairon still haunts him.

PROF. M. B. LAL: Sir, I had no idea of
speaking on the First Schedule because in my
opinion the First Schedule cannot be so
amended that it can be acceptable to me. So 1
do not wish to try my hand in amending the
First Schedule. I am rather tempted to say a
few words on certain observations made by
Dr. Sapru. It is true that we have in India
different cultural trends. But this is not a
peculiarity of India alone. If we study any
book of sociology, any book of culture, if we
study the culture of any country, we will find
that in all countries there are different cultural
trends among different sections of the people
and the different strata of society. But I feel
that when this expression 'composite culture' is
used in India it is not used to indicate the fact
that we are a multi-cultural society. The
expression, if I mistake not, is used to indicate
that in the midst of diversities there is
something common which may be called a
composite culture of the nation.

For quite a long time before India attained
independence, efforts were made to talk of a
composite culture with a view to bringing
about some harmony between Hindus and
Muslims and this was mostly done by some
distinguished  persons. Many scholars,
including Maulana Abul Kalam Azad and Dr.
Bhagwan Das, tried to have a comparative
study of the religions of Hindus and Muslims
mostly—perhaps of Christianity also—and
tried to find out whether, in spite of obvious
differences in these religions, there is not
something common and which may be called
a composite culture and which may command
the confidence of all people.
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SHRI P. N. SAPRU : On a point of
personal explanation, I was not thinking only
of Muslim-Hindu differences. I was thinking
of the cultures of North and South and East
and West

PROF. M. B. LAL: 1 further beg to submit
that some attempt can be made to have a
composite culture independent of religious
practices and religious considerations. That
composite culture would be a culture that
prevailed in the past during the feudal age.
Now, I think that secularism and a composite
culture of religions character do not go
together. 1 beg further to maintain that the
conception of composite culture of the second
type tends to perpetuate the norms and ways
of hierarchical character in the name of a
composite culture. It is socialism for which at
least my Party stands. It is pledged to strive
for the social recognition of the cultural needs
and urges of the common people and for the
evolution of a real human culture, for a
classless society free from domination and
exploitation as well as from class conflict and
snobbishness. My friend, Dr. Sapru, says
"substitute socialism for composite culture." |
am sorry . . .

SHRI P. N. SAPRU: I did not say that j
Substitute it for social justice.

PROF. M. B. LAL: Yes, but I feel that
they do not go together.

SHRI M. C. CHAGLA: Having listened to
this debate and in view of what has been said
before, I will accept the amendment of Dr.
Tara Chand, No. 77 I will tell you why. I
have given very anxious thought to it. I feel
rather worried about it because I see the force
of the argument that a university exists to
study and not to propagate. I may submit that
there is great force and validity in the
argument. I also feel that the University may
be worthy of Jawaharlalji's name by its own
work. We need not say it ourselves. There-
fore, I accept Dr. Tara Chand's amendment:

The University shall endeavour to
promote the study of the principles for
which Jawaharlal Nehru worked during
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his life-time, namely, national integration,
social justice, secularism, democratic way of
life, international understanding and
scientific approach to the problems of
society.'

In view of this, I take it that amendments
Nos. 78 and 79 are barred.

Amendment No. 81 says "world peace'. It is
something political. Internationa)
understanding is something which can be
studied in a university. World peace is
intended more for a political forum like the
United Nations. So, I would appeal that
'international understanding' is better for a
university.

Now, I find composite culture is a very
important thing. 1 attach the greatest
importance to this expression. I think the one
thing we are proud of in this country is our
composite culture. As I have said, often many
streams have combined to flow into the
national river and create a composite culture. |
think it is national too. But what is emphasised
is that it is composite. Of course, it becomes
national culture. Indian culture is national
culture. It is also composite culture and in
using the word 'composite’ we are emphasising

our unity and diversity, which is very
important
THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA) : The question is :

77. "That at page 11, for lines 3 to 8, the
following be substituted, namely:—

'The University shall endeavour to
promote the study of the principles for
which Jawaharlal Nehru worked during
his life-time, namely, national integration,
social justice, secularism, democratic way
of life, international understanding and
scientific approach to the problems of
society."

The motion was adopted.

{Amendment Nos. 78, 79 and 81 were
barred.)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

83. "That at page 11, line 10, for the word
'composite' the word ‘'national' be

substituted."

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

84. "That at page 11, for lines 10 to 12,
the following be substituted, namely :-

'(1) foster the composite culture of
India and establish such departments or
institutions as may be required for the
study and development of the languages,

m

arts and culture of India;"'.
The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

"That the First Schedule, as amended,
stand part of the Bill."

The motion was adopted.

The First Schedule, as amended, was added
to the Bill.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Now, we go to the Second
Schedule. Statute 1, the amendment of Mr.
Thengari—No. 86—is barred.

Statute 1 was added to the Bill.

Statute 2 was added to the Bilk
Statute 3—Vice-Chancellor
DR TARA CHAND: Sir, I move:

89. "That at page 12, line 31, fo, the
word 'ineligible' the word ‘eligible* be
substituted.

90. "That at page 12, at the end of line
32, after the word 'office' the words for
another term of five years* be inserted."

SHRIMATI SHARDA BHARGAVA:

Sir, I move:

91. "That at page 13, lines 1 to 3 be
deleted."
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SHRI M. C. CHAGLA: Sir, I move:

92. "That at page 13, for lines 4-5, the
following be substituted, namely:—

'(5) The emoluments and terms and
conditions of service of the Vice-Chan-
cellor shall be as follows:—

(i) There shall be paid to the Vice-
Chancellor a salary of two thousand
five hundred rupees per mensem and
he shall be entitled, without payment
of rent, to use a furnished residence
throughout his term of office and no
charge shall fall on the Vice-
Chancellor personally in respect of the
maintenance of such residence.

(ii) The Vice-Chancellor shall not
be entitled to the benefits of the
University Provident Fund or to any
other allowance :

Provided that where any employee
of the University is appointed as Vice-
Chancellor, he shall be allowed to
continue to contribute to the Provident
Fund and the contribution of the
University shall be limited to what he
had been contributing immediately
before his appointment as Vice-
Chancellor.

(iii) The Vice-Chancellor shall be
entitled to travelling allowances at
such rates as may be fixed by the
Executive Council.

(iv) The Vice-Chancellor shall be
entitled to leave on full pay for one-
eleventh of the period spent by him on
active service.

(v) The Vice-Chancellor shall also
be entitled, on medical grounds or
otherwise than on medical grounds, to
leave without pay for a period not
exceeding three months during the
term of his office:

Provided that such leave may be
converted into leave on full pay to the
extent to which he will be entitled to
leave under clause (iv).
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(5A) Notwithstanding anything con-
tained in Clause (5), the Executive
Council may, with the previous approval
of the Visitor, vary the emoluments and
all or any of the conditions of service of
the Vice-Chancellor at the time of his
appointment."'

DR. TARA CHAND : Sir, I move :—

93. "That at page 13, line 5, for the word

'Ordinances' the word 'Statutes' be
substituted."
SHRIMATI SHARDA BHARGAVA:
Sir, I move:—

95. "That at page 13, for lines 10 to 13,
the following be substituted, namely :—

'Provided that if the Rector is not
present, the senior-most member of the
Executive Council will carry on the
duties of the Vice-Chancellor."

The questions were proposed.

DR. TARA CHAND : Sir, I need not say
much. It is quite obvious. What I intend is
this. If the University is fortunate ir having a
good and successful Vice-Chancellor,
efficient in the performance of his duties, I
see no reason why another terrr should not be
given to him. It has to b( remembered that the
Vice-Chancellor ii going to be appointed by a
committee, oi which the Visitor will be
represented anc there will be probably two
members eithei elected by the Court, or by
the Executiv< Council, who will have nothing
to do wit! the University.

Therefore, it will be an absolutely inde
pendent Committee, and if the name of thi
retiring Vice-Chancellor is put up befor this
Committee or is taken into considera tion by
this Committee and the Committc approves
that the gentleman who had bee: Vice-
Chancellor is worthy of continuing a Vice-
Chancellor for another term, I see n« reason
why it should not be done. I ar afraid that it is
not desirable that we shoul think of these
matters from a point of vi« which is not
worthy either of the Commii te* or of the
person who holds the positio
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of Vice-Chancellor. We should hope that both
the person, who is going to be the Vice-
Chancellor, and the Committee, which is
going to suggest the name, will be above
board and will make the recommendations on
merits, and, therefore, there is no likelihood of
any proceeding of an unworthy character
being associated with such reappointment of
the Vice-Chancellor, and the University is
bound to gain by the experience of the Vice-
Chancellor; and if the Vice-Chancellor is a
successful Vice-Chancellor, every advantage
will be there for the University in continuing
him in office.

SHRIMATI SHARDA BHARGAVA: Mr.
Vice-Chairman, | have given amendment for
deletion of the lines 1-3 from page 13. It reads
like this there on that page:

'Provided that the Vice-Chancellor shall,
notwithstanding the expiration of his term,
continue to hold his office until his
successor is appointed and enters upon his
office.'

What I feel is, when we decide the term for an
officer and after that if you keep a loophole by
saying that after the expiry of his term he can
continue, that is not proper. I can tell you that
every, not every —I should not use that word—
but there are many Vice-Chancellors who are
selfish, because they are human beings, and they
will not let the selection of the new Vice-
Chancellor to be made. I can give you the i
example of the ~ Rajasthan University. I have
got the experience of seventeen years, and I
have experience of three Vice-Chan-cellers. The
first Vice-Chancellor never thought that after
his term he should stay even for one day more,
and he managed to have the selection of another
Vice-Chancellor much before his term expired.
But the latest Vice-Chancellor is a very old
man. He never had been an educationist. There
should  be some qualification also mentioned
for the Vice-Chancellor. He must be an
educationist. He should not be a retired [.A.S.
or anything like that. I can tell you that in the
Rajasthan University there was a rule for the
selection of the Vice-Chancellor about two
persons being nominated by the Executive, and
a second
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[Shrimati Sharda Bharg'ava.]

term could be given if the Executive wanted.
If he is an incapable person and of a
manipulating type, members of the Executive
would never agree to giving him another term.
Three years were over. There was no move for
the selection of the new Vice-Chancellor.
Then what happened? The members suggested
that they should form a Committee and decide
about the next Vice-Chancellor.

SHRI P. N. SAPRU : On a point of order. Is
it open to a lady Member of this House to
attack a person of certain eminence in the
world of education without giving him an
opportunity of being heard or when he is
absent ? I think it is cowardice on the part of
any Member to attack a person of eminence in
this manner and take shelter behind the
privileges of this House.

SHRIMATI SHARDA BHARGAVA : I
will not reply in the same words that he has
uttered. I will not give him the reply in the
same way because he is an old man. He may
say anything, he can be excused. But fact is
fact, and fact must be told. What I am saying
here is not going to be hidden from the person
and it is not backbiting or anything like that. I
have been telling it in the Syndicate and in the
Senate. 1 said that the term of the Vice-
Chancellor had expired but that he would
somehow get the Act amended so that the
persons who were in the Syndicate might not
have the power of denying him a second term.
After finishing the second term he tried again
and some of the members of the Syndicate
raised the question: "Your term is over; why
don't you form a Committee ?" Then it was
done. The Registrar did not bring the item on
the Agenda. I can tell you, as Dr. Tara Chand
said, there may be a very good Vice-
Chancellor whose services may be needed for
a second term. But there may be such Vice-
Chancellors who cannot do the job of Vice-
Chancellor properly, who have no capacity
because of old age, because of no experience,
and still they want to stick to the Chair and
then manipulate. This kind of thing should not
be there, loophole should not be there. If you
want, you can make it a ten years' term, I do
not mind. But this loophole should not be
there. If there is any delay in the selection of
the
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Vice-Chancellor, then the senior most exe-tive
can preside over the University. Why should
he whose term has expired be given the right
of remaining in the office further more after
the expiry of his term. I am very much
opposed to having this provision. Supposing
there is an emergency what will we do ?
Somebody has to preside. He may be the
Rector as you have said. If the Vice-
Chancellor is not there, the Rector can
preside. If the Rector is not there the Registrar
can carry on the current duties —I am
opposing this also because the Registrar is the
Secretary. He is the Secretary of the
University, there is no doubt about it. As
Secretary he carries on the duty. I think it is
not correct. Any seniormost member of the
Executive can officiate as Vice-Chancellor in
the absence of the Rector. The Registrar
should not be allowed to carry on these duties.
He should immediately call a meeting of the
Executive Council and the seniormost mem-
ber of the Executive Council can preside.

I would request the Education Minister to
accept my amendments.

PANDIT S. S. N. TANKHA: I would like
to support the amendment moved by Dr. Tara
Chand to the effect that the Vice-Chancellor
may have a second term too, and it is only
right and proper that it should be so. Out of a
period of five years, two or three years pass
before a Vice-Chancellor gets a hold on the
affairs of the University, and a couple of years
hence his term comes to a close shortly after.
So, I think if a proper person is available and
if the Executive Council or the Visitor have
confidence in him, then there is no harm in
providing for such a contingency that before
he is considered eligible for a second term, he
may be given that second term also.

As regards the difficulty raised by Mrs.
Bhargava, I am very sorry that she has raised
such a point in this debate. 1 think she is
fortunate in having such an eminent
educationist as Dr. Mehta as Vice-Cancel-lor
of her University. It is no use saying that he is
an old man. I am sure he is not much older
than myself. I think he may even be younger
than myself. I met him only last year in
Ranchi. He was hale and hearty. He had
before that fallen ill for a short time. In that
way every one of us falls ill at times. That is
surely nothing
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very objectionable. 1 do not see why we
should drag him in this debate for nothing. If
she had any objection to the Bill, she could
have said it witheut naming * the University
or its Vice-Chancellor.

SHRIM. C. CHAGLA: In all the
Central Universities, the Vice-Chancellor is
appointed for a fixed period and he is not
eligible for reappointment. I do not want a
different pattern to be set up for this
University. But apart from that also, as I
explained, it is not right to make the Vice-
Chancellor re-eligible for appointment. I will
tell you why. If the Vice-Chancellor knows
that he is appointed for a fixed period and
that he has to go after five years, he knows
that he should do his work within that period.
But if he knows that he is re-eligible after
four years, he starts thinking of the next term.

DR. TARA CHAND: Not necessarily.

SHRI M. C. CHAGLA : Of course, not
necessarily. But human nature being what ! it
is, he knows that he can be . . .

DR, TARA CHAND : Human nature can
be better ...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): But there is something like
merit. If he does meritorious work, why
should you deprive him ?

SHRI M. C. CHAGLA: If he does
meritorious work, he can be appointed as
Vice-Chancellor of another university. But I
think it is very dangerous to have the
possibility of a Vice-Chancellor having to
look to the State Government or to anybody
for reappointment. A fixed term means that
he knows that he has got to go; nothing he
can do can change it. When he accepts the
Vice-Chancellorship he knows that he has
got five years, he must finish his work, he
must do useful work. As I said, in Banaras,
Aligarh, Shanti Niketan and Delhi
Universities, we have got fixed periods. The
Vice-Chancellors cannot be reappointed. I am
sorry, 1 cannot accept this point of view.
L22RS/65—7
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As regards the other amendment of Shrimati
Sharda Bhargava, we must make provision for
the interim period. If the Vice-Chancellor for
some reason is disabled, are we not going to
make provision for the temporary emergency
arising ? I do not know in that particular case
what was the Executive Council doing. The
Executive Council can insist on a Committee
being appointed in time so that the new Vice-
Chancellor can be appointed. In Banaras he is
going in March. It would be our fault if we are
not ready with his successor. In Delhi, there is
a Committee system. -Arrangement should be
made for the appointment in due course and in
proper time. But suppose an accident or
something happens. It is only for that purpose
that this clause is there. Normally, the Vice-
Chancellor must step down when his first term
of office comes to an end.

SHRIMATI SHARDA BHARGAVA : On a
point of information. It is given here—

"If the office of the Vice-Chancellor
becomes vacant, the functions of his office
shall until some person is appointed under
clause (1) to the vacant office, be performed
by the Rector.. .'

You have given the provision here. Any
thing can happen without knowing. If he dies
before his term expires and suppose a new
Vice-Chancellor is not selected.

SHRI M. C. CHAGLA : If he dies ? But the
Vice-Chancellor is alive. Why not he continue
for a month or so in an emergency ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : In such cases, that is the
normal practice.

The question is :

89. "That at page 12, line 31, for
the word ‘'ineligible' the word ‘eligible’
be substituted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is :

90. 'That at page 12, at the end of
line 32, after the word 'office' the words
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"tor another term of five years' be
inserted."

The motion was negatived.

SHRIMATI SHARDA BHARGAVA : 1
beg leave to withdraw my amendment No.
91.

* Amendment No. 91 was, by leave, with-
drawn.

THE VICE-CHAIRMAN : (SHRI M. P.
BHARGAVA) : The question is :

92.'That at page 13, for lines 4-5, the
following be substituted, namely :—

'(5) The emoluments and terms and
conditions of service of the Vice-
Chancellor shall be as follows:—

(i) There shall be paid to the Vice-
Chancellor a salary of two thousand
five hundred rupees per mensem and
he shall be entitled, without payment
of rent, to use a furnished residence
throughout his term of office and no
charge shall fall on the Vice-
Chancellor personally in respect of the
maintenance of such residence.

(i) The Vice-Chancellor shall not
be entitled to the benefits of the
University Provident Fund or to any
other allowance :

Provided that where any employee
of the University is appointed as Vice-
Chancellor, he shall be allowed to
continue to contribute to the Provident
Fund and the contribution of the
University shall be limited to what he
had been contributing immediately
before his appointment as Vice-
Chancellor.

(iii) The Vice-Chancellor shall be
entitled to travelling allowances at
such rates as may be fixed by the
Executive Council.

*For text of amendments vide cols. 3909
and .1911 supra.
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(v) The Vice-Chancellor shall also
be entitled, on medical grounds or
otherwise than on medical grounds, to
leave without pay for a period not
exceeding three months during the
term of his office :

Provided that such leave may be
converted into leave on full pay to the
extent to which he will be entitled to
leave under clause (iv).

(5A) Notwithstanding anything con-
tained in Clause (5), the Executive
Council may, with the previous approval
of the Visitor, vary the emoluments and
all or any of the conditions of service of
the Vice-Chancellor at tho time of bis
appointment.' "

The motion was adopted.
Amendment No. 93 was barred.
SHRIMATI SHARDA BHARGAVA : I

beg leave to withdraw my amendmeot No. 95.

* Amendment No. 95 was, by leave, with-
drawn.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The Question is:

"That Statute 3, as amended, stand
part of the Bill."
The motion was adopted.

Statute 3, as amended, was added to the
Bill.

Statutes 4 to 6 were added to the Bill.

Stum;,. No.7—Deem of School of Studies
PROF. M. B. LAL : Sir,  move :

100. "That at page 15, for lines 1 to 3,
the following be substituted, namely :

'7. (1) Every Head of a Department
who is a Professor shall, by rotation
according to seniority, act as the Dean of
School of Studies :

Provided that if in any School of
Studies there is no Professor, the senior-
most Reader shall act as the Dean."
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101. "That at page 15, line 2, for the
word 'Vice-Chancellor' the words 'Exe-
cutive Council' be substituted."

I These amendments also stood in the names
of Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)

The questions were proposed.

PROF. M. B. LAL: Sir, the clause
says—

7(1) Every Dean of a School of Studies
shall be appointed by the Vice-Chancellor
for a period of three years and he shall be
eligible for reappointment :'

Now, I beg to submit that the Deans of 1-
aculties for which we have substituted Deans
of Schools of Studies' are never appointed;
they are elected by the fraternity concerned or
they occupy the post by rotation. And in n»
case, are they appointed by the Vice-
Chancellor. It is unprecedented in the entire
world to allow the Vice-Chancellor to have
the right to appoint Deans. This would
establish his autocracy in the University, and
it may create a lot of difficulties in the
University because one Vice-Chancellor may
choose one and the other Vice-Chancellor
may choose the other one and those whose
names are not taken into consideration will
begin to feel hurt. I do feel that, as is pointed
out in my amendment No 100. 'Every Head
of a Department who is a Professor shall, by
rotation according to seniority, act as the
Dean of School of Studies :

Provided that if in any School of Studies
there is no Professor, the senior-most Reader
shall act as the Dean.'

This is the general rule in the case of m all
Faculties that are being organised under , the
new Acts that are being passed since 1951 and
I feel that this thing should be done. There
are overlapping Heads of Departments in
different Schools of Studies. I think that
should not create difficulty. In a
subsequent statute or ordinance we will deal
with the qnestion of seniority; i we can deal
with that question also. But I in case the
Education Minister is adamant that there
should be no seniority and there

1965] university Bill, 1964 3920

must be appointment, then I feel that like other
officers of the University, the Dean should be
appointed by the Executive Council and not
by the Vice-Chancellor.

SHRI P. N. SAPRU : Just two minutes. 1
am in agreement with the point of view of my
friend, Prof. Mukut Behari Lai. In order that
you might have academic freedom in the
University, it is necessary that the Dean should
be an independent person. He should not be
appointed by the Vice-Chancellor. It has not
been the practice to appoint any Deans by the
Vice-Chancellor. However, if it is considered
desirable that there should be no election, the
Dean-ship should go by rotation among the
Professors. Therefore, 1 do earnestly hope that
my respectable friend, Mr. Chagla, who is as
jealous of University autonomy as any one of
us here, will see his way to accept this
amendment of Prof. Mukut Behari Lai.

DR. TARA CHAND : It appears to me that
there is some misunderstanding. School of
Studies is not a faculty, I understand. Does this
School of Studies consists of more than one
department ? The faculty has a number of
departments to deal with connected and allied
subjects. But the School of Studies has one
department or at the most two departments.
Their constitution is different from the
constitution of the faculty.

PROF. M. B. LAL: A
departments.

number of

DR. TARA CHAND : I am not quite clear
what the School of Studies is likely to be, and
before 1 vote I want to be clear what we are
supposed to vote upon. Deans of Faculties are
persons who deal with a number of
departments. A Faculty consists of about six or
seven or eight subjects. But the Schools of
Studies are not Faculties. I do not quite clearly
understand what a School of Studies is likely
to be. For instance, will the School of Studies
of Economics include, beside branches of
Economics, political philosophy or political
science or some such allied subject or
commerce ?

PROF. M. B. LAL : They will.

DR. TARA CHAND : Arc there groups in

School of Studies like groups under
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[Dr. Tara Chand.]

the Facilities of Arts, Science and Commerce
and so forth? If they are not groups
and only branches of particular sub- j jects and
groups in a School, then the ! matter is
quite ditferent.

SHRI M. C. CHAGLA : My hon. friend
perhaps was not attentive or he was not here.
What the Schools of Studies would be is
given in Statute 18 on page 25 of the Bill. A
School of Studies will contain several
departments and each department will have a
Head.

Now I am surprised at my friend, Mr. Sapru,
saying that I am interfering with the autonomy
of the University by giving power to the Vice-
Chancellor to appoint a Dean. It is a most
extraordinary suggestion. The Visitor is not
appointing a Oean. The Minister of Education
has not appointed the Dean. If the Vice-Chan-
cellor, who is Head of the University, appoints
the Dean, how do you sacrifice the autonomy
of the University ? And I tell you why. If you
appoint a good Vice-Chancellor, which you
should, if you trust him, it is much better that
for his Departments he selects the best men
instead of leaving it to the Executive Council
which becomes a matter of election. I think if
you have the right Vice-Chancellor, you will
get really a first class man to be the Dean. I do
not understand how the auto- j nomy of the
University is being sacrificed, j

PROF. M. B. LAL: There will be aj
number of Deans, all appointed by the
Vice-Chancellor.

SHRI M. C. CHAGLA : What does it
matter?

PROF. M. B. LAL: Why do you not say
that Professors will also be appointed by the
Vice-Chancellor ? Have a selection
committee and take good men on it. j
Good men will appoint good Professors.

SHRI M. C. CHAGLA : A Professor is
appointed according to his qualifications.
There is the Selection Committee. A Dean
should require, apart from qualifications,
leadership, vision, outlook and personality.
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PROF. M. B. LAL . And all that cannot be

considered by the Executive Council ? Can it

be considered only by the Vice-Chancellor ?

SHRI M. C. CHAGLA: It may lead to
election, to groups and factions and parties. I
think it is not desirable. I am sorry I cannot
accept it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Are you pressing ?

PROP. M. B.LAL: Sure, [ am.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

100. "That at page 15, for lines 1 to
3, the following be substituted, namely :

'7. (1) Every Head of a Department
who is a Professor shall, by rotation
according to seniority, act as the Dean of
School of Studies:

Provided that if in any School of
Studies there is no Professor, the
seniormost Reader shall act as the Dean."

The motion was negavited.

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA : The question is :

101. "That at page 15, line 2, for (be

word 'Vice-Chancellor' the words 'Exe
cutive Council' be substituted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI MP.

BHARGAVA : The question is :

"That Statute 7 stand part of the Bill."

The motion was adopted.

Statute 7 was added to the Bill.
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Statute 8—Registrar.
SHRIMATI TARA RAMCHANDRA

SATHE : Sir, I move :

102. 'That at page 15, for lines 16 to 22,
the following be substituted, namely :

'8. (1) The Registrar shall be an officer
from the Indian Educational Service and
till such a service is constituted, he shall
be a class I officer from the Ministry of
Education, Government of India, and
shall not hold office for more than three
years.

(2) The Registrar shall be a whole-
time salaried officer of the University.'"

SHRI D. THENGARI :

105. That at page 16, lines 11-12,
after the words 'withholding of incre
ment' the words 'subject to the sub
sequent approval of the Vice-Chancellor"
be inserted."

Sir, I move :

106. "That at page 16, line 16, for the

word 'Vice-Chancellor' the words 'Exe-
cutive Council' be substituted."
107. "That at page 16,

lines 17-18, for the words 'the
penalty of the withholding of increment'
the words 'any penalty' be substituted."

108. "That at page 16, line 25, for the
words 'the penalty of dismissal' the words
'any penalty' be substituted."

The questions were proposed.

SHRIMATI TARA RAMCHANDRA
SATHE: Sir, the Registrar should be a
permanent servant. I feel that the Ministry of
Education should be in touch with the working
of the University and so the \finister of
Education should send a class I officer from
the Ministry to be appointed as a Registrar
until the Indian Educational Service is created
by the Ministry. Till such time they should
send their officer to act as the Registrar. That
will serve as i a link between the Ministry of
Education ! and the University.

SHRI D. THENGARI: Sir, what I sug- 1 gest
is that the power of the Registrar to j take

disciplinary ~action against the
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employees belonging to the ministerial staff
and to suspend them pending enquiry, to
administer warnings to them, or to impose on
them the penalty of censure or the with-
holding of increment should be subsequent to
the approval of the Vice-Chancellor. This is
just to see that personal whims and caprices do
not play their own part.

Again, there should be right of appeal not
only to the Vice-Chancellor but, may be,
through the Vice-Chancellor to the Executive
Council. And, again, it should not be confined
to the right of appeal in cases of with-holding
of increments, but whatever be the penalty, in
every case he should have a right of appeal to
the Executive Council.

Again, the proviso says :

'Provided that an appeal shall lie to the
Executive Council against the order of the
Vice-Chancellor imposing the penalty of
dismissal.'

Here 1 have suggested that only in case of the
penalty of dismissal, but in every case of any
penalty, he should have a right to appeal to the
Executive Council. Now as a matter of general
policy, Sii, the employees of the University
will not be granted protection under any of the
labour laws, the Indipn Trade Union Act or the
Industrial Disputes Act. I will not quarrel with
the verdict of the judicial authorities that a
University is not an industry inasmuch as it is
not a profit-making concern. It cannot be
denied that, after all,- the employer-employee
relationship does persist between the
authorities and the employees of the
University, and since we are not going to
extend protection of the labour laws to the
University employees, it is but proper that
adequate provision should be made for
protecting them aeainst the caprices or whims
of any individual authority. I do not doubt that
the Vice-Chancellor, to be appointed, would be
probably the best possible one. But at the same
time we cannot prefer, even in educational
institutions, benevolent desnot"m to
democracy, particularly so far as the rights of
employees are concerned. So rvrovision should
be made for adequate protection to employees.
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SHRI M. C. CHAGLA : Sir, with regard to
Shrimati Sathe's amendment, I do not see the
reason why she wants the Education Ministry
to send somebody as the Registrar. The
statute provides for the selection of the
Registrar through a selection committee, and
she will find at page 30 that the Registrar and
the Finance Officer are to be selected by
three members of the Executive Council
nominated by it. But if you want to believe in
the autonomy of the University, the less the
Government has got to do with it, the better.

SHRIMATI TARA RAMCHANDRA
SATHE : He will be a permanent servant. If
a person is to be sent for three years

SHRI M. C. CHAGLA: He will be a
permanent officer

AN HON. MEMBER :
temporary officer.

She wants a

SHRIMATI TARA RAMCHANDRA
SATHE : The Education Ministry should
send him only for three years.

SHRI M. C. CHAGLA : I am afraid that
is not a very salutory provision because
continuity of service is essential in the case
of Registrar. He knows administration and
he should be a permanent official unlike the
Vice-Chancellor. He is really a link
between the outgoing and the new Vice-
Chancellor. If the Registrar continues, he
can help him to understand what the
administration is. I think it would not be a
good thing for a Registrar to go on being
changed like the Vice-Chancellor. With
regard to Mr. Thengari's amendment the
provision says :

'Provided that no such penalty shall be
imposed unless the person concerned has
been given a reasonable opportunity of
showing cause against the action proposed
to be taken in regard to him.

(b) An appeal shall lie to the Vice-
Chancellor against any order of the
Registrar imposing the penalty of the
with-holding of increment.’

Apart from that the only penalty that the
Registrar can impose is censure. To provide
for an appeal against censure seems

[RAJYA SABHA]
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to be going a little too far. After all the
Registrar is a responsible person. If he
censures an employee and with-holds his
increment, which is a substantive punishment,
an appeal should lie and we have provided for
that. Then it says :

'(c) In a case where the inquiry discloses
that a punishment beyond the powers of the
Registrar is called for, the Registrar shall,
upon conclusion of the inquiry, makes a
report to the Vice-Chancellor along with his
recommendations, for such action as the
Vice-Chancellor deems fit :'

This is a case where the Registrar cannot
impose a particular penalty and reports to the
Vice-Chancellor. Then it says :

'Provided that an apeal shall lie to the
Executive Council against the order of the
Vice-Chancellor imposing the penalty of
dismissal.'

Short of that you must leave it to the Vice-
Chancellor. Short of dismissal would be
withholding increments or censure or
something like that but when the Vice-
Chancellor dismisses an employee we have
given the right of appeal. So I am sorry. |
cannot accept this amendment.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I will now put the
amendments to the House.

SHRIMATI TARA RAMCHANDRA
SATHE : I beg to withdraw my Amendment
No. 102.

* Amendment No.
withdrawn.

102 was, by leave,

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA): The question is :

105. "That at page 16, lines 11-12, after
the words 'with-holding of increment' the
words 'subject to the subsequent approval
of the Vice-Chancellor' be inserted."

The motion was negatived.

*For text of amendment, vide col. 3923
supra.
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THE VICE-CHAIRMAN (SHRIM. P.
BHARGAVA) : The question is :

106. "That at page 16, line 16, for
the word 'Vice-Chancellor' the words
'Executive Council' be substituted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

107. 'That at page 16, lines 17-18, for
words 'the penalty of the withholding of
increment' the words ‘'any penalty' be
substituted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRIM. P.
BHARGAVA) : The question is :

108. "That a page 16, line 25, for the
words 'the penalty of dismissal' the words
'any penalty' be substituted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

"That Statute 8 stand part of the Bill."
The motion was adopted.
Statute 8 was added to the Bill.
Statute 9—Finance Officer
Dr. TARA CHAND : Sir,  move :

110. "That at page 17, line 19, after the
word 'land' the word 'furniture' be inserted.

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

"That Statute 9, as amended, stand part
of the Bill."

The motion was adopted.

Statute 9, as amended, was added to the
Bill.

Statute 10 was added to the Bill.
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Statute \\—The Court

SHRIMATI SHARDA BHARGAVA:
Mine is consequential. I do not move my
amendment No. 112.

SHRI D. THENGARI : I am not moving
No. 113.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Amendment No. 114 is
barred.

SHRIMATI TARA RAMCHANDRA
SATHE : Sir,  move :

115. "That at page 18, after line 34, the
following be inserted, namely :
'(vii @) The Chief Commissioner of
Delhi;""

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : No. 116 is barred.

SHRIMATI SHARDA BHARGAVA : Sir,
I move:
117. "That at page 19, for lines 19 to 21,
the following be substituted, namely:
'(xxiii) AH the Principals
Colleges;' "

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : No. 118 is barred.

of the

SHRI D. THENGARI : I do not move Nos.
119 and 121.

PROF. M. B. LAL :
amendment No. 120.

I do not move

SHRI M. C. CHAGLA : Sir, I move:

122. "That at page 20. line 16, after the
word 'University* the words 'or of a
recognised institution' be inserted."

PROF. M. B. LAL : I do not move Nos.
123 and 124.

SHRI M. C. CHAGLA : Sir, I move :

125. "That at page 20, line 17, for the
words, brackets and figures 'items (xxviii)
to (xxxii), the words, brackets and figures
'items (xxvii) to (xxxii)' be
substituted."

PROF. M. B. LAL : I am not moving
amendments Nos. 189 to 191.

The questions were proposed.
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SHRIMATI TARA RAMCHANDRA ;
SATHE: In replying to my amendment * No.
59 the Minister said that the Chief j
Commissioner can be included in the Court
because I feel that the Chief Commissioner !
of Delhi should be included in the Court i as
a member because this University will | bo
situated in Delhi and so there is neces- I sity
to include him as an ex-officio ] member.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : But the Chief Commis-
sioner of Delhi will very soon cease to be j a
Chief Commissioner.

SHRIMATI TARA RAMCHANDRA j
SATHE : Then any other officer of the i
same or equivalent status representing that
territory shall be a member of the Court.

SHRIMATI SHARDA BHARGAVA:
Statute 11 (xxiii) says:

'Not more than five Principals of
Colleges, by rotation according to seniority
of whom at least one shall bej
Principal of Women's Colleges;'

This provision was made when seventeen
colleges were to be taken in the University. At
that stage I could have agreed that five should
have been all right because if all the seventeen
were to be taken, it would have been an
unwieldy one but now you will have not so
many colleges and we should save all the
Principals of the colleges in the Court because
we are now having even the Heads of the
many institutions like the Director of the
LLT., the Agricultural Research Institute, etc.
Why not include all the Principals of the
colleges also in the Court ? That is why I have
moved my amendtpent and I think he will
agree with me

SHRI I. K. GUJRAL : I would like to
repeat what 1 said when the Bill was dis
cussed before. May I request the Minister
to correct this, which I think is a sort of a
grammatical mistake if I may use it in the
vital sense of the term ? Even in the case
of the Delhi University—I refer to page 19
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : For President, N.D.M.C. you
want a representative of the N.D.M.C. Is that
so ?

SHRI I. K. GUIJRAL : In the case of the
Delhi University, it is 'Representative of New
Delhi Municipal Committee,' not the President.
The President here is an officer of Deputy
Secretary's rank and it will not be wise for him
to be the representative of New Delhi.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Will you not try for an elected
President for N.D.M.C. ?

SHRI I. K. GUJRAL : That will be good
if it comes.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Now he is a nominated
Deputy Secretary to the Government of India.

SHRI M. C. CHAGLA : What does he
want ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : He wants 'representative of
the N.D.M.C. Representative may mean
President or any other member.

SHRI I. K. GUJRAL : It is a mistake. In the
case of the Delhi University also it is 'a
representative'.

SHRI M. C. CHAGLA : How will you have
the representation ? Will it be by election or
nomination ?

SHRI I. K. GUJRAL : They will elect
themselves. What is done in the case of Delhi
University is that the N.D.M.C. from among
themselves elect one representative to the
Delhi University.

SHRI M. C. CHAGLA : You want it to be
'one representative elected by the N.D.M.C. ?'

THE VTCR-CHATRMAN (SHRI M. P.
BHARGAVA 1 : You can say 'Nominee of the
N.D.M.C and you can provide in the Rules as
to how he will be elected.
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SHRI M. C. CHAGLA : That means you
can provide by the Ordinance.

SHRIMATI TARA RAMCHANDRA
SATHE : Amendment No. 59 will do for this,
namely, any other officer of the same or
equivalent status. We can take it up ! that
way.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : That is different.

SHRIMATI TARA RAMCHANDRA
SATHE : No other person of the Union
Territery of Delhi.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Now he wants the New
Delhi Municipal Committee t0 be repre-
sented.

SHRII. K. GUJRAL : Sir, as regards I
representation of the New Delhi Municipal
Committee, in the case of the Delhi University
Act it is shown like this :

'One member to be elected by the New
Delhi Municipal Committee, New Delhi,
from among its own members in such
manner as the Chairman may direct.'

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : That should be all right.

SHRI M. C. CHAGLA : Then we will have
that. I am sorry I cannot accept Shrimati Tara
Ramchandra Sathe's amendment, because we
hav, got the Director j of Education, Delhi, on
the Court, and I do 1 not see why the Chief
Commissioner should be there.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Then you can put in an official
amendment to replace item (xviii) in Statute
11 in respect of representation I to the New
Delhi Municipal Committee.

SHRI M. C. CHAGLA :
move :

Sir, I beg to

"That in Statute 11(1), in item
(xviii), for the words President, New
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Delhi Municipal Committee', the words 'One
member to be elected by the New Delhi
Municipal Committee, New Delhi, from
among its own members in such manner as
the Chairman may direct;'*'

I suppose he is called the Chairman of the
New Delhi Municipal Committee.

SHRI I. K. GUJRAL : He is called the
President.

SHRI M. C. CHAGLA : Then it should be
'as the President may direct.'

SHRI M. M. DHARIA (Maharashtra) : The

amendment may be simply this :

'One member of the New Delhi Municipal
Committee to be elected by the. Committee.'

Let them have their own manner of election.
Why should we say, 'as the Chairman may
direct'

SHRI M. C. CHAGLA: Yes, 'One member
to be elected by the New Delhi Municipal
Committee, New Delhi, from imong its own
members;' 'from among its

awn members' should be there.

SHRI I. K. GUJRAL : The Minister has o
reply to one more point, and it is . . .

w

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You should have made all our
points

SHRI I. K. GUJIRAL : He was only Sealing
with this point. He has not replied o another
point I raised earlier.

SHRI M. C. CHAGLA : Sir, I beg to
nove-

I25A. "That at page 19, for line 10, the
following be substituted, namely :—

'(xviii) One member to be elected by the
New Delhi Municipal Committee. New
Delhi, from among its members;'"

The question was proposed.
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SHRI 1. K. GUJRAL : My second sub-
mission earlier was that in the entire scheme of
things the three Academies have been
completely ignored, the Sangeet Natak
Akademi, the Lalit Kala Akademi and the
Sahitya Akademi. Now these are the three
main Academies and the Academies are
playing a very vital role. I think they should be
represented on the Board.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : How can it be taken up at
this stage ?

SHRI M. C. CHAGLA : May I tell my hon.
friend that the Statutes can be amended
subsequently. These are statutes so that they
can be amended subsequently. If he puts it to
us, we will see about it. This can be amended
subsequently; there will be no difficulty about
it, but I cannot accept off-hand an amendment
just now. If he wants the Academies to be
represented, we will consider amendment of
the statutes.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) Are you pressing your
amendment ?

SHRIMATI TARA RAMCHANDRA
SATHE : No, Sir, I beg leave to withdraw my
amendment.

* Amendment .No. 115 was, by leave,
withdrawn.

SHRIMATI SHARDA BHARGAVA : A
reply has not been given to mv amendment
No. 117. My amendment was for the
substitution of 'All the Principals of the
Colleges.'

SHRI M. C. CHAGLA : I am sorry. I will
reply to that. Well, after all we do not want the
Court to become unwieldy. We do not know
how many colleges ultimately there may be. I
think 'five' fs as good a number as any other.

SHRIMATI SHARDA BHARGAVA
Because it is only a statute. >t can be amended
at any time subsequently but for the time
being you may have 'All the Principals of the
Colleges*.

*For text of amendment, vide col. 3928
supra.
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SHRI M. C. CHAGLA : lust now there is
not a single college. If you want to increase
the number, later on we can take it up.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) Are you pressing your
amendment, Mrs. Bhargava ?

SHRIMATI SHARDA BHARGAVA
No, Sir, I beg leave to withdraw my
amendment No. 117.

*Amendment No.
withdrawn.

117 was, by leave,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

122. "That at page 20, line 16, after the
word 'University' the words 'or of a
recognised institution' be inserted."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

125. "That at page 20, line 17, for the
words, brackets and figures items (xxviii) to
(xxxii)', the words, brackets and figures
'items (xxvii) to (xxxii)' be substituted."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

125A. "That at page 19, for line 10, the
following be substituted namely :—

'(xviii) One member to be elected by
the New Delhi Municipal Committee,
New Delhi, from among its members;'"

il

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

'That Statute 11, as amended, stand part
of the Bill."

The motion was adopted.
Statute 11, as amended, was added to the
Bill.

*For text of amendment, vide col. 3928
supra.
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Statute 12—Meetings of the  urt

DR. TARA CHAND:
move :

Sir, 1 ig to

126. "That at page 20, lin. J2-33, the
words 'unless some other ace has been
fixed by the Court' be deleted."

The question was proposed.

SHRI M. C. CHAGLA : I am accepting

DR. TARA CHAND :
move :

Sir, 1 begto

127. "That at page 20, lines 33-34. the
words 'a report of the proceedings of the
Executive Council and' be deleted."

128. "That at page 20, line 36, for the
words 'the receipts and expenditure pnd the
balance-sheet' the words 'the receipt? and
expenditure, the balance-sheet*  be
substituted."

129. "That at page 21, lines 9 to 12. the
words 'and shall be open to inspection by
members of the Court and the Academic
Council at the office of the University
during the year following such meetings at
such reasonable hours and under such
conditions as the Executive Council may
determine' be deleted."”

The questions were proposed.

[THE DEPUTY CHAIRMAN in the Chair]

SHRI M. C. CHAGLA: Madam, 1 accept
also his amendment Nos. 12S and 129.

THE DEPUTY CHAIRMAN : So three
have been accepted by the hon. Minister out
of four of your amendments. The question is :

126. "That at page 20. lines 32-33. the
words 'unless some other date has been

fixed by the Court' be deleted."

The motion was adopted.
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THE DEPUTY CHAIRMAN : Are you
pressing your amendment No. 127 ?

DR. TARA CHAND: No, Madam, 1
beg to withdraw my amendment No. 127.

* Amendment No. 127 was, by leave,
withdrawn.
THE DEPUTY CHAIRMAN The

question is :

128. "That at page 20, line 36, for the
words 'the receipts and expenditure and
the balance-sheet' the words 'the receipts
and expenditure, the balance-sheet' be
substituted."

The motion was adopted.

THE DEPUTY CHAIRMAN :
question is :

129. "That at page 21, lines 9 to 12,
the words 'and shall be open to inspec
tion by members of the Court and the
Academic Council at the office of the
University during the year following
such meetings at such reasonable hours
and under such conditions as the Execu
tive Council may determine' be deleted."

The

The motion was adopted.

THE DEPUTY CHAIRMAN : The
question is :

"That Statute 12, as amended, stand part
of the Bill."

The motion was adopted.

Statute 12, as amended, was added to the
Bill.

Statute Council

THE DEPUTY CHAIRMAN : There are
eight amendments.  Shrimati  Sharda
Bhargava's amendment No. 130 is a negative
amendment. The next one, amendment No.
131 is barred.

PROF. M. B. LAL : I am not moving my
amendments Nos. 132, 133 134 and 192.

SHRIMATI SHARDA BHARGAVA:
Madam, I beg to move :

135. "That at page 21, line 26, for the
words 'Such number' the words 'AH the
Heads of the recognised institutions and
such number' be substituted."

*For text of amendment, vide col. 3935
supra.

13—Executive
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DR. TARA CHAND : Madam, 1 beg to
move :

136. "That at page 21, line 30, for the
word 'two' the word 'three' be substituted."

The questions were proposed.

SHRIMATI SHARDA BHARGAVA : I
have moved my amendment No. 135 and
suggested the strength of the Executive
Council, because we should not make the
Executive Council unwieldy. In item (vii) of
Statute 13 it is said, 'such number of other
persons' etc. Now, 'such number' may mean
any number. I think we should have
mentioned some number. Some number
should have been indicated there, but as it is,
it reads—

'(vii)) Such number of other persons
representing institutions recognised by, or
associated with, the University, as may be
determined by the Visitor, from time to
time.'

For the Executive Council we should
decide the number here in item (vii). We
should decide it as four members or five
members or two members. It cannot be any
number of institutions. So I think we should
decide the number here. Either; we
should say, 'All the Heads of the!
recognised institutions' or, if youdo notj
want to say that, then the representatives i of
the institutions should be a fixed num- j ber,
should be a limited number, so that j we may
not allow the Executive Council to become
unwieldy. This is my amendment.

DR. TARA CHAND : I do not want to say
much. All the other members of the
Executive Council excepting the permanent
members will have a term of three years, and
I think it is rather odd that only the Deans
should be selected to have only two-year
terms. So the terms of all the members should
be three years.

SHRI M. C. CHAGLA : As regards Mrs.
Bhargava's amendment I think she wants the
number to be limited. But the result of
accepting her amendment will be just the
contrary. She wants 'AH the Heads of the
recognised institutions'. It may be 10, 15, 20.
and she says that all of them must become
members of the Executive Council.
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SHRIMATI SHARDA BHARGAVA : 1 do
not know whether it is impossible to
accommodate all of them. You are right when
you say that the Executive Council would
become unwieldy by such inclusion. My idea
was only this that the number should be a
limited one, whatever it was, and it should be
shown here. As you think it proper it can be
redrafted, of course, later.

SHRI M. C. CHAGLA : But you can
trust die Visitor to appoint the right type of
persons and the proper number of parsons, and
in dealing with the main statutes I cannot
accept 'All the Heads of the recognised
institutions' as suggested by Mrs. Bhargava.

Now as regards Dr. Tara Chand's
amendment, the reason why I am not accepting
it is that, if you have a period of two years,
every Dean will have an opportunity to serve
on the Executive Council, More Deans will
have an opportunity to serve on the Executive
Council. That is why we have preferred the
shorter period of two years.

THE DEPUTY CHAIRMAN : Are you
pressing your amendment, Mrs. Bhargava ?

SHRIMATI SHARDA BHARGAVA : No.
Madam, I beg to withdraw my
iimendment.

* Amendment
withdrawn.

No. 135 was, by leave,

THE DEPUTY CHAIRMAN:
question is :

The

136. "That at page 21, line 30, for the
word 'two' the word 'three' be substituted."
The motion was negatived.

The DEPUTY CHAIRMAN: The question
is:

"That Statute 13 stand part of the Bill."

The motion was adopted.

Statute 13 was added to the Bill

*For text of amendment, vide col. 3937
supra.
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Statute 14—Powers of the Executive
Council

SHRI D. THENGARI : Madam, I beg to
move:

137. "That at page 23, lines 3 to 6 be
deleted."

PROF. M. B. LAL : I beg to move :

193. "That at page 23, after line 13, the
following be inserted, namely : —

'(xiiiA) to maintain desciplinc among
the students of the University;'."

{The amendment also stood in the names of
Shri R. S. KhanJekar and Shri Mulkn Govinda
Reddy.)

The questions were proposed.

SHRI D. THENGARI : Madam, I have
moved my amendment seeking the deletion of
the following proviso :

'Provided that, in matters of discipline
and punishment, where the final power has
been vested in the Vice-Chancellor or any
other officer of the University, no appeal
shall lie to the Executive Council;'

I feel that while it is necessary for the Vice-
Chancellor or some other officer of the
University to have the authority to punish and
to maintain discipline, nevertheless, the right
of appeal should not be denied. Otherwise a
sort of autocracy-would be created.
Unrestrained power or unlimited power should
not be vested in any authority even in the
Vice-Chancellor. If that is done, then that
would give rise to what T said earlier, a
benevolent despotism and I say this despotism
must not be created.

SHRIP. N. SAPRU : Madam,
THE DEPUTY CHAIRMAN : Prof. Lai.

PROF. M. B. LAL : I endorse the remarks
made by the mover of the other amendment
and along with that I wish to say that the
maintenance of discipline among the students
of the University should to a function of the
Executive Council.
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I feel that the Vice-Chancellor as the Chairman
of the Executive Council and as the Chief
Executive Officer with emergency powers, will
be able to exercise the necessary powers of
discipline even when the maintenance of
discipline among the students of the University
is vested in the Executive Council. I feel that
no single person is competent to deal with
discipline in a university. The Education
Minister talked of the right type of Vice-
Chancellor, and we have seen what right type
of Vice-Chancellors were appointed as far as
Central Universities were concerned. If the
feon. Education Minister will have an enquiry
into the working of the Vice-Chancellorship of
Justice Bhagwati in the Banaras University, he
will have a very great revelation and he will
find that even a retired Judge of the Supreme
Court is not competent to exercise the
autocratic powers that the Education Minister
wishes to invest in the Vice-Chancellor. I hope
that the Education Minister will agree since he
is perhaps in the matter of discipline a bit more
considerate now than he was in the case of the
Banaras University. He has laid down that the
ordinances with regard to discipline will be
passed by the Executive Council after
consultations with the Academic Council. But
I do not know why the Banaras University
alone was thought fit to be punished and there
the old statutes were so revised that it would
not be possible for the Academic Council in
the Banaras University to be consulted on
matters of discipline. I am glad that in this Bill
the Education Minister is good enough to say
that any ordinance that will be passed by the
Executive Council, concerning discipline, will
be passed after consulting the Academic
Council. But I feel it will be a good thing if
this power to maintain discipline among the
students of the University is vested collectively
in the Executive Council. As I said before,
without the cooperation of some professors
without the co-operation of the Fxecutive
Council, no Vice-Chancellor can ever deal
with a critical situation in a university.

THE DEPUTY CHAIRMAN: Mr. Sapru,
you wanted to say something 7

SHRI P. N. SAPRU : Madam Deputy
Chairman. I think that disciplinary power'
should reside in a single individual. This is a
University and it is not an office organisation,
and that is a distinction which
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[Shri P. N. Sapru.J we must bear in mind. 1
will remind Mr. Chagla of a case which is
reported in 1951 in the law reports, where
Lord Goddard had 10 deal with a writ petition
on behalf of certain communist teachers who
had been dismissed by the university without
giving them any opportunity of being heard.
Lord Goddard took the view that a writ was ,i
disci ctionary matter and it would not be right
for the court to interfere in a matter of this
character, because discipline of a university
was something worth while preserving. This is
my point of view and [ think the Vice-
Chancellor will have consultations with the
Proctor, the Dean of the Students' Welfare and
the Academic Council. I think it is not
necessary for us to lay down in so many words
that the Executive Council where there may be
parties, should be responsible for this.

SHRI M. C. CHAGLA : Madam, you will
find on page 32. Statute 32 where the
disciplinary power is vested in the Vice-
Chancellor, of rusticating a student or dis-
missing him. Is it suggested that fn matters
like this there should be an appeal to the
Executive Council ? In that case there will
be no discipline left in the University. If the
Vice-Chancellor in the exercise of his
power rusticates a student and if we do not
have this proviso and we allow appeal to the
Executive Council, then in that case what
will happen is that the Executive Council
will sit in judgment. And you know what is
happening in universities now. So, you have
to vest the power in the Vice-Chancellor.
You have to trust him. [ do not like anybody
to be autocratic. But no university can
function, as things are today, unless you
vest the Vice-Chancellor with this power
and expect him to use it properly and in the
right spirit. If you allow appeal to the
Executive Council on his decision, then
every student who is punished by the Vice-
Chancellor will go on appeal and it will, 1
think, lead to complete disorganisation of
the University and a complete undermining
of discipline if you this proviso.

THE DEPUTY CHAIRMAN: The
question is :

137. "That at page 23, lines 3 to 6 be
deleted."

The motion was negative.

THE DEPUTY CHAIRMAN: The question
is:

193. "That at page 23, after line 13, the
following be inserted, namely :—

'(xiiiA) to maintain discipline among
the students of the University;'."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is :

"That Statute 14 stand part of the Bill."
The motion was adopted.
Statute 14 was added to the Birr.
Statute 15—Academic Council

SHRI M. C. CHAGLA: Madam, I move :

143. "That at page 24, line 1, for the
word Two' the words 'Not more than five'
be substituted."

DR. TARA CHAND : Madam, I move :

145. 'That at page 24, line 9 for the word
'two' the word 'three' be substituted."

The questions were proposed.

DR. TARA CHAND : Not much to be said.
What I have said in regard to the other
amendment holds good in this case also.

SHRT M. C. CHAGLA : He has not got
much to say and I too have not got much to
reply then.

THE DEPUTY CHAIRMAN: The
question is :

143. "That at page 24, line 1, for the
word 'Two' the words 'Not more than five'
be substituted."

The morion was adopted.
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THE DEPUTY

question is :

CHAIRMAN :  The

145. "That at page 24, line 9, for the
word 'two' the word 'three' be substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is :

The

"That Statute 15, as amended, stand part
of the Bill."

The motion was adopted.

Statute 15, as amended, was added to the
Bill.

Statute 16—Powers and duties of the
Academic Council

PROF. M. B. LAL : Madam, I move :

149. "That at page 25, for lines 12 to
14, the following be  substituted,
namely :—

'(xv) to make recommendations for the
conferment of honorary degrees and to
confer or grant degrees, academic
distinctions, honours, diplomas, licenses,
titles and marks of honour."

I also move :

150. "That at page 25, line 22, for the
words 'to constitute a Council of Stu
dents' Affairs' the words 'to promote the
health and welfare of students and to
constitute a Council of Students' Affairs'
be substituted.

(The amendments also stood in the names
of Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)

The questions were proposed.

SHRI M. C. CHAGLA : I am accepting
both the amendments.
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THE DEPUTY CHAIRMAN:

question is :

The

149. "That at page 25, for lines 12 to
14, the following be substituted,
namely :—

'(xv) to make recommendations for the
conferment of honorary degrees and to
confer or grant degrees, academic
distinctions, honours, diplomas, licenses,
titles and marks of honour."

The motion was adopted.

THE DEPUTY CHAIRMAN:
question is :

The

150. "That at page 25, line 22, for
the words 'to constitute a Council «f
Students' Affairs' the words to promote
the health and welfare of students and
to constitute a Council of Students*
Affairs' be substituted."

The motion was adopted.

THE DEPUTY CHAIRMAN: The question
is:

"That Statute 16, as amended, stand part
of the Bill."

The motion was adopted.

Statute 16, as amended, was added to the
Bill.

Statute 17—The Academic Advisory
Committee

PROF. M. B. LAL : Madam. I move :

151. "That at page 25, line 26, after the
words The members' the words ‘'and
Chairman' be inserted."

152. 'That at page 25, lines 29 and 30 be
deleted."

(The amendments also stood in the names
of Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.")

The questions were proposed.

PROF. M. B. LAL : I will not discuss this

amendment. The Education Minister
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[Pref. M. B. Lai.]

says that an Academic Advisory Committee
would be appointed and that the Chairman
would be elected by the members. I do not
think that a committee of seven members
should be asked to choose its own Chairman
and then say that the Vice-Chairman shall not
be the Chairman. The best thing would be for
the person who appoints this Committee to
nominate the Chairman also.

SHRI M. C. CHAGLA: 1 accept
amendment 151. You withdraw 152 and I will
accept 151.

PROF. M. B. LAL : There is no question of

withdrawing. It is consequential. If you accept
151, 152 must also be accepted.

SHRI M. C. CHAGLA : Yes, I accept both.

THE DEPUTY CHAIRMAN The

question is :
151. "That at page 25, line 26,, after

the words "The members' the words 'and
Chairman' be inserted."

The motion was adopted.

THE DEPUTY CHAIRMAN: The question
is;

152. "That at page 25, lines 29 and
30 be deleted."

The motion was adopted,

THE DEPUTY CHAIRMAN: The question
is:

"That Statute 17. as amended, stand part
of the Bill."

The motion was adopted.

Statute 17, as amended, was added to the
BUI.

Statute 18—Schools of Studies PROP.
M. B. LAL : Madam, I move :
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156. "That at page 26, at the end of line
34, after the word 'Ordinances' the

following be inserted, namely :—

'It shall also consider and make such
recommendations as it may deem fit in
regard to questions pertaining to its
sphere of work or any matter referred to
it by the Academic Council. It shall form
from time to time such und so many
Boards of Studies, in different branches
of knowledge, as may be prescribed by
the Ordinances.' "

{The amendment also stood in the names of
Shri Mulka Govindd Reddy and Shrimati
Shakuntala Paranjpye.)

I need not say much on this question also. The
statute, as it is, reads, 'Every Board shall have
such powers and shall perform such duties as
may be prescribed by the Ordinances'. I wish
to add :

'It shall also consider and make suck
recommendations as it may deem fit is
regard to questions pertaining to its sphere
of work or any matter referred to it by the
Academic Council. It shall form from time
to time such and BO many Boards of
Studies, in  different branches of
knowledge, as may be pre* cribed by the
Ordinances."

t

I may beg to submit that there is nothing
original in the amendment that I have moved.
I have simply copied it from the statutes of
the Banaras University.

The question was proposed.

SHRI M. C. CHAGLA : I am sorry.
Madam, I cannot accept. The phrase, 'The
Board shall have such powers and shall
perform such duties..." is wide enough tp
cover this. There is no use having this. The
Ordinance can deal with this.

PROF. M. B. LAL : Provision fa-Boards of
Studies must be made in the statute itself.
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THE DEPUTY CHAIRMAN: The
question is:

156. "That at page 26, at the end of line 34,
after the word 'Ordinances' the following be
inserted, namely :—

'It shall also consider and make such
recommendations as it may deem fit in
regard to questions pertaining to its sphere
of work or any matter referred to it by the
Academic Council. It shall form from time
to time such and so many Boards of

Studies, in  different branches of
knowledge, as may be prescribed by the
Ordinances.'"

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is :

"That Statute 18 stand part of the Bill."

The motion was adopted.
Statute 18 was added to the Bill.
Statute 19—Finance Committee.

DR. TARA CHAND : Madam, [ move :

157. "That at page 27, line 5, the words
*who are not employees of the University'
be deleted."

SHRIM. C. CHAGLA: Madam, I
move :

159. 'That at page 27, line 5, after the
word 'University' the words 'or ol any
recognised institution' be inserted."

The questions were proposed.

DR. TARA CHAND : I only wish tc point
out that by using the words "who an not
employees of the University' you are
restricting the choice of the Executiv<
Council. There may be, among the em
ployees of the University, for instance,
Professors of Commerce and Economics and
so on, persons who will be very useful
L22RS/65—8
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members of the Finance Committee. I will
leave it to the Executive Council to nomi-
nate any three persons either from the Uni-
versity or from without the University.

SHRI P. N. SAPRU : The Finance Com-
mittee, Madam, should be an independent
body and it should not consist of employees
of the University. They have a vested
interest and that is a consideration which
should weigh.

SHRI M. C. CHAGLA: My friend, Mr.
Sapru, has given the answer. I need not
repeat. [ adopt his argument.

THE DEPUTY CHAIRMAN: The
question is:

157. "That at page 27, line 5, the words
'who are not employees of the University' be
deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN :
I question is :

The

159. "That at page 27, line 5, after the word
'University' the words 'OT of any recognised
institution' be inserted."

The motion was adopted.

THE DEPUTY
question is:

CHAIRMAN:  The

"That Statute 19, as amended, stand part of
the Bill."

The motion was adopted.

Statute 19, as amended, was added to the
Bill.

Statute 20—Committees

THE DEPUTY CHAIRMAN: There is one
amendment, No. 160, but it is barred.

PROF. M. B. LAL : I wish to point out,
Madam, that the amendment as it stands is
barred because there are no Boards of Faculties
but I beg to submit that it can be put as Board

of Schools of
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[Prof. M. B. Lai.]

Studies if the Education Minister so thinks.
Under this statute all other bodies are
permitted to appoint Committees. Why
should the Board of Schools of Studies be
not permitted to appoint Committees ? I
moved another amendment wherein I pro-
posed that the Board of Schools of Studies
should be able to appoint Boards of Studies
but was rejected by the Education Minister
and if this is also rejected it will be the
funniest thing in the statute that the Board of
Schools of Studies will not have any power
to appoint any Committee including the
Board of Studies.

SHRI M. C. CHAGLA: 1 believe,
Madam, that it is the inherent right of any
body to appoint a Committee or a Sub-
Committee. No doubt this is specifically
provided in the case of the Court, the
Executive Council and the Academic
Council but it does not mean that bodies
other than these cannot appoint Committees.
That is the inherent right of any body, and
we do not want a provision by statute for
that.

PROF. M. B. LAL : Then why do you
mention these bodies here ?

SHRI M. C. CHAGLA; These are
important bodies.

PROF. M. B. LAL : As if the Board of
Schools of Studies is not an important body.

SHRI M. C. CHAGLA : Then w, must
specify every body that is functioning in the
University. As I said, how can anyone prevent
any body of the University from appointing
Committees of its own ? You, do not want a
statutory permission for that and I do not think
it is necessary.

THE DEPUTY CHAIRMAN : In any case
this amendment is barred and I shall put
statute 20 to vote.

The question is :
"That Statute 20 stand part of the Bill."
The motion was adopted.
Statute 20 was added to the Bill.
Statutes 2! and 22 were added to  the
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Statute 23—Disqualifications

SHRI D. THENGARI: Madam, I move :

161. 'That at page 28, lines 12-13, the
words 'and sentenced in respect thereof to
imprisonment for not less than six months'
be deleted."

Madam, statute 23 states that a person shall
be disqualified for being chosen as, and for
being, a member of any of the authorities of
the University if, among other things
enumerated there, he has been convincted by a
court of law of an offence involving moral
turpitude and sentenced in respect thereof to
imprisonment for not less than six months.
Now I do not know what is in the mind of the
hon. Minister of Education because if he feels
that no person is likely to be sentenced for less
than six 'months for moral turpitude then this
wording is superfluous and, therefore, should
not be there but if he feels that some persons
are likely to be sentenced for less than six
months, in that case this is an objectionable
wording because moral turpitude is moral
turpitude, the duration of the sentence
notwithstanding, and it is necessary in order to
maintain proper atmosphere in educational
institutions that the students should have
before them ideal examples of character of
teachers. Therefore, I feel that this qualifying
clause should be deleted.

The question was proposed.

SHRI P. N. SAPRU : I am on conscientious
grounds strongly opposed to the amendment
of Mr. Thengari. I do not believe in eternal
punishment. I think punishment purges ths
offence and even six months I would have
deleted but I am prepared to agree to the
proposal to have this six months' period put in
there.

SHRI M. C. CHAGLA : I fully agree with
Mr. Thengari that people should set ideal
examnle- of character for the students who
vvill be looking up to them but my difficulty
is this. The Jaw does not define wha' moral
turpitude is and therefore, we mu.'t have some
objective test. One person may say driving
recklessly is
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the communication to him of such order,
appeal to the Executive Council, instead of to
the Chancellor, who may pass such orders
thereon, as he thinks fit.

Now, it is a matter of principal. Our hon.
Education Minister is reluctant to put much
faith in the sense of responsibility ol our
Executive Councillors, becausj examples in
different universities might have discouraged
him. But we are saying tha we are going to
carve out some unique university and,
therefore, notwithstanding any dis.ouraging
examples of Vice-Chancellors of other
existing universities, he has been able to pin
down some faith in the qualify of the Vice-
Chancellor to come in the cas: of this
University. I do not know why he does not
share our hope that ju‘t like the new Vice-
Chancellor, of better quality, w m will also
have a better type of Executive Councillors.
Therefore, I wish that instead of the Vice-
Chancellor, the Executive Councillors should
be vested with this authority. Let us believe
that our Executive Councillors will have much
sense of responsibility and the entrusting of
authority to one individual should be
discouraged as far as possible.

SHRI M. C. CHAGLA :
amendment of Mr. Thengari.

I accept the

THE DEPUTY CHAIRMAN
question is :

The

165. "That at page 29, line 9, after
the word 'Reader' the word 'Lecturer' be
inserted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is :

166. "That at page 29, line 17, after
the word 'Reader' the words 'or Lecturer'
be inserted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: Now,
amendments Nos. 167, 168 and 169, which
have been accepted by the Minister are before
the House.

SHRI M. C. CHAGLA : Madam, there is a
consequential amendment in amendment No.
168, namely : "That at page 29,
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line 30, for the word 'Vice-Chancellor', the

words 'Academic Council' be substituted." So,
I move.

THE DEPUTY CHAIRMAN: The
question is :

167. 'That at page 29, for lines 22 to
24, the following be  substituted,
namely :—

'(7) The Academic Council may, by a
special resolution passed by at least two-
thirds majority of its members present
and voting withdraw recognition from a

an

teacher :'.
The motion was adopted.

THE DEPUTY CHAIRMAN: The
question is :

168. "That at page 29, line 25, for the
words 'Provided that the Vice-Chancellor
shall not make any such order' the words
'Provided that no such resolution shall
be passed' be substituted."

The motion was adopted.

THE DEPUTY CHAIRMAN :
question is :

The

169. "That at page 29,—

(1) in line 33, for the word 'Chancellor'
the words 'Executive Council' be
substituted; and

(ii) in line 34, for the word 'he* tho
word 'it' be substituted."

The motion -was adopted.

THE DEPUTY CHAIRMAN: Tho
question is :

'"That at page 29, line 30, for the word
'Vice-Chancellor', the words 'Academic
Council' be substituted."

The motion was adopted.

THE DEPUTY CHAIRMAN: The
question is :

"That Statute 26, as amended, stand part
of the Bill."

The motion was adopted.

Statute 26, as amended, was added to the
Bill.
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Statute 27—Selection Committees

THE DEPUTY CHAIRMAN : There are
three amendments, Nos. 170, 171 and 172.
The Minister has accepted them.

DR. TARA CHAND : Madam, I move :

170. "That at page 30, line 15, for the
words 'Academic Council' the words
'Executive Council, out of a panel of names
recommended by the Academic Council* be
substituted."

171. "That at page 30, line 23, for the
words 'Academic Council' the words
'Executive Council, out of a panel of names
recommended by the Academic Council' be
substituted."

172. "That at page 30, line 38, after the
word 'it' the words 'may remit the same to
the Selection Committee for reconsideration
and if the difference is not resolved, the
Executive Council" be inserted."

The questions were put and the motions
were adopted.

THE DEPUTY CHAIRMAN: The question
is:

'That Statute 27, as amended, stand part
of the Bill."

The motion was adopted.

Statute 27, as amended, was added to the
Bill.

Statute 28—Special mode of Appointment
PROF. M. B. LAL : Madam, I move :

173. "That at page 31, lines 5-6, the
words 'Reader or Lecturer' be deleted."

(The amendment also stood in the names of
Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)

I do feel that an exception can be made in
the case of Professor, but not in the case of
Reader or Lecturer, that is to say,
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a Professor may be appointed directly, but not
a Reader or a Lecturer. The statute
says -—

'Notwithstanding anything contained in
Statute 27, the Executive Council may
invite a person of high academic distinction
and professional attainment to accept a post
of Professor, Reader or Lecturer in the
University.

I wish the University may appoint a man of
high academic distinction for the post of
Professor by invitation, but so far as Readers
or Lecturers are concerned, there must be the
usual competition among the candidates.
Otherwise, there will be a lot of heart-burning
and a lot of difficulties also. Even in the case
of Professors there is a difficulty. But there is
a danger also that sometimes a very important
man may not apply for Professorship and may
not like to go through the Selection
Committee. I think so far as the appointment
of Reader and Lecturer is concerned, the usual
Selection Committee procedure must be
followed.

The question was proposed.

SHRI P. N. SAPRU : I agree with the point
of view presented in this matter by Prof. M. B.
Lall. So far as Professors are concerned, I
would not like them to be appointed by the
Selection Committee. I would not like persons
to apply for Professorship. A Professor must
be person who is so well known in the world
of scholarship that you do not need any
application from him. It is different, however,
with Lecturers and Readers. I think we can
make an exception in the case of Readers. In
the case of Lecturers I would not make an
exception. They must be appointed on the
recommendation of the Selection Committee.

PROF. M. B. LAL : There is another
amendment of mine, No. 174. It is wrongly
written as amendment to Statute 29. It is really
amendment to Statute 28. The proviso says :

'Provided that in the case of any teacher
appointed for the first time, the period of
the contract shall not exceed five years.'
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moral turpitude if he is sentenced to pay a fine
for that. That is why we ought to have some
objective test. For any serious offence a
person may be sentenced to six months or
more. It will be very risky to say just moral
turpitude and leave it at that. Is reckless
driving moral turpitude ? Is drinking moral
turpitude ? Therefore, to have an objective
test, we have put this six months here so that
the person is fairly safe. Otherwise, I agree in
principle with Mr. Thengari but my difficulty
is no law, that I know of, defines moral
turpitude and it may vary from person to
person.

SHRI D. THENGARI : Madam, I beg for
leave to withdraw my amendment.

*Amendment No. 161 was, by leave,
withdn

THE DEPUTY CHAIRMAN: The
question is :
"That Statute 23 stand  part of the

Bill."

The motion was adopted.

Statute 23 was added to the Bill.

Statute 24 was added to the Bill.
Statute 25—Withdrawal of Degrees, etc.

PROF. M. B. LAL : Madam, I move :

163. "That at page 28, lines 24-25. for
the words The Vice-Chancellor may on the
recommendation of the Academic Council,
by order in writing' the words The
Academic Council may. by a special
resolution passed by at least two-thirds
mnjority of its members present and
voting,' be substituted."

164. "That at page 28, line 28. for the
word- 'nrov.'ded that the Vice-Chancello
shall not make any such order' the
words 'Provided that no such resolution
shall be oassed' be substituted."

(The amendments aho s'ond in the name:;
»f cf,..; M,,ika Govinda Reddy and Shrimati
fhakuntala Paranjpye.)

*For tex' of amendment vide col. 3' supra.
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The questions were proposed.

SHRI M. C. CHAGLA : Madam, I am
accepting both the amendments. But in the
proviso as amended by amendment No. 164
there will remain a lacuna. The word 'Vice-
Chancellor' occurring at the end of the proviso
will have to be substituted by the words
'Academic Council'. So, I move :

"That at page 28, line 33, for the word
'Vice-Chancellor' the words 'Academic
Council' be substituted."

PROF. M. B. LAL: Yes, now the resolution
will be passed by the Academic Council and
the proviso as amended will start by saying,
'Provided that no such resolution shall be
passed . . .' So I think the substitution of the
word 'Vice-Chancellor' by the words
'Academic Council' is in conformity with the
amendments that are being accepted and I
have no objection to that. Whatever' evidence
the person may produce in support of his
objection will have to be considered by the
Academic Council because it will be the
Academic Council which will pass the re-

THE DEPUTY CHAIRMAN The

question is :

163. "That at page 28, lines 24-25,
for the words 'The Vice-Chancellor may,
on the recommendation of the Academic
Council, by order in writing' the words
'The Academic Council may, by a
special resolution passed by-at ieast two-
thirds majority of its members present
and voting' be substituted."

The motion was adopted.
THE DEPUTY CHAIRMAN:
question is :

164. 'That at page 28, line 28. for the
words  'Provided that the  Vice-
Chancellor shall not make any such
order' the words 'Provided that no such
resolution shall be passed be substi
tuted."

The

The motion war adopted.
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THE DEPUTY CHAIRMAN :
question is :

The

"That at page 28, line 33, for the word
'Vice-Chancellor" the words 'Academic
Council' be substituted."

The motion was adopted.

THE DEPUTY CHAIRMAN: The
question is :

"That Statute 25, as amended, stand part
of the Bill."

The motion was adopted.

Statute 25, as amended, was added to the
Bill.

Statute 26—University Teachers

DR. TARA CHAND: Madam, I
move :

165. "That at page 29, line 9, after the
word 'Reader' the word 'Lecturer' be
inserted."

166. "That at page 29, line 17, after the
word 'Reader' the words 'or Lecturer' be
inserted."

PROF. M. B. LAL: Madam, I move :

167. "That at page 29, for lines 22
to 24, the following be substituted,
namely :(—

'(7) The Academic Council may, by a
special resolution passed by at least two-
thirds majority of its members present
and voting withdraw recognition from a

"

teacher:'.

168. "That at page 29, line 25 for
the words 'Provided that the Vice-
Chancellor shall not make any such order
the words 'Provided that no such reso
lution shall be passed' be substituted."

(The amendments also stood In the
names of Shri Mulka Govinda Reddy and
Shrimati Shakuntala Paranjpye.)

[RAJYA SABHA]

not teachers
designation. Lecturer is a well-designated
teacher. There are three types of teachers in
the university.
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SHRI D. THENGARI : Madam, I move :

169. "That at page 29,—

(i) in iine 33, for the word 'Chancellor’
the words 'Executive Council' be
substituted; and

(ii) in line 34, for the word 'he' the
word 'it' be substituted."

The questions were proposed.

SHRI M. C. CHAGLA : I am accepting
amendments Nos. 167 and 168.

DR. TARA CHAND : I think the word
'lecturer' has been omitted. There does not
seem to be any reason why this provision
should apply to Professors and Readers and

not to Lecturers. On page 29, it says :—

'(3) Recognised teachers of the Uni-
versity shall be the members of the staff of a
recognised institution other than an
institution maintained by the University :'.

Then, it goes on :—

'Provided that no such member of the
staff shall be deemed to be a recognised
teacher unless he is recognised by the
Executive Council as a Professor, Reader or
in any other capacity . !

I say add Lecturer.

SHRI M. C. CHAGLA : Why single out
lecturers ? That is the reason.

DR. TARA CHAND : Why single out

Professors ?

SHRI M. C. CHAGLA : If yon go to

lecturers, you may go further down.

DR. TARA CHAND : Other teachers are
who bear any particular

SHRI D. THENGARI: Madam, in statute

26, clause (8) I want that a person aggrieved
by an order of withdrawal nnder clawe (7)
may, Within three months from
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SHRI AWADHESHWAR
SINHA : That comes under 29.

THE DEPUTY CHAIRMAN :
are now at 28.

PRASAD

We

SHRI M. C. CHAGLA: I see some force in
what Prof. Lai said. I hope he will agree if I
agree to drop 'Lecturer' and keep 'Professor'.

PROF. M. B. LAL : I would beg of the
Education Minister to drop 'Reader' also. If he
wishes to make a mess of the University, he
may keep 'Reader’.

SHRI M. C. CHAGLA : I have found this,
in dealing with laboratories, that you may
have a young man in the United States or
somewhere who is prepared to come and offer
his services. He may not be good enough to be
a Professor, but just he may have sufficient
distinction to be a Reader. I think you must
keep 'Reader’. I want to encourage young men,
and the University should have the power to
invite a person to be a Reader. Lecturers, |
understand, should come through the
Selection Committee. It would read like this :
'to accept the post of Professor or Reader'; 'or
Lecturer' to be deleted.

THE DEPUTY CHAIRMAN: You
suggest a new amendment. Amendment
No. 173 is barred.

PROF. M. B. LAL : How is it barred ? The
point is which amendment you put first.

SHRI M. C. CHAGLA : My amendment
will be this :

"That at page 31, lines 5-6, for the words
'Professor, Reader or Lecturer' the words
'Professor or Reader' be substituted."

THE DEPUTY CHAIRMAN : Would it
read 'Reader or Lecturer' ?

SHRI M. C. CHAGLA : It would read
'Professor or Reader'; 'or Lecturer' to be
deleted.

THE DEPUTY CHAIRMAN: It will read
like this : 'to accept a post of Professor or
Reader' deleting the words 'or Ixcturer'.

[DEC. 1965]
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PROF. M. B. LAL: I stand for the deletion
of the words 'Reader or Lecturer.

THE DEPUTY CHAIRMAN: The House
has understood the amendment The question
is:

"That at page 31, lines 5-6, for the words
'Professor, Reader or Lecturer' the words
"Professor or Reader' be substituted."

The motion was adopted.

THE DEPUTY CHAIRMAN : Amendment
No. 173 is barred. The question is:

'That Statute 28, as amended, stand part
of the Bill."

The motion was adopted.

Statute 28, as amended, was added to the
Bill.

Statute 29>—Conditions of Service of
Officers, etc.

PROF. M. B. LAL : Madam, I move :

174. "That at page 31, lines 14 and 15 be
deleted."

{The amendment also stood in the names of
Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)
to be

Madam, I wish these words

deleted :

'Provided that in the case of any teacher
appointed for the first time, the period of
the contract shall not exceed live years.'

This will apply even to the Lecturer or even to
the Reader. In our universities so far
Lecturers, Readers and others are appointed
on probation of two years. I think that system
should prevail.

The question was proposed.

SHRI M. C. CHAGLA : It has nothing to do
with probation. This is a substantive contract.
At present once a person is appointed he goes
on till 60. He can become a fossil, he may
become useless. You cannot do anything.
This is a novel
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[Shri M. C. Chagla.J

proposition which we are introducing. As we
have in our laboratories, the contract will be
for five years. After five years his work will
be assessed, and if he is found to be no good,
his contract will be terminated. It has nothing
to do with probation. My hon. friend has
misunderstood the position.

PROF. M. B. LAL: I am opposed to that.

THE DEPUTY CHAIRMAN: The question
is:

174. "That at page 31, lines 14 and
15 be deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

"That Statute 29 stand part of the Bill."
The motion was adopted.
Statute 29 was added to the Bill.

Statute 30—Removal of Teachers.
PROF. M. B. LAL: Madam, I move:

175. "That at page 31, for lines 23
to 30, the following be substituted,
namely:

'30(1) Where there is an allegation of
misconduct against a teacher, he may be
suspended by the Executive Council on
the recommendation of the Vice-
Chancellor :

Provided that no teacher shall be
suspended unless he has been given a
reasonable opportunity by the Vice-
Chancellor to show cause against the
action proposed to be taken in regard to
mm"."

(The amendment also stood In the names of
Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)

That is a very important amendment. I know
that the Education Minister will not accept it
and it will be defeated. But all

[RAJYA SABHA]
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the same I do feel that I must move this
amendment because I believe in it. it is a
question whether the Executive Council
should suspend a teacher or whether the Vice-
Chancellor should suspend him. According to
the proposed provision in the Bill the Vice-
Chancellor will have power to suspend a
teacher though that suspension can be revoked
by the Executive Council.

SHRI P. N. SAPRU : He is under obligation
to bring the matter before the Executive
Council.

PROF. M. B. LAL : My own suggestion is
that the order of suspension should be passed
by the Executive Council on the
recommendation of the Vice-Chancellor. If
this would be done, two things would happen.
If a majority of the Executive Council is angry
with a particular teacher, the Vice-Chancellor
will be able to protect him because on his re-
commendation alone the teacher may be
suspended; and if the Vice-Chancellor is angry
with a teacher and if he wants to remove him
on account of incompatibility of temperament,
then the Executive Council will be able to
protect that man. The consent of both the
Vice-Chancellor and the Executive Council
should be necessary for the suspension of a
teacher. The word Teacher' is a very wide one.
The word 'teacher' includes Deans of School
of Studies, includes Principals of Colleges,
includes University Professors and others.
Their suspension is a difficult proposition. If a
University Professor or a Principal of a
College is suspended by the Vice-Chancellor,
even if his suspension is subsequently
revoked, the person concerned suffers a lot in
his prestige. I may submit that after
suspension there may be a lot of manipulations
and those manipulations may undermine the
discipline and amity of the University itself. I
pointed out when I wrote a minute of dissent
on the Banaras Hindu University Bill :

It need hardly be stressed that the
suspension of a senior Professor who is not
pulling on with the Vice-Chancellor may
cause serious complications and hardship.
While his reputation will be considerably
damaged, the University administration may
be faced with a chain of undesirable
reactions. If the suspended teacher is able to
so manipulate a  majority of the
Executive
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Council as to get the order of suspension
revoked, the Vice-Chancellor's position and
dignity may be so undermined that he may
find it difficult to serve the University
thereafter. It may further be pointed out that
even if the power of suspension of a teacher
is entrusted to the Executive Council, the
Vice-Chancellor, in case of emergency,
may exercise that power of the Executive
Council.'

And if under emergency orders the Vice-
Chancellor will exercise the powers and if the
Executive Council revokes the decision of
suspension, the matter will have to go to the
Visitor for his consideration. So, I feel that if
this proposition of mine is accepted, the
position of a Professor will bo duly respected,
the Vice-Chancellor will not be in a difficult
and embarrassing position in case the order is
revoked and the Vice-Chancellor will also
have a say in the matter. If the Vice-
Chancellor and the Executive Council differ in
case of an order passed by him under
emergency powers the matter will go to the
Visitor for his consideration. Therefore, I
think that this amendment of mine might be
accepted, though I am hoping against hope.

The question was proposed.

SHRI M. C. CHAGLA: I think we have
provided as many safeguards as possible
because if you look at the statute,
it says—

'Where there is an allegation of mis-
conduct against a teacher, the Vice-
Chancellor may, if he thinks fit, by order in
'writing, .

So, the order has to be in writing.

'. . . place the teacher under suspension
and shall forthwith report to the Executive
Council the circumstances in which the
order was made.'

Take the case of a teacher inciting the
students to go on a strike. Is the Vice-
Chancellor to wait till the Executive Council
has met and suspended .

PROF. M. B. LAL : Emergency powers.

SHRI M. C. CHAGLA : Where is that 7

PROF. M. B. LAL : There must be; if 1t Is
not there, it must be done.

[6 DEC. 1965]
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SHRI M. C. CHAGLA : It cannot. ...

PROF. M. B. LAL : Under the emergency,
the Vice-Chancellor has power to act for any
university authority; he has only to refer the
matter to the body concerned subsequently for
confirmation.

" SHRI M. C. CHAGLA: The Vice-
Chancellor is not going to act arbitrarily he is
not going to act without any sufficient prima
facie case of misconduct. In such a case, we
are giving the teachers two safeguards. The
order has to be in writing. It has got to be
immediately reported to the Executive
Council.

Then it says—

"Provided that the Executive Council
may, if it is of the opinion, that the
circumstances of the case do not warrant
the suspension of the teacher, revoke that
order.'

I think we must arm the Vice-Chancellor
with this power. I am sorry I cannot accept the
amendment.

THE DEPUTY CHAIRMAN: The
question is :

175. "That at page 31, for lines 23 to 30,
the following be substituted, namely :

'30(1) Where there is an allegation of
misconduct against a teacher, he may be
suspended by the Executive Council on
the recommendation of the Vice-
Chancellor :

Provided that no teacher shall be
suspended unless he has been given a
reasonable opportunity by the Vice-
Chancellor to show cause against the
action proposed to be taken in regard to
him."

The motion was negatived.

THE DEPUTY CHAIRMAN :
question is :

The

"That Statute 30 stand part of the Bill."

The motion was adopted. Statute 30
was added to the Bill.
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Statute 31—Removal of employees other
than teachers.

PROF. M. B. LAL : Madam, I move :

176. "That at page 32, after line 21, the
following proviso be inserted, namely :

'Provided that no officer of the
University shall be removed from his
office unless a resolution to that effect is
passed by the Executive Council by a
majority of two-thirds of its members
present and voting.""

(The amendment also stood in the names of
Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)

The question was proposed. 7

P.M.

SHRI M. C. CHAGLA: 1 accept
amendment No. 176.

THE DEPUTY CHAIRMAN: The

question is :

176. "That at page 32, after line 21, the
following proviso be inserted, namely :

'Provided that no officer of the
University shall be removed from his
office unless a resolution to that effect is
passed by the Executive Council by a
majority of two-thirds of its members
present and voting.""

The motion was adopted.

THE DEPUTY CHAIRMAN:
question is :

The

"That Statute 31, as amended, stand part
of the Bill."

The motion was adopted.

Statute 31, or amended, was added to the
Bill.

[RATYA SABHA]
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Statute  32—Maintenance of discipline
among students of the University.

PROF. M. B. LAL : Madam, I move :

178. "That at page 32, at the end of line
39, after the word 'Vice-Chancellor' the
words 'and shall be exercised by him in the
manner prescribed by the Statutes,
Ordinances and rules of discipline passed
by the Executive Council' be inserted."

179. "That at page 32, for lines 40 to 42,
the following be substituted, namely :—

'(2) The Vice-Chancellor may delegate
his powers of discipline to the proctors
and other persons in charge of discipline
in a manner and to the extent prescribed
for the purpose by the Ordinances and
rules of discipline passed by the
Executive Council."

180. "That at page 33, lines 1 to 14
be deleted."

181. "That at page 33, lines 22 to 28,
be deleted."

(The amendments also stood in the names
of Shri Mulka Govinda Reddy and Shrimati
Shakuntala Paranjpye.)

The questions were proposed.

PROF. M. B. LAL : I do not move
amendment No. 177 because I know that the
Rajya Sabha which has got tired of the
indiscipline of the students has made up its
mind to strengthen the hands of the Vice-
Chancellor in maintaining discipline. But I do
stand for amendments Nos. 178, 179. 180 and
181. Now, amendment No. 178 says :—

"That at page 32, at the end of line 39,
after the word 'Vice-Chancellor' the words
'‘and shall be exercised by him in the
manner prescribed by the Statutes.
Ordinances and rules of discipline passed
by the Executive Council' be inserted."

You have passed certain statutes. Under
these statutes, the Executive Council has the
right to pass ordinances and statutes even with
regard to discipline. What I wish to say is that
the Vice-Chancellor may
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exercise the power about discipline but this
power about discipline may be exer-cined by
him within the limits and in the manner
prescribed by the Executive Council under the
statutes, ordinances and the rules of discipline.
If this amendment of mine is accepted, I tend
to feel that it would be difficult for people to
say that the Vice-Chancellor is absolutely
autocrat. If you do not pass even this and give
the Vice-Chancellor absolute, discretionary
authority with regard to discipline, then there
is no use saying that the Executive Council
can pass law, ordinances and statutes with
regard to discipline and there is no use saying
that in the university the rule of law would
prevail.

In the same manner, I have changed the
other thing also. Now, the other clause says—

'"The Vice-Chancellor may delegate all or
such of his powers as he deems proper to
the Chief Proctor and to such other persons
as he may specify in this behalf.*

When 1 was speaking on the Banaras
University Bill, I said that 'any other person' is
a very wide term. Even a Superintendent of
Police, even a constable, or even a military
officer, may come in. Of course. I do admit
that no Vice-Chancellor will be foolish
enough to do so unless he happens to be the
Vice-Chancellor of the Bihar University.

SHRT AWADHESHWAR
SINHA : He hast gone now.

PRASAD

PROF. M. B. LAL : He has gone but he j did
spend a lot of monev on his protection by the
police, he called the police to maintain
discipline among the students. Anyhow, I
have, therefore, moved that—

'The Vice-Chancellor may delegate his
powers of discipline to the proctors and
other persons in' charge of discipline in a
manner and to the extent prescribed for the
purpose by the Ordinances and rules of
discipline passed by the Executive Council.'

I have then moved—

"That at page 33, lines 1 to 14 he
deleted."
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There is not much in it You have said nt the
powers of discipline that the Vice-Chancellor
will have; these need not be specified here in
such a detailed form and the students need not
be scared of all these things. The Executive
Council will pass ordinances and statutes.

Then also I have said—

"That at page 33, lines 22 to 28 be
deleted."

That is to say, I have retained clause (4) but
1 will not retain clause (5) which
says :

'Without prejudice to the powers of the
Vice-Chancellor "and the Chief Proctor as
aforesaid, detailed rules of discipline and
proper conduct shall be framed.! By whom
will they be framed ?

Rules will be framed by whom ? It is not
given here. Itsays:

"The Principals or as the case may be,
the Heads of the Colleges, institutions.
Departments, Special Centres or Specia-
lised Laboratories may frame such
supplementary rules as they deem neces-
sary for the aforesaid purposes. Even'
student shall provide himself with a copy of
these rules."

I do admit that powers of discipline will have
to be granted to the Principal, Chief Proctor
and many other Proctors. Rules thereafter, as
far as possible, should be framed by the
Executive Council. I am not very particular
about the dropping of that sub-section (5), but
I do feel that even if amendment 181 of mine
is not accepted, I hope the House will accept
my amendments Nos. 178, 179 and 180.

SHRI M. C. CHAGLA : Madam, my hon.
friend is trying to do by roundabout manner
what he cannot do directly because he wants
powers relating to discipline and disciplinary
action in relation to students to vest in the
Vice-Chancellor. If the House is going to
accept this, if you are going to circumscribe
his powers by leaving it to statutes and
ordinances to define his power, then you are
not vesting the power in him. I mean, it is
obvious.that either
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[Shri M. C. Chagla.]

we are right or we are wrong. If we are right in
saying that the Vice-Chancellor shall have the
powers of discipline, un-circumscribed by
anybody, then the siatutei and ordinances
prescribing hii powers take away the absolute
character of the pow> r. I agree ihat it should
be absolute. You have got to have all the
powers vested in the Vice-Chancellor.
Therefore, I am sarry 1 cannot accept it at all.

With regard to delegation of powers, ui I
said, it is a matter of trust. It is suggested that
no Vice-Chancellor worth)' ot his name, who
is not out of his senses . . .

PROF. M. B. LAL : We had the Vice-
Chancellor of the Bihar University, and
Banaras University also. He does not know
who is to be delegated his powers.

SHRI M. C. CHAGLA : He will have it
delegated either to the Chief Proctors or some
other officer. Well, these are matters which
depend upon what the situation is. It depends
upon emergency, it depends upon what
happens. So I think we should really trust the
Vice-Chancellor to delegate his power to the
proper authority.

With regard to the last, I do not know what
objection is there in setting out in tiic Bill
what are the powers of the Vice-Chancellor
because it circumscribes Ibc powers of the
Vice-Chancel'or as laid down in sub-clause 3.

PANDIT S. S. N. TANKHA: Is it possible
for the Vice-Chancellor to delegate htj powers
if no mention of it is made in the Act ? When
it is mentioned m the Act that the Vice-
Chancellor shall be the peno:, in charge of the
discipline of the students. —and if such
powers are given to him---has he any right to
transfer his power \i any body unless it is
mentioned in the Act that he can delegate
them ?

PROP. M. B. LAL : That is given in the
second portion.

SHRI M. C. CHAGLA : Power of dele-
gation is given.

THE DEPUTY CHAIRMAN:
question is:

The

178. "That at page 32, at the end of ltee
39, after the word 'Vice-Chacellor'

[RAJYA 3ABHA]
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the words 'and shall be exercised by him in
the manner prescribed by the Statutes,
Ordinances and rules of discipline passed
by the Executive Council' be inserted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is :

179. "That at page 32, far lines 40
to 42, the following be substituted,
namely:—

'(2) The Vice-Chancellor may delegate
his powers of discipline to the proctors
and others persons in charge of discipline
in a manner and to the extent prescribed
for the purpose by the Ordinances and
rules of discipline passed by tlie
Executive Council."

The motion was negatived.

IHE DEPUTY CHAIRMAN :
question is :

The

180. "That at page 33, lines 1 to 14
be deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN :
question is :

The
181. "That at page 33, lines 22 to 28

be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is :

"That Statute 32 stand part of the Bill".
The motion was adopted.
Statute 32 was added to the Sill.

Statute 33—Membership of students
organisation.

THE DEPUTY CHAIRMAN : Amendment
No. 182 is negative but you can speak on the
statute.
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PROF. M. B. LAL: Madam, against all
hopes I am speaking negatively on this
statute, 1 still feel that this statute with regard
to the membership of any students' i
organisation that it shall be voluntary \ should
not be accepted by this House. The other day
Mr. Mookerjee delivered a very nice speech.
He paid all compliments to me and then said
that when I was moving for the deletion of
this particular statute, I had ceased to be a
democrat which I tried to be throughout the
discussion on the Banaras University Bill. I
may point out to him that this move is not
inspired by the freedom of the Oxford of
which the Education Minister is a graduate. In
North India this move was inspired by Mr. K.
M. Munshi, the ex-Governor of Uttar Pradesh
and the ex-Chancellor of so many
Universities of Uttar Pradesh. It was not
intended to promote corporate, democratic
life in the University; it was intended to kill
the corporate, democratic life that existed in
these Universities. I think Dr, Sapru may pull
me up but.

SHRI P. N. SAPRU : I agree with you.

PROF. M. B. LAL : . . .. With due respect
to him, I would say no single man spoiled the
discipline of the students more than the then
Chancellor of so many Universities of Uttar
Pradesh. And 1 beg to submit that in all
goodness we may talk that through the
prohibition of compulsory organisations the
voluntary democratic corporate life would be
improved, and many problems with which
universities are faced will be solved, I warn
you that if you keep these provisions there,
and these provisions are followed by other
universities in India, there will be a great
agitation in this country, and it will not be
possible for you to face it. The Banaras
University students created difficulties and
Parliament suspended the consideration of
the Bill. If you had read the reports thereon,
you might have noticed that the students'
representatives of the Allahabad University
and the Lucknow University told the students
of the Banaras Hindu University that if the
revival of the Banaras University Union was
not pressed for, they would withdraw their
support from the agitation of the itodents of
the Banaras University. That shows that the
students of the Lucknow University and of
the Allahabad University were not SO much
interested whether the
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word 'Hindu' is retained or 'Hindu' is not
retained, they were more concerned with trie
autocratic powers of the Vice-Cnancellor and
with this particular clause tnai was there.
Madam, if you will excuse me, 1 beg to submit
that I told the Lduca-tion Minister that when I
was harassed by the students of the Banaras
University, it was possible for me to turn the
tables against those students saying that
though I stood for the term 'Kashi
Vishwavidyalaya' and not for 'Kashi Hindu
Vishwavid) alaya', 1 supported their case by
opposing autocracy of the Vice-Chancellor
and by proposing the deletion of the particular
clause, they would have clapped me and I
would have been their leader. I did not do so
because I considered it below by dignity to
further undermine the discipline of the
University. I refused to accept the clappings of
those few hundred students that had gathered
there. I might not have done so. But I wish to
say what is going to happen. Your Member of
Parliament goes there and says, 'He was
mistaken. You students were correct'. Another
hon. Member here told you that if this clause
remains, there will be agitation and he would
lead that agitation. That man belongs to the
Congress Party. I will, therefore, request the
Education Minister to think a hundred times
before putting this clause in the Bill. It is a
matter which should be left to the University
authorities to be tackled in a manner they think
proper.

SHRI P. N. SAPRU : I have had experience
of this union business and I entirely agree with
Prof. Lai when he said that the discipline in
the Universities of U.P. was undermined by
Mr. Munshi with the best will possible. He
had the knack of perhaps doing the right thing
in the wrong way. He had a communist phobia
and he gave the impression to these students
that he wanted to undermine the solidarity of
the student world.

DR. TARA CHAND: Why attack a
person who is not here ?

SHRI P. N. SAPRU : I am prepared to
repeat this outside the House. I am not one of
those who will not repeat outside what is said
here, but I have not been able to get over one
argument and that is
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[Shri P. N. Sapru.] that the Constitution
does not permit compulsory unions.

PROF. M. B. LAL : It does permit if you
consider it as a part of the education —the
corporate life of the university.

SHRI P. N. SAPRU : You cannot consider
all students' unions, students' associations to
be part of the educational life of the
university.

PROF. M. B. LAL : Under the orders of the
Vice-Chancellor of the Banaras University, I
mean Pt. Malaviyaji, I had the privilege, to
organise thirteen such organisations.

SHRI P. N. SAPRU : Had the courts of law
considered what Pandit Malaviya satd, they
might have had the 1950 constitution in
working.

PROF. M. B. LAL : It was not working.

SHRI P. N. SAPRU : The difficulty is that
under the Constitution there is freedom of
association and you cannot compel the
students to join students' organisations. The
alternative I suggested and I still suggest is a
representative council elected entirely by the
students on a faculty-wise or college-wise
basis and this council should work in co-
operation with the Dean of Students' Welfare,
Proctor and, of course. the Vice-Chancellor. It
should have the power or authority of
representing the grievances of the students to
the authorities of the University. It should
have the power of promoting the welfare of
the student community and in the British
Universities they have gone to the extent of
giving representation on the Courts of the
Universities to students. You study the
constitution of these new civic universities.
Why are the students indiscipline in this coun-
try ? You never ask the question whether you
have encouraged them to be self-governina.
You talk of democracy but you do not believe
in the democratic process and that is the
difficulty. The feelint; that von have to create
among your students is that vou believe in the
democratic nrrtf<w, that von wnnt to maintain
discipline with their aid. with their co'-mcra-
tion. w'th their eoodwill and. therefore, while
simnortinR that the unions should ba of a
voluntary character because there is

[RAJYA SABHA]
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no alternative to having voluntary unions
under the Constitution—my reading of the
Constitution may be incorrect—while plead-
ing for promoting that, I plead for the
formation of a Council representing students
for ventilating their grievances for promoting
their welfare.

SHRI M. C. CHAGLA : Perhaps my friend
does not know or he has forgotten that we
have a provision for a Council of Students'
Affairs. If you turn to page 25, it says :

'to constitute a Council of Students'
Affairs consisting of such number of
teachers and students as may be prescribed
by the Ordinances to advise the Academic
Council on matters relating to the welfare of
the students of the University.'

But coming to Prof. Lai's speech, I was really
surprised that he should have told us that the
students of the Banaras University are
agitating for the deletion of this provision. Is
this House going to legislate according to the
agitation prevailing in the University ?

PROF. M. B. LAL : Why did you suspend
the consideration of the Banaras University
Bill in the Lok Sabha ?

SHRI M. C. CHAGLA : Why not hand
over legislation to them ?

PROF. M. B. LAL : Why did we suspend
the consideration of the legislation ? That
shows that they have power and that power
was recognised by the Prime Minister and he-
suspended the consideration again and certain
Members of the ruling oarty gave their
support.

SHRI M. C. CHAGLA : I have made it
perfectly clear in the Lok Sabha—and he mn
read mv speech- -and I apnealed to the House
not to be pressurised by the agitation but to
dee'de the miestion on merits, and mv appeal
to this House is the same. I think it will be an
evil dav for Tndia, evii day for democracy evil
dav for Parlia-nrv institution-, when fh's Home
or the other House is Tnin? to legislate accord-
ing to the pressures exercised either by the
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students, labourers, employers or industria-
lists. Therefore, I am surprised that my friend
Prof. Lai, who is a socialist, should solemnly
put forward the argument here that because
the students of the Banaras University are
demanding this, therefore, we must change
our opinion.

Besides, let us not talk of what these
agitators want us to do but on merits I think,
apart from the statutory point, on principle it is
wrong that a student who does not want to join
the students' organisation, not only should be
compelled to join but should be compelled to
pay the fees. Why ? Nobody is prescribing any
students' organisations, nobody is banning any
students' organisations. Let the students have
as many organisations as they like, but they
must be voluntary. I cannot understand
compulsion in this case. Nowhere in the world
except perhaps in these two Universities of
Banaras and Aligarh.

PROF. M. B. LAL: So many universities.

SHRI M. C. CHAGLA : I do not know.
Certainly it is not so in Bombay.

PROF. M. B. LAL: Ask Lucknow,
Allahabad or Agra University.

SHRI M. C. CHAGLA : That is true of U.P.
only, I am sorry to say.

PROF. M. B. LAL : U.P. is part of India,
you cannot ignore it.

SHRI M. C. CHAGLA : I cannot carry on a
dialogue. I oppose the argument advanced by
Prof. Lai.

THE DEPUTY CHAIRMAN: The
question is :

"That Statute 33 stand part
Bill."

of the

The motion was adopted. Statute 33 was
added to the Bill. Statutes 34 to 37 were

added to the Bill.
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THE DEPUTY CHAIRMAN: The
question is :

"That the Second Schedule, as

amended, stand part of the Bill."
The motion was adopted.

The Second Schedule, as amended, was
added to the Bill.

Clause 1 was added to the Bill.

THE DEPUTY CHAIRMAN: The
question is :

"That the Enacting Formula and the Title
stand part of the Bill."

The motion was adopted.

The Enacting Formula and the Title were
added to the Bill.

SHRI M. C. CHAGLA: Madam, I beg to
move :

"That the Bill, as amended, be passed." The

question was proposed.

SHRI M. C. CHAGLA : May I in the first
instance thank you and the hon. Members for
sitting so late ?

THE DEPUTY CHAIRMAN : Thanking
will come after the third reading.

PROF. M. B. LAL: Madam, I am obliged to
this House that on the advice of the Education
Minister some of my amendments are
accepted. I also feel that certain other
amendments, that are introduced in this Bill,
are of a progressive character and naturally the
character of the Bill is, to an extent, modified
in the right direction. All the same, it is my
painful duty to inform you that I do not feel
satisfied with this Bill, and it is not possible for
me. even at this stage, to extend mv support to
this Bill. I do feel that the Univem'tv that will
be constituted under this legislative measure,
instead of promoting a scientific outlook and a
scientific approach to problems, will onlv
promote scholast®ism. I beg to submit that, in
my opinion, instead of promoting  the
democratic way of life, the
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University, constituted under this Bill, will
promote autocracy and despotism in the
University. I feel that this legislative measure
is of an absolutely reactionary character,
unworthy of the name with which this
University is proposed to be associated.

SHRI M. C. : I am sorry that at this late hour
my friend, Professor Lai, should have used
such harsh words about this Bill and about this
University. [ thought he was sufficiently
mollified at half past seven to give at least his
blessings to this University.

Madam, I thank you and the hon. Members
for sitting so late and making it possible for
this Bill to be passed. My only hope and
prayer is—I hope every
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Member will join in that hope and prayer —
that the University which would be brought

into being under this Bill will be worthy of the
great name of Jawaharlal Nehru.

THE DEPUTY CHAIRMAN :
question is :

The

"That the Bill, as amended, be passed."

The motion was adopted.

THE DEPUTY CHAIRMAN: The
House stands adjourned till 11 AM. to-
MOITOW.

The House then adjourned at half-
past seven of the clock till eleven of
the clock on Tuesday, the 7th
December, 1965.



